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8161
LOK SABHA
Saturday, March 28, 1959/Chaitra 1,
1881 (Saka)

The Lok Sabha met at Eleven of the
' Clock.

[Mz. Seeaxzr in the Chair]
ORAL ANSWERS TO QUESTIONS

Delhi's Water Supply

+
Bhri Ram Krishan Gupla:
SLri Shree Namayan Das:
Shri Vajpayee:
Shri Vasudevan Nair:

*1518. { Shri Nagi Reddy:

i | shri Khushwagt Rai:
Shri D. C. Sharma:
Shri Naval Prabhakar: .
Shri Siddananjappa:

‘Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 41 on the 18th
November, 1058 and state:

(a) whether Government have since
received the Report of the Technical
Committee on stabilisation and aug-
mentation of Drinking Water Supply
in Delhi;

(b) the steps being taken by Gov-
ernment to implement the recom-
mendations;

(c) the expenditure estimated to be
incurred on the implementation of
these recommendations; and

(d) the shares of the Corporation
mnd Centre therein?

The Minister of Heslth
Earmarkar): (a) Yes, Sir.

(b) These recommendations have
been brought to the notice of the

433 (Ai) LSD—1

(Shri

8162

Muncipal Corporation of Delhi for
necegsary action. They have been
asked to furnish specific proposals to
the Government of India for such
assistance as may be required by them
from Government.

(c) A statement giving the required
information is laid on the Table of the
Sabha. [See Appendix V, annexure
No. 43].

(d) The Committee have recom-
mended that the entire cost of schemes
relating to stabilisation of water sup-
ply to Delhi and water supply te
Shahdara should be borne by the
Corporation and the expenditure om
augmentation schemes sghould be
shared by the beneficiaries viz. Gov-
ernment of Punjab, UP. and the
Corporation.

Shri Eam Krishan Gupta: 1 find
many schemes in the statement.
May I know how many of them have
been approved and whether work on
any of them has been started”?

Shri Karmarkar: As I said, the
recommendations of this committee
containing these schemes referred to
by my hon. friend have been for-
warded to the Municipal Corporation
for their consideration. And, they
have been asked to furnish specific
proposals to the Government of India
for such assistance as may be requir-
ed by them from Government That
is the present position

Shri Bhree Narayan Das: Pending
the implementation of these schemee,
may I know whether there will be
any difficulty in the coming summer
season?

Shri Karmarkar: They are putting
up a weir and I have no reason to
anticipate any difficulty in the coming
summer sSeason.
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Shri Shree Narayan Das: May I
know whether any time lmut has
been fixed by the Government of
India for receiving the specific schemes
froin the Municipal Corporation?

Shrl Karmarkar: There 1s no time
Iimit ‘The Corporation 1s an autono-
mous body and it can take as longer
as little time as 1t ikes As soon as
the recommendations come to us, and
1f they ask for assistance, we are
prepared to assist I hope they will
take speedy action m view of the
necessity of augmenting Delhi’s water
supply

Shrl Vajpayee: May I know if
this commuttee considered the question
of sinking tube-wells in the Alipore
block area which 1s nearer to Dell
than Sonepat?

Shrl Karmarkar, A copy of the
commuittee’s report 1s placed m the
Library and my hon friend can study
it at leisure, he will have all the
detauls

off waw mwveT AT § A
wAY Y & e wwar g (w wwTey IO
# v§ ot 97 ¥ 7T F A qrefy & w4y
g wndY & o T w/ s fivar v
qrg’?

waw qgw  IFT A wgr g fawd
ot AgY @ AFAr |

He has just said that there won't be
any difficulty

Shrl Karmarkar: The new welr
barrage mn the river 13 comung 1n
They are trymng to fimsh it as early
as possible 1n view of the importance
of the thing I think there will be no
dearth of water supply in the coming

summer

Shri Nagi Reddy: In view of the
5 schemes that have been given in
the list here, have Government sug-
gested to the Muncipal Corporation
a8 to which of them are on the list
of priorities and which should be
taken up first?

MARCH 138, 1959
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Shri Karmarkar: This was an ex-
pert committee They have divided
their recommendations into stabilisation
schemes and augmentation schemes.
But 1n view of the fact that the Delha
Municipal Corporation like other
corporations 15 an autonomous body
sufficiently able to take care of itself
and the interests of the city, when-
ever they ask for assistance on a study
of the recommendations, we shall con-
sider that m the Government of India

Flood Contrel in Orissa

*1517 Shrn  Panigrahi: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether 1t 1s a fact that there
15 a proposal for further reduction in
the flood control allocation of Rs 3 00
crores made to Orissa during the
Second Plan, and

(b) 1if so, to what extent this reduc-
tion will affect the flood control
schemes already approved for Orissa
for the Second Plan”

The Deputy Minister of

and Power (Shri Hathi) (a) On the
basis of n Plan prowvision of Rs 60
crores for flood control measures all
over the country m the Second Five
Year Plan period the allocation for
Orissa, approved at the sixth meeting
of the Central Flood Control Board
held on the 22nd August, 1857, was
Rs 8 crores As a result of the re-
appraisal of resources for the Second
Five Year Plan, the provision for flood
control had to be reduced Central
loan assistance to the Government of
Orissa for flood control works during
the Second Plan period 15 likely to
be of the order of Rs 170 lakhs

(b) In the case of Orissa, the total
cost of flood comtrol schemes approved
so far, for execution in the Second
Plan period, 1s estimated at Rs 06
lakhs only These schemes are not,
therefore, affected by the reduction in
the allocation for Orissa

Shri Panigrahi. It 1< stated that the
total cost of the flood control schemes
approved so. far in Orissa will cost
Rs 06 lakhs Msay I know whether
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the State Government submitted
schemes at the beginning of the
Second Plan period or at & later date
when the allocations were reduced?
If so, may I know when the schemmes
were submitted?

Shri Hathi: The schemes have been
coming in from time to time. It is
not that all the schemes were submut-
ted at once. They are prepared and
come from time to time. The present
position 1s that the schemes that have
come and been approved cost Rs. 96
lakhs.

Shri Panigrahi: May I know whe-
ther the Government 15 aware that
during the last 3 years of the Second
Plan period the State Government has
spent almost Rs. 180 lakhs on its own
flood control schemes? If so, how 1s
it that the schemes cost only Rs 96
lakhs?

Shri Hathi: It may be The State
Governments are authorised to take
up schemes costing below Rs. 10
lakhs—which they are not to send
here for approval. I am only men-
tioning those schemes which were
brought to our notice and which have
been approved by us. .

Shri Panigrabi: May I know the
amount of money which has so far
been advanced to the State Govern-
ment of Orissa for carrying out the
flood control schemes during the last
three years?

Shri Hathi: The total amount may
be about Rs. 100 lakhs or so.

Bhri 8. M. Banerjee: We are having
a discussion today and this could be
taken up.

Mr. Speaker: The hon Member
who tabled the question does not
think so

Detention of Godavarl Valley
Express
+
o Shri Jadhav:
1519, S Shet 3 -
Will the Minister of Rallways be
pleased to state:
(&) whether it iz a fact that on the
47th January, 1858, Godavari Valley
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Express was detained at Manmad
beyond scheduled time of departure
even though it had left the platform
to make it convenient for the Deputy
Minister of Bombay State to Board
the train;

(b) whether such detention 1s
allowed under the rules; and

(e) if not, what actign 15 being
taken against the persons responsible
for the detention”

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) On 27th
January, 1859, No 552 Up Godavar
Valley Express after starting from
Manmad right time was stopped by
someone by pulling the alarm chan
apparatus to enable the Deputy
Minister, Bombay Government, to
entrain

(b) There are standing instructions
that trains should be started on time
and the Station/Tramn staff should not
entertain any request from anybody
for the detention of trams even for
VIPs etc, unless specific instructions
have been received by them in this
context before-hand

(c) An officers’ enquiry has been
ordered into the matter and on receipt
of the report suitable action will be
taken against the staff, if any. found
responsible for the detention to the
train

Shri Shree Narayan Das: May I
know whether the Deputy Minister in
question entrained there or not

Shri Shahnawaz Khan: Yes, he did
entrain there

Bhri Shree Narayan Das: Has the
result of the enquiry been received?
May I know whether it was from the
side of the Deputy Minuster that the
train was stopped and whether he was
present at the raillway station? Has
an enquiry been made whether the
Deputy Minister just got the train
stopped by certamn persons?

Shri Shahnawazx Khsn: An officers’
enquiry 1s proceeding already
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8hrl Hem Barua: May I know why

no Jjurisdiction over

Munister 'Was he our Deputy Minister
or the Deputy Mimster there?

Shri Hem Barua: No, Sir
Mr, Speaker: Then, No, Sir

Shri Hem Barua: It can be brought
to the notice of the Chief Minister
there through our Prime Mimster

Mr. Speaker: All that can be done
But the hon Member suggested dis-
cplinary action against the Depu
Manster =

Shri Hem Barua: I asked whether
there was going to be an enquiry into

the conduct of the Deputy Minister
for behaving hke thus

Mr Speaker That

would be
infructuous

Mr. Speaker: The whole thing 1s
mﬂ h:“;lmﬂ? Hon Members are
ely to become Deputy
Ministers

Shrl Hem Barua We won't behave
like that, Sir

Sardar Huokam Singh: They would
become Ministers directly and not
Deputy Minsters

-

Armenian Ghat Out-Agency

*1526. Shrimatl Renu Chakravartty:
Will the Minuster of Rallways be
pleased to state

(a) whether orders have been gaven
to relax the age limit and educational

MARCH 18, 1300
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quahfications in testing past employees
of Armenian Ghat Out-Agency for
absorption 1n the out-agency after it
has been departmentalised,

(b) whether 1t 15 a fact that most
of these employees are duplaced
sons from East Pakistan; and

(¢) whether these relaxation orders
were given In the case of the absorp-
tion of Kalighat-Falta Railway, BP
Railway (Mogra) and the Baraset-
Basirhat Laght Railway employses?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes

(b) Thus information 15 not yet
available

(e) Yes

Shrimati Renu Chakravartty: May
I know when these orders were givem
and whether they have been carried

out?

Shri Shahnawax Khan: Orders were
issued as recently as February this
year and the orders are being imple-
mented at present

. Motor Transport

*1521. Shri Siddananjappa: Will
the Minister of Transport and Com-
munieations be pleased to state

(a) whether the Road Transport
Re-organusation Committee of the
Union Government has suggested a
model administration to enable motor
transport to expand at a pace com-
mensurate with the country’s needs,
and

(b) if so, what 15 the Government's
reaction to the above suggestion?

The Minister of State in the Minks-
try of Transport and Communications
(Shri Raj Bahadur): (a) The report
of the Committee has not yet beem
recerved by Government.

(b) Does not arise

Shri T. B Viital Rao: It was stated
last month that the report of the Com~
mittee was expected early in
May 1 know whether they have com~
municated any reasons for the
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Shri Raj Bahadur; We are expect-
ing the report any day. I am told
that it has been signed by a majority
of the members and we expect it soon
now,

ot e i : oftery, W IE W
® wr§ sfemeat wart § fis forr & wrew
o weft—eaw ar—y & o ?

weuw : O 4T Tt W |
That is what the hon. Minister said.

ocommittee.

Shri Braj Eaj Singh: Was 1t one
the terms of reference?

Shri Raj Bahadur: Need I read out
They are fairly long.
They te to the entire reorganisa-
tion of the administrative set up of
the

wEaT g fF sy ggww & e o
i § e giend Y dedwerke fem
I WX 39 € g 43w gt qATar
utg )
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Mr, Speaker: Shri Jaganatha Ras.

oft w0 qo mfew o, 7 oY 7E
WTAAT XEAT 97 6 T g g
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[- 2t s
Mr. Speaker: Order, order. The
hon. Members ought not to do like

this. I have called another hon. Mem-
ber. Let him wait for his turn.

Shri Jaganatha Ras: May I know
whether it will consider co-ordination
between rail and road transport also?

Shri Ra] Babhadar: That, I think,
is ope of tha sub-items so far as the
terms of reference are concerned.

it wo Wo wifew & a5 W
gt ot i war gt W s g
e 7 € fgear § e sgfbow
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Reshuffiing of Food Zomes
+

Shri §. M. Banerjee:

*1525. s:: :.‘vmamnl
8 arlor:
Shri Ram Krishan Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose to
reshufle the various zones in wview
of the present food situation; and

(b) if so, in what respect?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
No, Sir, there is no such proposal at
present

(b) Does not arse.

Shri 8. M. Banerjee: The hon. Min-
ister has just said that there is no pro-
posal to reshuffle at present. May I
know whether there was any propo-
sal to reshuffle the zones and if so, in
what respect?

Shri A. M. Thomas: I have already
stated in the answer that there is no
such proposal.

Mr. Speaker: If there has been a
proposal it has been dropped.

oft e weiwr : freT, T 7g @

& fr vox Ry srewr A ¥ frg FER

¥ T A 90 figar § fis g R
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Shri Ram Krishan Gupta: May 1
know whether the Punjab Govern-
ment has submitted any suggestion?

Y W0 Ho ®A  FaAwTor AV A @Y

GO A

Shri 8. M. Banerjee: May 1 know
whether 1t 15 1n the knowledge of the
hon Mimister that there 1s regular
smuggling of foodgrains in the night
from Punjab and Delhi to UP. and
vice versa and if so what useful pur-
pose 1s bemng served by this artificial
zone and what steps are being taken
to check this smugghng?

The Minister of Food and Agriculture
(Shri A P Jain): So far as smuggling
1s concerned the hon Member would
be aware that recently a five mile
belt along the UP. border was created
where movements were restricted ex-
cept under a licence. Now, the ques-
tion of zone has been there. It 15 a
policy quecstion and we have found
1t to be useful for controlling food
supply and food prices

Shri Rami Reddy: May 1 know
whether the Andhra State has sent
up a proposal to form Andhra into
a separate zone to facilitate procure-
ment by the State Government and
to control the prices better?

Shri A. P. Jain: All kinds of pro-
posals are received by the Govern-
ment. But I am here to state what
the final decisions are. The final
decision is that the Central zone re-
mains what it is.

ds nfa wa  wft F40 fr 3
w7 i ST RT F gE H wnT Y

ag w8 | 7 g I e §
fe sy ARy &7 g & foar



8173 Oral Answers - CHAITRA 7, 1881 (SAKA)

ey WU A T wenE uvr g
AW A & wTAd ¥ g
¥y goeIc o 3y faar g1

ww W . g qare
T 7 wraye fear &

¥ Mg arw I 7 Faw IAT
ST FY qIAq 7T F | A A7 AT
aiger g fF wr ged gvwrdt § o

LA

Mr. Speaker: The hon Member
ought to have heard the answer pro-
perly. In answer to a question by
Shn Rami Reddy regarding Andhra
Pradesh, he has just now said that
a number of representations are no
doubt received but the policy of the
Central Government remain as such
1 do not know if Madhya Pradesh 1s
not part of India

Shri Kasliwal: Recently there was
a proposal that the wheat zone of
Rajasthan and Madhya Pradesh
should be secparate from that of
Bombay May 1 know whether tha}
proposal has been given up®

Mr Speaker: Need not be answered
There 15 the same answer He says
that he has received representations
but he 15 not gomng to alter the
decision

Sardar Igbal Singh: In view of the
fact that the crop season 1s coming,
what steps have the Government
taken so that the Punjab peasant may
get a proper price for his wheat in
comparison to the prices of wheat in
UP, Madhya Pradesh and Rajasthan?

Mr. Speaker: We are going from
food zones to food prices,

Shri Heda: In view of the fact that
the southern zone has not taken away
all the surplus of Andhra Pradesh, is
there any proposal, taking into account
the surplus and defiait together, to
bring some other state deficit in rice
into the southern zone?

Shri A, P. Jain: There is no such
proposel The Centre is buying the
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surplus over and above the require-
ments of the southern zone and we
shall transport it to other States.

Shrl Puonnoose: May I know whe-
ther it 1s the policy of the Govern-
ment to see that rice 1s not taken out
of a particular zone when a member
State of thmt zone 1s in need of it*

Shrl A. P. Jain: Yes, Sir. Firstly
the requirements of the zone should
be fulfilled and only the surplus over
and above the requirements of the
zone should be taken out.

Pandit J P. Jyotishi: May I know
whether the Government 15 aware of
the fact that putting Madhya Pradesh
and Bombay in one zone has caused
a great hardship to the people of
Madhya Pradesh?

Mr., Speaker: Next question. The
hon Member may consider it The
Food debate is not yet over

House Rent and City Compensatory
Allowance to P. & T. Employees

Shri 8. M. Banerjee:
*1526. Shri Muhammed Elias:
Shri Warior:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is . fact that house
rent and city compensatory allowance
at rates admissible 1n the city of Cal-
cutta had been sanctioned for the
Central Government staff stationed
within the limits of North Barrack-
porec Municipality from 1st May, 1958,
under the orders of Mimstry of
Finance;

(b) whether 1t 15 also a fact that
the said allowance was suddenly
stapped by P & T Department to
their staff stationed at Barrackpore
Cantonment, Garulia and Barrackpore
Municipality, and

(c) if so, the reasons therefor”

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) Yes.



8175 Oral Answers
(e) It was held that the orders of

the 1st May, 1908 do not convey mnc-
of allowances to the staff station-

Shri 8. M. Banerjes: May I know
hon. Minister that the areas which are

MARCH 38, W0
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Shei Baj Enbedar: The
finance have got certain fived
o which govern
cases. They go by mumicipalitien
other ve divisions.
pot pomible for us to over-siep
jimity

puch

At
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of one division to another

Osloutta-Agartala Freigider Service

*1528. Shri Bangshi Thakmr: Wik
the Minister of Tramsport and Oom-~
munications be pleased to state:

(a) whether 1t is a fact that the
pumber of frequencies of freighter
service between Calcutta and Agar-
{ala has been decreased with the result
that the panple of Tripura are saffee-
ing for want of supply of commaodi-
ties; and
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extions be pleased to state:

(a) what is the present position of
the silt deposits in the Port of Kandla;

(b) what steps are being taken to
remove the silt;

after removal?

178
{(d) The dredger matemal is being

time to time. I do not think a com-
mittee would serve any purpose in
such cases which are purely of a
technical nature.

Sardar Igbal Singh: In view of the
silting of this channel very often, may
1 know whether Government
to take some permanent steps so that
this channel is kept clear of silt?
is

Shri Kasitwal: May I know ships of’
what draught are now able to go into-
this channel at Kandla Port?

Shri Raj Bahadur: Up to 26 #t.

Shri Khimji: May I know to what
extent the draught position of Kandla
Port has improved as a result of
dredging done by a dredger brought
there from Vizagapatam?
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in the hope that the harbour wall be
developed properly are now leaving
that port because the development has
not taken place?

Shri Raj Bahadur: So far as my
information goes those who are leav-
ing the port are such people who
came there for constructional activity
Because the constructional activity 18
now comung to a close with the com-
pletion of works and various engi-
neering works some people have
migrated But that statement may
not be generally true in respect of
the entire population Of course, the
population 15 still there and they will
continue to be there Apart from that
we are trying to explore the possibill-
ties of alternative avenues of employ-
ment through industnial development
For that purpose, the hon Member
might know, we are having the pro-
posal for the establishment of an
industrial estate there and we are also
trying to establish a free-trade zone
there

Shri Ehimji: The hon Minister has
assured the House that Government
are taking active steps to secure a
dredger on a permanent basis for
Kandla May I know what progress
has since been made?

Shri Raj Bahadurr We hope that
by the next dredging season we may
be able to get one

Shri Ebimji: Is 1t a fact that Gov-
ernment are taking very complacently
the question of securing a dredger?

Shri Raj Bahadur: Not at all As
a matter of fact, whatever we can do
in thus behalf we are doing Of course,
forelgn exchange 18 required We
tave already got one from Visakha-
patnam on loan This 18 being worked,
and we propose to have a permanent
-one for this port also.

Shri Khimji: May I know what was
<4he interval between the announce-
ment of the assurance given by the

ter here and the actual advertise-
ment appearing in the Press for
wecuring a dredger?
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Shri Raj Bahadur: I cannot exsetly
give the time Lumt, but the dredger
started working in January and e
have already achieved certain posi-
tive results 1 think the interval
referred to by the hon Member should
not have involved any avoidable
delay in this matter,

8hrl Goray: Is it not a fact that an
enquiry committee was appointed to
go into the affairs of Kandla Port;'if
so, may I know what i1s their report?

Shri Raj Bahadar: No enquiry com-
mittee as such was appointed, but the
Secretary, Mmistry of Transport was
asked to go and look into things for
hmself He went. and came hack,
I may say without fear of contradic-
tion, satisfied with the operation or
working of the port because against
the installed capacity of the port
which 15 1 2 million tons 1t had already
handled in 1957-58 82 lakh tons and
min 1858-58 1t 15 expected to handle
about 1 million tons, which 1s a very
fair performance Apart from that,
even from the point of wview of
revenue 1t has shown results which
are much better than those planned
or programmed

Shri Ehimji: May I know whether
a deputation from the EKutch District
Congress Committee waited on the
Mimster of Transport and Communi-
cations and submutted a long memo-
randum? Also, 1s 1t a fact that bulk
of the recommendations made by that
deputation has been carried out by
the Government?

8hri Raj Bahadur: It 15 a fact that
a deputation did wait on the Minis-
ter, and 1t was in pursuance of the
request of that deputation that the
Secretary, Ministry of Transport was
sent to Kandla, and those points which
were raised by the deputation were
thoroughly gone into.

Amendment to Drug Rules, 1945

*1530. Bhri Goray: Will the Minls-
ter of Health be pleased to state:

(a) whether the Government have
received the reactions of Medical



2181

‘Practitioners concerned to their pro-
posed draft amendment No. F.1-68/D-
57 to Drug Rules, 1945 defining the
term ‘Registered Medical Practi-
tioner”; and

(b) the Government's decigion in
4the matter?

"The Minister of Hoalth
Karmarkar): (a) Yes.

(b) No decision has been taken so
far.

(Shri

Shyi Goray: In view of the fears
-entertained by a section of medical
practitioners, may I know how soon
‘Government will take a decision?

Shri Earmarkar: We shall give the
best possible consideration and we
shall take only such time as is neces-
sary for consideration of all the repre-
sentations that have been made. In
any case, there need not be any fear
that any action will be taken that will
not meet with full consideration of
the full strength of their representa-
tions.

Shri Goray: I wanted to know hdw
soon the decision will be taken.

Shri Achar: With regard to drugs
you are having a new rule and this
new rule refers to registered medical
practitioners. May I know whether
the Central Government will wait
until legislations in all States are
passed with regard to registered medi-
<al practitioners?

Shri Karmarkar: The States have
no legislation to pass. They have main-
tained a list of registered medical
practitioners. The point that has
arisen on account of' the proposed
Tule is that it seeks to prohibit cer-
tain classes of people excepting
registered medical practitioners. Re-
Ppresentations have been made as to
what precisely is covered the term
“registered medical practitioners”. I
agree that the language lends to
ambiguous
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Governments also, and we are trying
to evolve a formula by which much
of the grievances will be redressed.

Shri Goray: In view of the fact that
public opinion was invited before the
20th February, may I know how soon
they will take a decision or how many
days will the Miristry take to decide
this issue?

Shri EKarmarkar: We are awaiting
the reactions of the State Govern:
ments in the matter and in any case
I should not think that it should take
very long.

Shri Achar: May I know whether
the staus quo at least will be main-
taingd and the rule not changed until
the matter is legislated upon? -

Shri Karmarkar: Yes, Sir. The status
quo Will not be chaneed until the mat-
ter i finally decided by us in consul-
tation with the State Governments.
W= have not changed the status quo.
Matters are going on as they were
going on before, and unless we change
the matters they will not change.

Sbrl Achar: What I wanted to know
wes - - -

Mr. Speaker: The hon Member is
appsrently a lawyer. He wants to
know whether it requires modification
by legislation or by executive orders.

8bri Karmarkar: For executive
orders, it does not require legislation.
We have taken care to see that no
interest is affected until all these
matters are gone into and we come
to a final conclusion. We have not dis-
turbed anything.

’ Attack on a Lady Traveller

+
Shrimati Tla Palchoudhurt:
153, {Bhrl Balakrishnan:

Will the Minister of Rallways be
pleased to state: .

(a) whether Government of India’s
attention has been drawn to the news
appearing in the Delhi Hindusthan
Standard dated $1th March, 1950 that
a lady Smt. Manorama Kapur, who
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Shri Raj Bahadur: It 15 a matter
which shall have to be considered in
comsultation with the Ministry of

change control, ete. I do not think
we can at this stage say what would
be the control as such, but normally
it will function under the administra-
tion of that port

Shri Achar: May I know whether
it means any losg in regard to the
customs?

i
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Shri Nagi Reddy: May I know whe-
ther it 15 not a fact that from such
free trade zones as this, a lot of
merchandise which is generally not

to the detriment of the nation?

Shri Raj Bahadur: The word ‘infil-
<ration’ may not be applicable here in
this particular context. In other
contexts, it can be applied. 1 might
assure him that we shall stop that
“nfiltration’ through our customs
check.

Shri Goray: In reply to my supple-
mentary to Question 1520, the hon.
Minister stated that Kandla port was
prospering If 1t is prospering, what
13 the necessity of declaring it a free
trade zone?

Shri Raj Bahadur: Prosperity is
always a relative term. I said, it is
coming up to our expectations so far
as its development is concerned.

Mr. Speaker: It will become more
prosperous. Hon. Members cught not
to put questions whose answers
can infer themselves. The hon. Mem-
ber wanted the definition of a free
trade zone: he 1s asking questions of
an exploratory character.
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(b) if so, since when; and

(e) whether the Orissa Government

is proposing to sel] the workshop to
private industrialists?

The Deputy Minister of Irvigatiom
and Power (Shri Hathl): (a) No. Sir.

(b) and (c). Do not arise,

Shrl Panigrahi: May I know whe-
ther there is any proposal to transfer
the control of the Hirakud workshop
© the Orissa Government?

Bhrl Hathl: Not yet.

Shrl Panigrahi: May I know whether
this workshop will be transferred only
when the Hirakud project is trans-
farred to the Orissa Government?

Shrl Hathi: I think in the normal
ocourse, it should be so.

International Sugar Agreement

+
f Shri Ram Krishan Gupta:
| Shri Jinachandran:

Will the Minister of Food and Agri-
sulture be pleased to refer to the reply
given to Starred Question No. 409 on
the 1st-December, 1958 and state:

(a) whether Government have
taken final decision regarding becom-
ing a party to the new International
Sugar Agreement;

(b) if s0, the nature of the decision
taken; and
(c) the reasons therefor?

.The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
The matter is still under consider-
ation.

(b) and {c). Do not arise.

*1535.

Oral Answer: B1poe

Shrl Ram Erishan Gupia: May I
kbow the names of other countriesr
who had become members of this
agreement?

Shri A. M. Thomas: All major ex-
porting countries have become mem-
bers, except India. The matter is
being considered. There is no time-
limit fixed for joining the agreement.
Various aspects have to be considered
by our Government before deciding
one way or the other.

Medical Colleges

*1538. Shri Panigrahl: Will the
Minister of Health be pleased to state:

(a) whether the period for M.B.B.S.
course has been reduced from 5§ years.
to 4} years uniformly in all the Medi-
ca]l Colleges in the country; .

(b) whether after completing this

practical training for an additiosal
period of one year as internees in
Medical Colleges;

(¢) whether the Indian Medical
Council in a new regulation has asked
the State Governments not to givey
stipends to these internees; and

(d) whether according to this new
regulation any State Government has
stopped paying stipends to internees
working in Medical Colleges?

The Minister of Health (Shri Kar-
markar): (a) and (b). The Medical
Council of India recommended for
adoption to the Universities a mum-
mum period of study of 5¢ ye-r:'for
the M.B.B.S. course consisting of
either (i) 44 years course plus 1 year
internship or (ii) § years course plus
8 months internship. Most of the Uni-
versities have adopted the first alter—
native.

(c) No, Sir.
(d) Does not arise.

i
g
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expenditure with the State Govern-
ments when they start a new college.
‘We have given such aid to the Cut-
tack College, but that does not entitle
us to interfere in every little matter
that arises.

Some Hoa. Members rose—

Mizr. Spesker: Opening or closing is
entirely a State subject. The hon
Minwter says he has no jurnsdiction

the internees and the house surgeons?
House surgeons are getting the stip-
end, whereas the internees are not
Has the Medical Council made any
such distinction between the internees
and house surgeons?

Bhrl Karmarkar: It is a matter be-
tween the Medical Council, which is
an autonomous body under a statute
of Parliament and the varsous colleges
It 15 the Medical Council which recog-
nises the colleges So far as the ques-
tion of recognition 1s concerned, we
do not come into the picture at all

We are not concerned with either re-
L]

cognition or non-recogmtion

Electrieily in Punjad

#1031 Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether it 1s a fact that the esti-
mates made by the Central Water and
Power Commussion have revealed m
severe defleit of electrical power ir
Punjab, and

(b) 1if so, the action proposed to

be taken to provide more power facl
hties 1n Punjab?

The Deputy Minister of hrigatiom

:
|
;
;

Sardar Igbal Singh: May I know
whether there is a proposal to con-
struct 3 turbines in the nght bank
power house instead of 4 turbines?

Shri Hathi: It 1s a proposal for 4
sets

Mr. Speaker: The questions are all
over I will now call the names of hon
Members who were not present when
called before Shri Rathunath Singh,
Shri Mamyangadan, Sbr_Subbiak
Ambalam, Shrimati Sucheta Kripalam
Shri Assar, Shri Patil, Shri Barupal,
ghri € B. Malavia and Shri Mul-
chand Dube
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The Deputy Minister of Food and

Agriculiure (Shri A. M. Thomas): (a)
No, Sir.

(b) and (¢) Do not arise,
Shirl Kasliwal: What is the preva-
lent price of dal in Ganganagar?

Shri A. M. Thomas: That figure is
not available with us. The controlled
price of gram is Rs. 10.50.

Shri Braj Raf Singh: May I know
whetheritisahctthltthisdalhn
been selling at Rs. 1 per seer in west-
ern parts of U.P?

. Shri' A. M. Thomas: It is quite
possible. The production of gram was
affected to a considerable extent last
year and even in Rajasthan produc-
tion has not been substantial We
allow exports of gram only from the
procured stock.
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Shri A, M. Thomas: As I said, the
rate at Gangenagar is Rs. 10°50 nP.
for gram.

ot TR W : TF PR A
A& o o g AT agrd ?

Shri A. M. Thomas: I have already
said that export from the Bikanesr
Division of Rajasthan is banned. Ex-
port is allowed only on Government
account. A quantity of 20,953 maunds
have been allowed to be exported by
the State Government gnd distributed
in other districts. A quantity of
5,882 tons have been allowed to be ex-
ported outside the State to various
other States in the country,

Panéit D. N. Tiwary: Has the Min-
ister any idea of the high rate _o!
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N. Tiwary:

fz
E

Will the Minister of Irrigation and
Power be pleased to state:

(=) whether the attention of the
Government has been drawn to the
statement of the Finance Minister of
Pakistan, dated the 17th March, 1059
to the effect that the World Bank has
worked out new plans towards the
solution of the Canal Waters Dispute
between India and Pakistan;

(b) if so, what 1s the nature of this
plan and the reaction of the Govern-
ment thereto, and

(c) what 15 the progress so far
achisved in the Washington talks
between the two countries on this
isswe, and whether the new World
Bank plan has been ewvolved out of
thegse inconclusive talks?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) and (c). The Plan submitted by
Pakistan in London in July 1958, our
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Shri Bam Krishan Gupia: In view
of the fact that the agreement of 1848
has expired, may I know whether
there is any proposal to conclude
another ad hoc agreement

Shri Hathl: The 1548 agreement
that he is referring to is different
from the transitional agreement that
we are making from year to year,
There is wnegotiation going on for
entering into a transitional agreement.

Shri Hem Barmz: May I know

whether it is a fact that in case of
failure of the talks to achieve a satis-
factory solution Pakistan propose to
20 to the International Court of Justice
.and to other international organisa-
tions and, if so, whether our Govern-
ment have contemplated any measure
in the case of failure of talks to
achieve a satisfactory solution?

Bhri Hathi: We are hopeful about
the negotiations. Mr. Black is coming.
It 1s better to be hopeful and see what
the negotiations end in.

Shri Hem Barua: May I know
whether Pakistan has rejected straight
away our suggestion to construct an
mnland tunnel in Indian territory and,
if so, what is the reaction to this total
rejection of our suggestion?

Shri Hathi: As I have mentioned in
this House, we have submitted our
proposals. Pakistan have submitted
their plan. It would not be proper to
disclose the nature and the details of
them.

Shri Vajpayee: May I know the
exact position? Are the Government
of India bound to accept any plan put
forward by the World Bank even if
that plan is against our interests?

Shri Hathi: The World Bank is only
using its good offices in negotiating to
bring a eettlement between the two
countries, As I have mentioned very
often, it 1s not an arbitration. It is
for us to decide whether we should
abide by whatever the Bank gives as
its

advice.
Pandit D. N. Tiwary: May I know
there is any truth in the

é
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statement that appesred in the papers

o2 the 23rd that the supply of water

to Palustan will be extended from

M.M 1962, the deadline fixed by
?

Shri Hathi: It all depends upon the
negotiations that are taking place now

Shri Kasliwal: May I know whether
In the new scheme which the Govern-
ment of India have subrutted they
have agreed that the storage dam
would be in Pakistan territory and not
in Indian territory.

Shri Hathl: As I have submuitted, 1t

would not be proper to disclose the
details of the plan

Sardar Igbal Bingh: May I know
whether there is a proposal to enter
into an ad hoc and transitional agree-
ment very soon? If so, in the new
proposal the new links that have been
constructed in Pakistan, will Pakistan
pe geiting less water from those new
Hnks?*

Shri Hathi: There 1s a proposal to
enter into a transitional and ad hoe
agreement. At the time of deciding
what quantity of water should be
wsupplied, the additional supply that
they have been receiving wall be taken
into consideration.

Sardar Igbal Singh: Will the Gov-
ernmeni consider the question of water
supply from the feeder in this new
transitional agreement also, because
the feeder 1s going to start this year?
12.00 hrs,

Shri HMathi: The Government of
India will take into consideration the
needs of this country

Shri Hem Barua: May I kmow
whether 1t 15 a fact that the World

tion of the reservior? If so, whether
our officers, who are engaged in the
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#hrl Hathi: Our information is that
the Bank is considering the proposals
of both the Governments and is trying
to find out a settled solution. Further
than that we have no official informs-
tion.

WRITTEN ANSWERS TO
QUESTIONS

Stabbing Incident at Trivandrum

#1514, Bhrl Vidys Charan Shukia:
Wil the Mimster of Rallways be
pleased to state:

{(a) whether 1t 13 a fact that some
stabbing incident occurred recently at
the Tnvandrum railway station pre-
mises 1n which Indian National Trade
Union Workers were involved;

(b) if so, what are the details of the
incident;

(¢) whether any inquiry has been
made; and

(d) the salient features
inquiry report?

The Deputy Minister of
($hrl Shabnawas Khan): (a) and (b).
mhe incident relates to a private
quarrel between two rival groups of
labourers employed by the Co-
operative Society at Vallakadavu
(Trivandrum) for unloading consign-
ments of rice and other essential com-
modities A section of the labourers
under control of the Communsts
demanded an mncrease in the rate of
uploading which was not supported by
the rival group of labourers controlled
by the Indian National Trade Union
Ccongress This resulted 1n a scuffle
between the two parties on 27th
pecember, 1858 in which 7 labourers
received injuries The Railway Pro-
tection Force and the Government
Railway Police rushed to the spot and
restored order Government Raillway
Police, Trivandrum have registered a
case agamnst both the groups A few

of the

(c) and (d). The mailter s still
under police investigation.
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Brilges on Natiomal Highwayrs

1515 Shrl Sadkan Gupta:
Shrimati Mafida Alumed:

Wil the Minister of Transport and
Communicationg be pleased to state:

(a) whether the Government of
Weat Bengal , have approached the
Central Government for repair of
bridges on the Grand Trunk Road,
particularly the Singaran, Tumla, and

unia bridges beyond Durgapur;

(b) whether any amount has been
sanctioned for the purpose;

(c) if not, the reasons therefor;

(d) whether the said three bridges
are in an insecure condition; and

(e) if so, the steps proposed to be
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Co-operative Jeint Farming

(b) if so, whether coples of these
opinions will be laid on the Tabla?

The Deputy Minister of Comxmunity
Development and (Shat
B, 8. Muarthy): (s) The Second Five-
Year Plan which has been approved
by the National Development Council
on which all the State Governments
are represented through their Chief
Ministers, has laid down:

be developed as rapidly as possible.
The practical achievements in this
fleld are, however, meagre. The
main task during the Second Five
Year Plan is to take such essen-

of co-operative farming, so that
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over a period of ten yesrs or so
a substantisl proportion of agri-
cultural lands sre cultivated on

state whether it is a fact that one
person was killed and four others
wete injured when a Icaded lorry
crashed at a level crossing ageinst &
cxrriage of ihe pessenger ireln run-
ning between Puthalapattu and
Chittoor on the Southern Raflway on
the night of the 15th February, 1959”

The Deputy Minister of Rallways
(Shri Shahnawas Khan): Yes, Sir
Coconut Production

*1523. Shyi Maniyangadan: Will the
mmdmmmn
pleased to state:

(a) whether India is preducing

j coconuts for meeting the
needs of the country;

(b) it not, what is the estimated
deficit;

{c)whethuthmumanyw
for developing coconut cultivation and
increasing production of the same; and

(d) if so, what are those schemes?

The Minister of Food and Agrical-
ture (8hrl A. P. Jain): (a) No

(b) 9§81 million nuts annually.
(c) Yes

(d) Coconut Development Schemes
are sanctioned for the following pur-

o! cocemit cultivation, (iv) spraying
pesticides etc, for control of pests and
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diseases of voconut palm, (v) prege-
gmda and publicity, and (vi) exten-
slon of coconut, cultivation.

Rice Milling Industry (Reguiatiom)
Ast, 1958

*15%4. Shri Subbish Ambalem: Will
the Minister of Food and Agriculbwre
be pleased to state:

(a) whether the Rice Milling Indus-
try (Regulation) Act, 1058 has bees
enforced in any of the States; o

(b) #f so, the names of the States;

(e) if not, the reasoms for not
enforcing the same?

The Minister of Food and Agricsl-
ture (Shri A. P. Jain): (a) to (e).
The Rice-Milling Industry (Regulation)
Act, 1958 has not yet been enforced
In any State. The Draft Rules under
the Act are, at present, being examined
by t¥e Government of India in the
light of the comments thereon recetved
from the State Governments and
Gthers. After these Draft Rules have
« been finalised, the Act will be enforesd
in all the Biates except the State of
Jammu and Kashmir
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Introduction of Diesel Cars on
Northern Rallway

2388. 8hri Bam Krishan Gupta: Will
the Minister of Raflways be pleased
to state:

(a) whether Government have
received representations for re-intro-
duction of Diesel Cars between Delhi
and Loharu and Delhi and Hissar; and®

(b) if 20, the decizion taken thereon”

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Repre-
sentations have been received for the

Sarai-Rohilla and Hissar sections
(b) As soon as the defects of the
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Cenfral Government Hespitals in
Delhi

Shri Ram Krishan Gupta:

. 8hri D. C. Sharma:

Will the Minister of Health be
pleased to state:

(a) the average daily attendance of
out-door patients in 1958 at the follow-
ing Hoepitals in New Delhi:—

1 Irwin Hospital;

2 Willingdon Hospital;

3, Lady Hardinge Hospital; and
4 Safdarjang Hospital; and

(b) the number of Doctors working
at present in each of the above hospi-
tals? -

The Minister of Health (Shri Kar-
markar): (a) and (b). The reguired
information 1s shown below:—
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. Insanitation in Tralne

-%391. Shri Pangparkar: Will the
Minister of Rallways be pleased to
state:

(n) whether Government is aware of
the insanitary condition of compart-
ments which are without electric
lights, fans and water on Parbhani-
Purli line on the Central Railway; and

(b) the action proposed to be taken
in this respect?

The Deputy Minister of Rallways
(Shri Shabnawaz XKhan): (a) The
coaches on the Parbhani-Purli line of
the Central Railway have lights and
fans and water provided as on other
such sections of the Central Railway.

(b) Does not arise.

llunhunlnlhnyun

Shrl Pangarkar: Will the
Iﬂnishrofln!lwmbepleuudto
state:

(a) whether it is a fact that some
breaches had been caused by small
inlets between Purna and Nizamabad
on Manmad-Kacheguda line of Central
ﬁ,lmdurhlthelutnlnym;

(b) whether Government have made
any arrangements so that they may
not be repeated during the next rainy
season?

The Deputy Minister of Rallways
(Skrl Bhahnawas Xhan): (a) There
was only one breach and one arch
culvert No. 362 (2x1§) at mile
223/1-2 was washed away.

(b) The arch culvert is now being
rebuilt as a Reinforced Cement Con-
crete Culvert with adequate waterway
and the approach banks are also being
adequately pitched.

Luzury Buses in Delhi

(a) whether it is a fact that Gov-
srnment propose to nm luxury buses
m Delhi;

MARCH 28, 1950
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(b) it 50, by what time these buses
will be run; and

{¢) number of buses to be run?

fhe Ministey of State in the Minis-
try of Transport and Communications
(shrt Raj Babadur): Ta) to (c). No
luxury buses are proposed to be run
in Delhi by the Delhi Transport
Undertaking. However, two special
tourist buses, equipped with micro-
phones, are at present operated by
th¢ Undertaking on  Saturdays,
Suyndays and garetted holidays for
sight-seeing tours in Delhi.

|
Falr Price Bhops in Delht

ARAA.. Shal. Ram. Tr'shan, Qroyac. WL
the Minister of Food and Agriculture
be Pleased to state the number of fair
price shops opened so far in Dehi?

The Minister of Food and Agricul-
tgre (Bhri A. P. Jain): The number
of fair price shops opened in Delhl so
¢ar during the current year is 851.

Waiting Rooms

2395, Shri P. K. Deo: Will the
Minister of Rallways be pleased to
state:

(a) the number of waiting rooms
with names of stations where waiting
rgoms have been constructed in 1958-39
sg far on the South Eastern Railway;
and

(b) the number of waiting rooms
repaired and the cost thereof?
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Oanning Factecies in Orisss
3388, Bhri P. K. Deo: Will the

(a) whether there is any proposal
for starting canning factories in Orissa
in the Second Five Year Plan period;
aad

(b) if so, where these canning fac-
vries will be located and what food-
stuff will be canned?

The Minister of Food and Agricul-
dure (Shri A. P. Jain): (a) Yes, Sir.

(b) Four small units for canning
fruits have already been set up—two
at Cuttack and one each at Angul
(District Dhenkanal) and Parkakhe-
midi (District Ganjam). Besides the
above there is also a proposal to
establish a large fruit canning unit
during the Second Five Year Plan.
The exact location and details thereof,
have, however, not yet been finalized.

The State Government is also
examining the possibility for setting
a fish canning factory near about
Chilka lake.

Electrification of Yeola Station

2397. Shri Jadhav: Will the Minister
of Raflways be pleased to state:

(a) whether it is a fact that there
is continuous and reliable supply of
electric power at Yeola in the District
of Nasik;

(b) whether it is a fact that there
is no proper lighting arrangement on
this station;

(c) whether Government propose to
electrify the station; and

(d) it so, when?

The Deputy Minister of Rallways

(Bhrl Shabnawaz Khan): (2) to (d).
electrification of
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the night beyond 2 AM. In view of
this the proposal for electrification of
this station was not pursued further,
The local supply company has been
addressed to ascertain if there is any
improvement in the supply position.
It continuous supply is dvailable, the
electrification of this station would be
carried out subject t{o availability of
funds and approval of the Passenger
Amenity Committee, The existing
lightmg arrangement with four high
power lamps is considered satisfactory.

Wells in Himachal Pradesh

2388. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) the number of new wells for
drinking water constructed in
Himachal Pradesh during 1957-58 and
1958-59 so far;

(b) the number of wells repaired;
and

(e) the number of tanks and baolis
repaired for providing drinking water
facilities during the same period?

The Minister of Health (Shei Ear-
markar): (a) Nil

(b) NilL
(¢) (i) during 1957-88: 1,388,

(ii) during 1058-80 (upto 31-11-38)
2,10,

Irom and Steel Allocations for
Agricuitural Purpeses

2399, Bhri Rami Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of iron.and steel
allotted to the various States for
1mm-ﬁmm

{b) whether the quotas for 1059-60
have also been fixed for the various
States; and

(c) if so, the details thereof?

The Minister of Feed and Agricul-
tare (Shri A’ P. Jain): () A state-
ment showing the quantity of irom
and steel allotted to the various States
for 1088-89 for agricultursl purposes
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is laid on the Table of the Sabha.
[See Appendix V, annexure No. 4.}

(b) No.
{c) Does not arise
Grants 8o Orimse

2400, S8hrl Panigrabl: Will the Minis-
ter of Food and Agriculture be pleased
to state*

(a) whether any financial assistance
or grants were given to Orissa i1n 1957-
58 gnd 1958-59 for the development of
lac, coconut and arecanut in Orissa;
and

(b) if so, the amount so given in res-
pect of lac, coconut and mrecanut?

The Minister of Food and Agricul-
tare (Bhri A, P, Jain): (a) Yes

_®_
1957-58  1958-59
(zn.ll) (Recom-
by Work-
Group)
Rs. Rs.
Lac 9,525 5,000
Coconut _13,807 16,000
Arecanut 5,112 7,000
“ToraL 38,444 28,000

sphemes in Orissa n 193788 and

(b) in wineh parts of Orissa these
schemer were implemented;

(c) whether any loan was advanced
to the Orissa Government in 19567-38
snd 1958-50 for purchase of improved
ebiton aseds;
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(d) # 30, the amount advanced; and

(e) what are the achievements of
these schemes in Orissa 8o far?

The Minister of Food and Agricml-
ture (Shri A, P. Jain): (a) An amount
of Rs. 65,213.00 was sanctioned during
1957-58 and a sum of Rs. 82,000.00
has been accepted for sanction during
1988-52 in the Working Group discus-
sions.

(b) In Kalahandi, Balangir,
pur, Sundergarh, Dh.lnklml Kmpnt,
Cuttack, Puri and Ganjam,

(e) No 3
(d) Does not arise

(e) 225 maunds of mproved seeds
were distributed during 1988-50 and
an area of 883 acres (irrigated)
covered, resulting in an additional pro-
duction of 308 bales of cotton

Jute Cultivation in Orisma
2402. Shri Panigrahi: Will the

Minister of Food and Agriculture be
«Pleased to state:

(a) how much money out of Rs. 14 4
lakhs was sanctioned for Orissa in
1957-58 for increasing jute cultiva-
tion;

(b) whether any amount was sane-
tioned for Orissa in 1958-59 for the
purpose;

(c) whether besides this, a sum of
Rs 88,818 was sanctioned to Orissa in
1957-58 for setting up jute seed multi-
plication farms in Orissa; and

(d) if so, how many such seed farms
have been set up in Orissa m 1057-858
and in 1958-39°

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) Rs. 1,79,000.

(b) Yes, Rs. 105508 (grant) and
Rs. 70,208 (lomm)

(c) Yes, as loan,

(d) One Jute BSeed Multiplication
¥arm has bean set up in Orlssa.
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Oseperaitve Touining Institute, Bmphal
3483. Bari L. Achaw Singh: Will the
Minister of Ceommuanity Development
and Co-operstion be plaased 1o siate:
(s) how many non-officials have
been trainéd so far in the co-operative
training Institute at Imphal; and
(b) the number of officials at pre-
sent under training®

Development
B. 8. Marthy): (a) 175
(b) Nil

Lady Block Development Officers

8404. Shri Keshava: Will the Minis-
ter of Communily Development and
Cooperation be pleased to state:

(a) whether there are any Lady
Block Development Officers in charge
ddmwhmhenmmecmtry;
an

(b) if s0, i1n which State’

The Deputy Minister of Community
Development and Cooperation (Shri
B. 8, Murthy): (a) Yes

(b) From the mnformation available *
in the following States—

1 Bombay

2 Madhya Pradesh
3 Rajasthan

4 Punjsb

5§ Uttar Pradesh

Electricity Dues from Pakistan

2405 Bhri Ram Krishan Gupta: Will
the Minister of Irrigation and Fower
be pleased to refer to the reply given
10 Unstarred Question No 1383 on the
12th December, 1058 and state

(a) whether any meeting of the
Partition Committee was held after
3rd October, 1958;

(c) if 50, the nature of the decisions
taken®
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The Deputly Minister of Drigatisn
and Power (Bhri Hathl): (a) The
Partition Committee has not met since
its meetng in October, 1058 nor is
there any likelihood of 1ts meeting
being held in the near future

(b) and (c) Do not arise

Tughlakabad-Sshibabad Raflway Lise

Shri Ram Krishan Gupta:
2408 Shri Bhakt Darshan:
Sardar Igbal Singh:

Will the Mister of Rallways be
pleased to refer to the reply given
to Unstarred Question No 925 on the
4th December, 1958 and state-

(a) whether the Railway Board has
examined the final location survey re-
pert of Tughlakabad-Sahibabad line,
and

(b) 1f so, the details of the final sur-
vey approved®

The Deputy Minister of Railways
(Shri Shahnawas Kbhan): (a) and (b)
The Final Location Survey Report and
Estimate have since been received and
are under examination of the Board

Sugar-cane Price Fixatiom Board

2407. Shri 8. M. Banerjee: Will the
Minister of Food and Agricalture be
pleased to state:

(a) whether Government propose to
establish a Sugar-cane Price Fixation
Board, and

(b) if so, whether the representa-
tives of the cane growers will be taken
on this Board®

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b)
The matter 15 under consideration

Sugar Mills in UP

808, Shri 8. M. Banerjee: Will the
Minister of Food and Agriculiure be
pleased to state

(a) whether the Sugar Mills in
Uttar Pradesh made high profit in
1957-38,
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(b) if so, the amount of gross and

mey profit; and

* (¢) the amount distributed as bonus
to workers and sugar cane growers

during the same year?

The Minister of Food and Agricul-

ture (Shrl A, P. Jalm): (a) and (b)

The required information is not avail-

able.

(¢) An amount of Rs. 86 lakhs has
been ordered by the U.P. Government
to be paid as bonus to the workers in
sugar factories in U.P, for the season
1857-58. The position of bonus (extra
cane price) payable to sugar-cane
growers for the season 1957-58 will be
known only after the production of
the season has been fully disposed of

and accounts finalised.
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Prohidition of Participation by Rail-
way Employees in Election Campaigns

2419, Shri Sadham Gupta: Will the
Minister of Railways be plemsed to

slate:

{a) whether a circular has been
issued by the Raflway Board warning

unplmuminnpurucipa
campaigns; and

{b) the occaslon for the issue of

such circular?
The Deputy Minister of

(Shrt Shahnawax Khan): (a) and (b).

Rule 4(4) of the Railway Bervices
(Conduct) Rules 1856 inter alis pro-
vides that no Railway servant shall
canvass or otherwise interfere or use
his influence in connection with, ar
take part in, an election to any legisla-
ture or Local Authority. Before the
last General Elections, instructions
were issued in February 18587 to bring
this to the notice of all railway staff.

frsslt & ‘ot ardrem

LY. off AW qureT . W7 W
w gfe o a7 w@w A o oadE
fw :

(%) = faslt § wft wRew &
fad YA a97 9 wEET T yIOT
et g g ; Wk

(=) =fx v, & @ s oy
y?

oG e i sl (st wo Ro ww):
(w) wiT (@) .o g foosly & <y
uRew & maw fF fed T were

_tnﬂ?mwfamwmw

w fear mor §) [Rfed ofouse y,
TN qeqr V).

foelt & oilt § W wow

W Wt wew wwwr W
wrew WY oF @A W ww w8
fw :

(%) w ag e § fo fasslt &
W W EHTO qUT HRE ST ¥
vt fofte 9 offy dvoem & Y
o€ I e @ ¥ afg W ooy
% I Aff fear mor § , e

?(!r) afx g, A @ W wT™
wewr st (st wewreww) ¢ (¥)

W (w). I aw Ewor avr aerk
e € sttty § fag aifes .



8217 Written Answers CHAITRA 7, 1881 (SAKA)

arnlt awr sEvw B ¥ ¥ W
¥ GATE O AT ¥, oo W Fo ¥Y
gt ws ¥ oy oy § | 7 e faeet
7 femr gro e o 8 faes
WIWR® ST (Egtimates) &uTX
Wt fadd ok v W W ¥
fad wreww wiwfat o fgw 5@
LA R R 8

Fisheries in Orissa

(a) whether the Central Government
“have given any financial aid for estab-
lishing fish seed centres in Orissa; and
(b) whether the State Government
have submitted any new scheme for

1858-60 for development of fisheries in
Orissa?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Yes; Cen-
tral financial assistance to the extent
of Rs. 10'31 lakhs has been given

»

(b) In addition to the continuing

schemes, the following new schemes

for 1959-80 proposed by the State Gov-

ernment for development of Fisheries

in that State have been approved by
the Central Government:—

(i) Modified village Reclamation
service scheme.

(ii) Pilot projects for develop-
ment of fisheries in swamps.

Special arrangements for Nagpur Bes-
sion of Congress

Shri Eam Krishan Gupia:
214 Shri S. M. Banerjee:
* 7} Shrl Vajpayee:
| Shri Bibhoti Mishra:

Will the Minister of Raflways be
pleased to state:

(a) the nature of steps taken for
making special arrangements to cope
with the rush of traffic to Nagpur
during the Indian National Congress
Segsion:
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(b) the number of special trains rus
and bogles attached;

(c) the number of passengers who
travelled in the specisl traing and the
bogles; and g

(d) the total earnings from these
passengers?

The Deputy Minister of Rallways
(8hrl Shahnawas Khan): (a) and (b).
To clear satisfactorily the extra rush
of traffic that offered in connection
with the 64th Session of the Indian
National Congress at Ajni (Nagpur),
25 gpecial trains were run and 573
extra coaches were attached to various
trains. In addition, certain regular
train services were extended to and
from Ajni, a diesel rail car service
consisting of three rail cars was intro-
duced between Nagpur and Wardha ,
and additional shuttle trains were run
between Ramtek and Ajni, Badnera
and Nagpur and Nagpur and Khapa.

Ajni station, which is normally
open for local traffic to and from
Nagpur only, was opened for through
trafic and all the usual facilities of
booking and enquiry offices, cloak-
rooms, catering, drinking water, sani-
tation, Public Address System, licens-
ed porters etc. were provided to cater
to the needs of additional passengers.

Enquiry, Booking and Reservation
Offices were also opened at Abhayan-
karnagar, the site of the Congress
Seesion; and such facilities at Nagpur
were also augmented.

Additional booking facilities in the
shape of extension of booking time
from usual one hour to two hours ware

provided at various stations.

Booking windows provided at Nag-
pur, Ajni and Abhayankarnagar were
kept gpen from 5-1-1059 to 13-1-1930.
Loud-speakers were provided for
making announcements for the infor-
mation of the passengers. Additional
watermen, sweepers and Passenger
Guides were also provided,

(c) and (d). The total additioma}
traffic dealt with at Nagpur, Ajn! and
Abhayankarnagar stations during the
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period from 3-1-1959 to 12-1-1958 was
e under:—
Inward 77,000
Outward 70,648

From the outward traffic alone, an
additiona! earning of Rs. 1,80,538'02
nP, by way of rail fare was realised.
Besides the additional earning from

Trafie at Rampore Haut Station

2415, Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

{a) what was the number of inward
and outward passengers in each month
in 1958 at Rampore Haut Station,

“ Eastern Railway;

(b) what wasg the number of pas-
sengers daily from 3rd December !o
10th December, 1938;

(c) whether it is a fact that more
than three-fourths of the number of
passengers 1n these days consisted of
scheduled tribes;

(d) whether it 15 a fact that the
passengers suffered greatly for want
of accommodation during these days;

(¢) whether it is a fact that this is
the usual annual feature during these
days; and

(t) 1if so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): (a) to (f).

A statement is laid on the Table of,

the Sabha. [See Appendix V, an-
naxure No. 47].

Passenger Trafic at Bolpur Station

3M16. Shri Bubiman Ghose: Will the
Minister of Rallways be pleased to
state:

{a) the number of inward and out-
ward passengers at the Bolpur Station
{Viswabharati) in 1948, 1949, 1957 and
1088; and
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(b) the number of bocking clerks.in
1948 and 1658?

The Deputy Minister of Railways
(8hri Shahnawss Khan): (a) The
number of inward and outward pas-
séngers at the Bolpur station (Viswas
pharati) during 1948-49, 1848-50, 1957
and 1958 was as under:—

Year Inward Outward
1948-49 259T14 251310
1949-50 270704 266639
1957 396602 434653
1958 396546 475496

(b) In 1948 there was one Booking
Clerk, who was assisted by the As-
sistant Station Master

In 1958 there were five Booking
Clerks
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Irrigation Fees

2418, Shrl Jadhav: Will the Minister
of Irrigation and Power be pleased to
refer to the reply given to Starred
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No. 1115 on the 11th March,
and state:

(a) the system of levying irrigation
fées in the different States and Union
Territories; and

(b) the basis ‘of classifying the
various types of irrigation facilities?

The Depuly Minister of Irrigation
and Power (Shri Hathi): (a) The sys-
tem of lévying irrigation fees varles
in the different States and Union Ad-
ministrations, Information regarding
different systems in vogue in some of
the States and Union Administrations,
as available is given in the statement
laid on the Table of the Sabha [See
Appendix V, annexure No. 49] Similar
information for the remaining States
is being collected and will be furnish-
od later;

(b) The followmng are the broad
classifications of irrigation:—
1. Flow Irrigation by canals-
perennial and non-perennial.
2 Restricted perennial irrigation
by canals,

3 Flood 1irrigation by canals
4 Lift irrigation
5 Tubewell irrigation

P and T Bulldings

2419. Shri Daljit Singh: Will the
Minister of Transport and Commu-
nleations be pleased to lay a statement
on the Table showing the detalled pro-
gramme of office buildings and quar-
ters to be constructed in Kangra,
Hoshiarpur and Amritsar districts by
the Posts and Telegraphs Department
during 1959-807

The Minister of State in the Minis-
#ry of Transport and Communications
(Bhrl Raj Bahadur): A statement is
laid on the Table of the Sabha. [See
Appendix V, annexure No, 50]

Repiacement of Wagons

M20, Bhrl Pangarkar: Will the
Minister of Rallways be pleased to
state:

(a) whether any steps have 50 far
Been taken to replace the over-aged
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wagons operating on Manmad-Kachi.
guda line of the Central Railway; and

(b) % so, with what result?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Manmad
—Kachiguda line is not an isolated
section but forms part of the Central
Railway M.G. system. Overage wagons
of Central Railway are being replac-
ed.

(b) There were only 280 unreplaced
overage M.G. wagons on Central Rail-
«way as on 1-4-1958. Of these 126 are
expected to be replaced by 31-3-1939
leaving a balance of 163 wagons to
be replaced

Late Running of Grand Trunk
Express

2421. Shri Pangarkar: Will the
Minister of Rallways be pleased to
state the extent of daily late arrival
of Grand Trunk Express at destina-
tion station during the last three
months?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): No. 15 Down
Grand Trunk Express reached New
Delhi late on 48 occasions and No, 16
Up Grand Trunk Express reached
Madras late on 18 occasions during the
three months ended February, 1859.
Full details are indicated in the state-
ment laid on the Table of the Sabha.
[See Appendix V, annexure No 51].

Bankura Station

2422, Shrl Subiman Ghose: Will the
Minister of Rallways be pleased to
state,

(a) whether it is a fact that the
platform of Bankura station, South
Fastern Railway is being raised now;

(b) whether it 1s also a fact that
even after raising the height, the plat-
form remains at least 1} ft below the
Railway compartment;

{c) whether it 15 a fact that repre-
sentations from local public and public
bodies like Mumcipality, Bar Associa-
tions of Pleaders and Muktears have
been received to raise it one foot
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mwmmthMMM;

(d) i so, what steps Government
propose to take in the matter?

The Deputy Minister of
(Bhri Shahmawaz Khan):
Yes, Sir.

(d) The platform at Bankura Rall-
way Station is being raised from 1 ft.
above rail level to 1 £t. 8 inches above
rail level, for the present. Although
originally it was proposed to raise it
to 2 £t. 6 inches, this change was found,
necessary to suit the plinth level of

the existing station building and other
structures.
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Rallways
(a) to (o).

Fishing Trawlers in West Bengal

MARCH 28, 1959

]

ing trawlers on their jetties; and
(b) it so, the reasons therefor?

«The Minister of State in the Minls-
iry of Transport and
(Bhrl Raj Bahadur): (a) No Sir.

(b) Does not arise.

Family Planning -

Shri Bibhutl Mishra:
m{smmxmm:
Shri N, R, Munisamy:

W22 the Minirier of Beelilk e plawr-
od to state:

(a) whether it is a fact that Inter.
national Conference on Planned
Parenthood was held in New Delhi
during February, 1959;

(b) if so, main decisions taken there-
at; and

(¢) to what extent Indig is expected
to derive benefit by these decisions?

The Minister of Health (Shri Xar-
markar): (a) Yes Sir.

(b) The
under:—

(1) The World Health Organisatiom
has been requested to include com-
traceptive information as an integral
part of its total health programme,

(2) The Food and Agricultural Or-
ganisation should recommend to its
member-nations that programmes for
planned parenthood be combined with
efforts to increase food production.

(3) The Economic and Social Councl
is requested to take into consideratiom
measures of planned parenthood as &
major means of improving living stan.
dards

(4) The Human Rights Commissiom
is requested to include voluntary
parenthood and the freedom to obtain
family plenning sducation as a basic
humsn right.

main decisions are as



(i) Bteps be taken for rapidly
information on sterilization

‘planning programme.

Ill-Treatment of Indian Seamen

[ Shri A. K. Gopalan:
3. Shri Kodiyan:

Will the Minister of ‘Transport and
be pleased to state:

(a) whether it is » fact that serious
allegations of jll-treatment and breach
of contract were made by a group
of Indian Seamen against the shipping
Company named Chandries Ltd. owned
by UK, nationals;

(b) if so, what are the allegations;
and

(e) the action taken by Government
in the matter?

The Minister of State in the Minis-
wry of Transpert and Communications

433 (Ai) LS.D-3.

the claim of the Crew was not sustain-
able,

Samusang Waste Land in Manipur

Development
and Cooperation be pleased to stale:
(a) whether it is the policy of the

(b) if so, why the proposal to settle
the Samusang waste land in Manipur
with the Co-operative has been turned
down by the Manipur Administration?

The Deputy Minister of Community
Development and Cooperation (Shri
B. 8. Murthy): (a) The policy of the
Government of India is that surplus
lands obtained by the imposition of
ceiling on land holdings and wasle
lands should, wherever possible, he
settled on a co-operative basis.

(b) Samusang is a reserved grazing
ground for elephants and the question
of settlement of the waste land could
be taken up only when an alternative
suitable site for the elephants has been
found. It has not been possible to
find an alternative suitable site for the
elephants yet. .

Machkund Hydro-Electric Project

2428. Shrl Sanganna: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether the Government of
Orissa and Andhra Pradesh have re-
ferred any dispute in respect of the
Machkund Hydro-Electric Project for
arbitration by the Government of
India; and

.
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(b) 1t 50, with what results?

he Deputy Minister of
and Power (Shrl Hathi): (a) No.

(b) Does not arise.

Train Deraliment

2439, Shri Baghunath Singh: Will
the Minister of Rallways be pleased to
state:

{a) whether it is a fact that eleven
wagons of = Katihar bound goods irain
#romp Siliguri were derailed at the
Northern facing point of Rashangan)
Station on Katihar-Siligurl section of
Worth-Eastern Frontier Railway on the
morning of the 15th February, 1999;
and

(b) i so, the cause of the derail-
moent?

The Deputy Minister of Railways
(Shri 8, V. Ramiswamy): (a) On
15-2-1939 at about 09°00 hours while
Down Boulder Special Goods train
was beilng received at Kishangan)
(and not Rashanganj) station on 8ili-
guri-Katihar Section of the Northeast
Frontier Raflway, its engine and the
next 13 wagons derailed within the
station yard.

(b) Improper setting of the points.

Electric Trains in Punjab

2430. Shri Afit Singh Barhadi: Will
the Minister of Rallways be pleased to
state:

(a) whether there is any proposal
{0 introduce electric train service in
Punjab in order to utilise the power
from the Bhekra I.Impl Project; and

(b) it so, the nature thereof?
The Deputy Minister of Rallways

(Bhri 8. V. Ramaswamy): (a) and (b).
No, Sir. Electrification requires hen_vy
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anticipated increase in trsffic. Such
conditions have not yet arisen on any
section in the Punjab.

Public Call Offices in Madris State

2431, Shri Elaysperumal: Will the
Minister of Transport snd Commu-
nications be pleased to state:

(a) the number of Public Call Offices
epened during the year 1958-39 so far
in Madras State; and

(b) the number proposed to be
opened during the remaining period of
the Second Five Year Plan in that
State?

The Minister of State in the Minis.
try of Transport and Commumications
(Shri Baj Bahadur): (a) 17

(b) 27.

Coaching Clerks

2432, Shrl B, K, Galkwad: Will the
mmo!m“yl be pleased to.

(a) the number of Scheduled Caste
candidates who were recruited to the
%posts of Coaching Clerks and sent for
training to different places during
1958-89;

(b) the number of non-Schedufied
Caste candidates who were recryited
to the posts of Coaching Clerks and
sent for training to different places
during the same period; and

(c) how many of them were appoint-
ed on completion of their training and
how many of them were from the-
Scheduled Castes?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) to (e¢).
Information is being collected and
will be laid on the table of the Sabha.

Medical Benefiis to Rallway
Empiloyces

2428, Shri Elayaperumsl: Will the:
Minjister of Rallways be pleased to
state:

(a) whether Class III and IV Em.
plovees of the Railways are entitled
to Medical benefits; and
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(b) if s0, how many such employees
of the Southern Railway have receiv-
od this benefit :n 18587

Fhe Deputy Minister of Rallways
(Shri Shahnawaz Ehan): (s) Yes, to
free medical treatment.

(b) The number of patients register-
ed and treated in Railway Hospitals
and Health Units during the calendar
vear 1858 is given below:

Hospstals Health Units
3,009,085 446,015
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Train Accident

2435, Shrimati Iia Palohoudhuri:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that due to
the aleriness of the engme driver of
the Myscre-Bangalore  passenger
train, a major accident was averted on
the night of February 25, 1859; and
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(b) 1f so, the details of the incident?

The Deputy Minisier of Railways
(Shri Shahnawas Kban): (a) It 5 =
fact that an accident was averted by
the alertness of the driver of the
Mpysore-Bangalore Passenger on the
morning of 26th February, 1959

(b) At 5 am. when the engine of

the train came on to the Bingle 150
feet epan gwder bndge over the
Lokapavan: River, between Pandava-
pura-Byadarahally, the engine dnver
experienced a sway and 1mmediately
brought the train to a halt Nothung
wrong was found with the engine and
no dermiment occurred The track
st the Bangulore end of the bridge
had, however, shifted laterally In-
spection showed that the shift was the
result of dislodgement of the rocker
of the left hand bearing of girder at
the Mysore end A departmental In-
quiry Commitiee of Inter and Junior
Administrative Officers has been held
and their report on the cause of the
dislodgement of the rocker besring is
under finaheation

‘Goods Train Accident

2436 Shrimatl! Ia Palchoudhuri:
Will the Minister of Rallways be
pleased to state

(a) whether 1t is a fact that & goods
tramm comung from Ghaziabed on the
Northern Raillway was involved in an
accident near Hapur Railway Station
on the afternoon of the 26th February,
1959,

(b) if so, the details of the accident,
and

(e) thenxtentotlouumedu
result of the accident?
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was injured. Through communication
was res.ored 15-40 hours the same
day.

(c) The approximate cost of damage
to the Railway property has  been
assessed at Rs. 600 only.

Telephone Connections

2437. Shri Subiman Ghose: Will the
Minister of Transport and Commbumi-
eations be pleased to state:

(a) whether it is a fact that yearly
rent of telephones to be installed was
taken in October, 1958 from the appl-
cants from Burdwan town (West
Bengal);

(b) £ s0, the number of such sub-
ecribers; and

{¢) the reasons for delay in giving
the connections?

The Minister of State in the Minds-
try of Transport and Communications
(8hri Raj Bahadur): (a) Yes.

(b) B8.

(c) Shortage of essential stores.

Mobile Post Offices

2438, Shri Koratkar: Will the Minis-
ter of Transport and Commanications
be pleased to state:

(a) whether Government propose
to extend the facilities of Urban
Mobile Post Offices to some more cities
during 1959; and

(d) if so, how many such Post
Offices will be introduced?

The Minister of State in the Minis-
try of Transport and
(8hri Baj Bahadur): (a) No.

(b) Does not arise.

Facllity for Hindl Telegrams in Post
Offices

2439, Shri Koratkar: Will the Min-
ister of Transport and Communications
be pleased to state:

(a) the total number of telegraph
offices in the country where facilities
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have been provided for Hindi Tele-
grams so far;

(b) whether Government propose to
introduce this facility in more Tyle-
graph Offices; and

(¢) if so, how many Telegraph
Offices will be covered during 19897

(Bhri Raj Bakadar): (a) 1,304
(b) Yes,
(e¢) About 200.

B.C.G. Vaccine Laboratery, Guindy,
Madras

2440. Shri Koratkar: Will the Minis-
ter of Health be pleased to state:

(a) the daily capacity of produc-
tion of B.C.G., Vaccine Laboratory at
Guindy in Madras; and

(b) the total quantity of Tuberculin
supplied by India to South EKastern
countries during 19587

The Minister of Health (Bhri Kar-
markar): (a) After a week’s process-
ing, BCG. Vaccine is produced once
a week in the B.C.G. Vaccine Labor-
atory, Guindy, Madras. Tuberculin is
made out of a stock solution accord-
ing to requirements once a week or
fortnight. 50,000 ccs. of B.CG.
Vaccine and 85,850 ccs. of Tuberculin
are produced weekly.

(b) 2,15100 ccs. of Tuberculin
were supplied by the BC.G. Vaccine
Laboratory, Guindy, to South Eastern
countries, during 1958.

Purchase of Ships

2441. Shri Ram Krishan Gupta: Will
the Minigter of Transport and Cem-
munications be pleased to state:

(a) whethpr the negotiations bet-
ween the Industrial Investment and
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(b) if so, the vesult thereof?

The Minister of State in the Minis.
tey of Tramsport and Oommunications
(Shri Raj Bahadur): (a) and (b).
szbbthommhgr s

Ltd., Bombay are understood to have
finalised negotiations with this Cor.
poration for obtaining a foreign ex-
change loan of £525,000 to meet part
of the purchase price of 3wo ships,
No other shipping company is known
to be having negotiations with the
Corporation for such loans.

i

Family Planning

2442, Shri Ramkrishna Reddy: Wil
the Minister of Health be pleased to
state:

(a) whether he is aware of the
statement of Prof. Rock of Harvard
University at a press conference that
a cheap pill for birth control is avajl-
able; and

(b) if so, whether such pills can be
widely distributed to populanse birth
control measures among poorer
classes? .

The Minister of Health (Shri Kar.
markar): (a) No Sir. The informgg.
ion in respect of the pill with which
Dr. Rock and Dr. Pincus are assoviat-
ed is however available in a printed
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1]
Five Year Plan to Punjab State for
lift irrigation schemes in that State?

The Minister of Food and Agricul-
turs (Bhri A, P. Jain): The allocations
made to Punjab so far under the
Second Five Year Plan for lift irmga-
tion schemes is as stated below:—

Year Amount allocated.
- (Rs. in lakhs),
1956-57 . . 87-07
1957-58 149° 12
1958-59 102700
1959-60 105-0§

ToraL 44324

Warehouses in Punjab

2444, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the amount sanction-
ed for the establishment of the
Central Warehouses in Punjab State
during 1059-607

The Minister of Food and Agricnl-
tare (Shri A. P. Jain): No specific
amount has been earmarked for the
year 1850-60 for the establishment of
Central Warehouses in Punjab.
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Tube-Wells in Bombay

2444, Shri M. B. Thakore: Will the
Minister of Foed and Agriculture be
state what was the total
sum allocated to the Government ot
Bombay for construction of tube-wells

!

(a) whether 1t is a fact that the
same officals who were punished for
irregularities 1n the management of
Indamer and Compeny were now ab-
sorbed in Messrs, Kalinga Air Lines;
and

(b) if so, the reasons therefor?

The Deputy Minister of Civil
Aviation (Shri Mohinddin): (a) Some
of the pilots and engineers who were
warned and against whom action was
taken by the Director General of
Cuvil Aviation for certain irregularities
committed by them while in the ser-
viee of the Indamer Company are at
present reported to be in the employ
of Kalinga Airlines,

(b) The punishment awarded to the
pilots and engineers coucerned dald
not contemplute thet they would be
debarred from being employed

Writtin Anewers |, 3236

Minister of Food and Agriculiuve de
pleased to state:

(g) whether it 1s a fact that dus f0
break out of epidemic, cows
bullocks of Asharambari area

(a) how far the proposal to set up
the subsidised hostels for the children
of railway employees in  Northern
Railway has progressed;

ed‘b) whether sites have been select-

(c) how many students can be pro-
vided in these hostels;

(d) what would be the estimated _
co:;.o(mﬁondlhua hostels;
an

(e) the educationa] institutions that
could be availed of by the students
residing in these hostels?

The Deputy Minister of Rallways
(8hri Bhahnawas Khan): (a) A per-
manent hostel will be built in due
course at Charbagh, Lucknow. Plans
and estimates are under verification.
Meanwhils a grainshop building at
Alambagh, Lucknow will serve as »
wmq.w“
ber from July 1999,
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) You.

(&) 189 in the permanent hostel and
40 in the tempoonry hostel to function
from Juiy, 1900. '

{d) Rs. 8 lakhs for the permanent

(e) High schools, Intermediate Col-
leges, University College, Technical
Institutions, Medical College etc at
Lucknow.

Loss of Funds from Pest Offices ©In
Panjab

2450. Sardar Igbal Singh: Will the
Minister of Transport and Commund.-
cations be pleased to state the total
amount reported missing from differ-
ent Post Offices in Punjab Circle
during 1955-567

Advisory Committees of the Ministry
of Food and Agricuiture .
2451. Sardar Igba! Singh: Will the
Minister of Food and Agriculture be
pleased to state the total expenditure
incurred by the various advisory com-
mittees constituted by the Ministry of
Food and Agriculture in the year
1958-597

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A statement
containing the information about ex-
penditure incurred in the calendsar
year 1968 s laid on the Table of the
Sabha. [See Appendix V, annexure
No. 5¢.]

Public Call Offices in Punjab Circle
U852, Sardar Iqbal Simgh: Will the

The Minister of State in the Ditads-
try of Transport and Commenications
(Bhri Ra)] Bahadur): A statement is
laid on the Table of the SBabha, [See
Appendix V, annexure, No. 55.]

Diesel Cars on Northern Raflway

2453, Sardar Igbal Singh: Will the
Minister of Raflways be pleased to
state:

(a) the number of diesel cars
running on the Northern Railway at
present; :

(b) whether any representation has
been made to run a diesel car om
Bhatinda-Hindumalkot line; and

(¢) if so, the action taken thereon?

The Deputy Minister of Rallways
(Sbri Shahnzwas Khan): (a) One

permissible speed on the
Hindumalkot section iz only 35
miles per hour.

Rallway Dispensaries in Ferosepur
Division

2454, Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state:

(a) the average dmly attendance of
outdoor patients in the Railway dis-
pensaries of Ferozepore Division in the
Northern fauway; ana

(b) the number of Assistant Sur-
geons working i each of the above
dispensaries?
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The Deputy Minister of Rallways
(Shrl Shahnawas Kham):

Dispensarics

Average Number
daily of Assis-
tant Sur-
Egcons
1. Ferozepore 35939 4
2. Ludhisns 168- 12 2
3. Jullundur Cant, 14363 1
4. Jullundur City, 18014
5. Amritsar 191" 74
6. Amritsar Work-
shop . . 254'93 3
7. Pathankot 109-71 2
§. Baijnath Paprola. 32°Bs 1

Note: Some of these doctors havea
line jurisdiction and the number of
cases seen on the line are included
under (a).

Claims for Properties Lost in Transit

2455. Sardar Igbal Singh: Will the
Minister of Ballways be pleased to
state:

(a) the number and value of claims
for properties lost in transit put
forth in Ferozepore Division during
1055-36 and 1057-58;

(b) for what amount claims have
been accepted.

(e) to what extent claims have been
met;

(d) the amount of outstanding
elaims; and

(e) what agencies have been res-
ponaible mostly for loss of such
properties?

The Depuly Minister of Rallwars
(Shwyi 8. V. Ramaswamy): The in-
formation is being collected and will
be laid on the Tably of the House.

Written Answers Ba40n

Demrvgraphic Sindiee

2458. Bhrl B. C. Mullick: Will the
Minister of Health be plessed to state:

(a) whether it is a faect that four
research centres have been opened for
demographic studies;

(b) whether there is any proposal
to open more centres for demographic
studies in the couniry during the
remaining period of the Second Five
Year Plan; and

(c) if so, their number and the
States where they are to be started?

The Minister of Health (Shri Ear-
markar): (a) Yes Sir.

{b) No, Sir. .
(¢) Does not arise.
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Free Passes for Railway Staff

2458, Bhri Warlor: Will the Minis-
ter of Rallways be pleased to state:

(a) whether free passes are issued °

to retired Railway Officers;

(b) if so, the total annual amount
of the free passes from 1054-55 to
1968-59; and

(c) the expenditure imcurred during
the above period annually to provide
free conveyance to the staff, their
families and household effects on (i)
transfer (ii) retirement; and  (iil)
homegoing on periodical leave?

The Deputy Minister of  Railways
(Bhri Shahnawas Khan): (a) Yes.

(b) and (c), Information is not
readily avallable.

various destinations and include fami-
lies. The labour involved will be con-
sidersbls and even then the  total

cost cannot be worked out to any
reasonable degree of accuracy my—

(1) all the persons included on
the pass may not have
travelled;

(2) the journey may have been.
terminated short of destination,
shown on the pam;

(3) on many occasions the jour-
neys may not have even been,
performed,
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(c) the new price fixed?’

The Minisier of Food and Agricul-
ture (Shel A. P. Jaln): (a) to  {c).
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Preduction of Saffron

2463. Shrl A. M. Tarig: Will the

Minister of Foed and Agriculture be
Ppleased to state:

(b) whether the Government of
India have carried out any research
in this connection; and

(c) if so, the details thereof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (b). No.

(c) Does not arise.

Export of Beef N
2484. Shri M. B. Thakore: Will the

(a) the total export of beef to foreign
countries and the exchange earned
therefrom during the years 1956-57 and
1957-58; and

(b) whether it is a fact that the
export of beef was stopped in 1954-
-55 but again permitted in the years
1856-57 and 1087-581

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A state-
ment is laid on the Table of the
Sabha, [See Appendix V, annexure
No, §7.]

(b) The export of beef was banned
-with effect from 11-5-1954 except as
shipstores. It was placed on O.GL
from 8-7-1068 In pursuance of the
export drive initiated by the Govern-
ment of India.
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18.01 hrs.

DEATH OF SHRI KALA
VENKATARAO

Mr. Speaker: I have to inform the
House of the sad demise of Shri Kala
Venkatarao who passed away this
morning at the age of 59, at Hydera-
bad.

1651 to February, 1832

Up to the date of his desth in
Hyderabad he was the Revenue Min-
ister and fllled that post very abiy.

of the

May I request that the House may

Mr. Speaker: Papers to be .gik on
the Table.

Shri Hem Barwa (Gauhatl): Sir, 1
gave notice of an adjowrnmert motion.

Mr. Speaker: 1 disallowed that
adjournment motion

Shri Vajpayeq (Balrampur): I bave
also tabled an @Sjournment modion,
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Shri Hem DBaroa: What s
bappened......

Mr. Bpeaker: Order, order. One At
| time. I disallowed it

Shri Hem Barua: The hon. Prime
Minister is here and I think he would

March. No sooner than the ink on the
t has been violoted.
An Indian has sustained bullet in

will have fo take more serious and
drastic methods to avoid this kind
of disobeying my orders in this
Housge.

I said that this is a continuing affair,
This matter was brought up. Some
questions were also asked later on.
Are we merely looking on when they
have occupied some territory or land
which did not belong to them? They
are massing their troops. The wlole
House cheered when the hon. Prime
Minister said that we are weiting for
the proper opportunity to take prupe:
In view of the fact t™at 1t 1s

a continuing affair and that every
‘hon. Member knows that when it is
a continuing affair, it cannol be
adjournunent

;

again. It is continuing. It is un-
fortunate that firing is going on there.
Should we have an adjournment
motion here every dsy notwithstand-

g
g
g
g
|
)
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Mr, Speaker: Does the bon. Prime
Minister want to make a statement?

The Prime Minister and Mmister af
External Affalrs  (Shri Jawsbariai
Nehrn): No special statement, but
if you are plessed to permut me,
would just make a few remaris about
this particular incident.

Mr, Speaker: Hon, Ministers get

\notices of adjournment motions as

and when they are tabled. It will help
me enormously if the hon. Minister
concerned immediately sends word to
me that he would like to muke a state-
ment so that it may guide me. I ¥
come to the conclusion that it 18 a
continuing matter and if still the hon.
Minister wants to make a statement
then I would not reject it straight-
Way.

Shri Jawaharlal Nehra: It 15, of
course, as you have been pleased to
say, a continuing matter and it 1s not
a statement that I propose to make.
But I am always anxious to place such
facts, as I may have, before the
House. In just a sentence 1 wish to
say that there is no doubt that this
firing started and as a matter of fact
both parties have raised objcections
and charged the other party for
having started it.

Shri Hem Barma: In this particulae
case they have started it.

Shri Jawaharlal Nehru: I am mere-
ly stating the facts.

We have complained to them,.
naturally, They have complamned to
us. I have before me our reply to.
them in which we have said that their
complaint is not justified. This is
part of that ing thing to which ,
you have been to refer. We
have to take separate things e~
parately with them. That is tha -
position. We are taking it up.

Shri Hem Barua: May I know from -
the hon. Prime Minister as to what -
measures he has adopted so far as the
Assam-Pakigtan border is coacermed? -
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Mr. Speaker: He should not have
followed it up with the reference to
General Ayub Khan,

Shri Hem Barua: It is linked up
with this.

Sbri Jawaharial Nehra: I am totally
able to answer so many queries.

fact, my mind does not grasp R
except that he has referred to the

55

whole area of Kashmir, General Ayub
Khan's speech and various other sec-
tors. I am totally unable to answer
such queries in this way.

Shri Hem Barua: 1 am making it
separately. If it is misunderstood It
is not my fault. I say that there
are three aress which have to be
protected.

Mr. Speaker: He wants to make a

even made a statement as to what

is being done.
Bhri 8. M. Banerjee (Kanpur) rose—

Mr. Speaker: What does Shri
Banerjee want?

Bhri Hem Barua: There is appre-
hension in the State of Assam. The
apprehension is that the State
Assam is being neglected not only
the Central Government but is being
neglected by some other people also.
When we have been giving notices of
sdjournment motions, you have been
pleased not to allow a single
When it came to Murshidabad
Just allowed it.

1

Mr. Speaker: I thought the hon.
Member will stop with accusing the
Government. He has come to me

My, Bpeaker: 1 have disallowed this
also.

Shri 5, M. Banerjee: You have said
that a question on the subject may
be tabled. My submission is that
these people have fired, entered the
Indian territory and one man has
been kidnapped. After kidnapping
and firing, if we table a question it
may become an unstarred gquestion

some day.

My, Bpeaker: If hon. Members satis-
me that the question §s emergens,
will always allow a question.
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M&lmmhm-
ent,

Mr. Speaker: Very well I will
allow a short notice question to-
moryow.

Bhri 8. M. Banerjes: Tomorrw is
a Sunday.

Mr. Speaker: Tomorrow means the
next day of business.

Papers to be Imd on the Table.

Shri Vajpayee: 1 have also tabled
an adjournment motion.

Mr. Spoaker: I have repoatedly sub-

mitted for the consideration of this
House that if I take a decizion hon.
Members who have tabled adjourn-
ment motions can come and represent
to me. I will certainly change the
decision if it is necessary and will
bring up the matter the next day
walving the question of notice or of
delay. I shall do so.

Shrl Vajpayee: May I submit......
Mr. Bpeaker: No, not here,
Papers to be laid on the Table.

1209 hrs. .
PAPERS LAID ON THE TABLE

Bxrorr or CoMMITTITEE YOR PLANNING
MEASURES AGAINST Firoops mv Deumr

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): Bir, I
beg to lay on the Table a copy of the
Report of the Committee for Planning
Measures against Floods and similar
calamities in Delhi. [Placed in Li-
brary, See N6. LT-1818/50.]

Puwoas SvearcAnz (Prommmrion or
UsE FOR MANUFACTURE oF GUR) OmpEr

The Deputy Minister of Food and
Agricultare (Bhri A. M. Thomas): Sir,
¥ beg to lay on the Table, under sub-
section (8) of section 3 of the Essen-
ﬂﬂCmmodﬂhsAct.liﬂ.nmy of

¢the Punjab Bugarcane (Prohibition of
use for Manufacture of Gur) Order,
1850, published in Notification No.
G.S.R./220/ESS. Com/S dated the 23rd

February, 1069. ug'w in Library,
See No, LT-1319/89.]

NOTIFICATIONS UNDER AGKCUUTURAL
Propuce (DEVELOPMENT AND WARE-
movsmNG) CorromATIONS ACT

B. 8. Murthy): Sir, I beg to lay on
the Table a copy of each of the fol-
lowing Notifications issued under the

tural Produca (Development
and Warehousing) Corporations Act,
19566: —

(1) GSR. No. 3]8 dated the 14th
March, 1958,

(ii) G.S.R. No. 319 dated the 14th
March, 1959.

(iif) G.S.R. No. 320 dated the 14th
March, 19560.

Placed in Library, See No
T-1320/58.]

—

Ja99} oo

ESTIMATES COMMITTEE
FORTIETH AND FORTY-FIRST REPORTS

Shri B. G. Mehta (Gohilwad): Sir,

I beg to present the following Reports
of the Estimates Committee:

(i) Fortieth Report on the action
taken by Government on the
recommendations contained in
the Fifiy-sixth Report of the
Estimates Committee (First
Lok Sabha) on fhe Ministry
of Defence—Army Stores.

(ii) Forty-first Report on the ac-
tion taken by Government on
the recommendations contain-
ed in the Forty-seventh Re-
m“ln!th_e Estimates Com-
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1349 ks,
BUBINESS OF THE HOUSE

The Mimister of Parlismentary
Allsirs (Shri Satya Namayan 8Siuba):
With yeirr permission, Sir, I rise to
announce that Government Business
for the week commencing 30th March
will consist of—

(1) Consideration of sny item of

(2) Discussion and voting of De-
mands for Grants in respect of the
Ministries of—

Works, Housing and Supply
Bcientific Research and Cultural
Affairs

Transport and Communications
Labour and Employment,

(8) Discussion on the Report of
the Inquiry into the Chinakuri Col-

Shrimati Renu Chakravartty and
others

Mr. Speaker: The House will now
take up discussion and voting on De-
mands Nos. 61 to €8 and 134 relating
to the Mipistry of Information and
Broadcasting for which four hours
have been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 18 minutes the numbers
of the selected cut motions. I shall
treat them as moved, if the Members
in whose names those cut motions
stand are present in the House and the
motions are otherwise in order.

»

Demanp No, 61—MinmsTay or INFOR--

MATION AND BROADCASTING

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs 3,14,88,000 be granted to the
President to cofffplete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in
respect of ‘Miscellaneous Depart-
maents and Expenditure under the
Ministry of Information and
Broadcasting'.”

—_—

Demanp No 124—CaPITAL OUTLAY ON
BROADCASTING

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 1,88,33,000 be granted to the
President to complete the sum
necessary to defray the charges

*Moved with the recommendation of the President.



rium., The company with the help of
Dr. B. C. Roy and the Sheriff of Cal-

when these negotiations were going
on, the Government of India did not
see their way to stay thewr hands and
they felt that greater resources were
necessary to rehabilitate the UP.I. All
the pleadings and deputations to give
at least two or three months time to
the agency which would definitely help
in effecting all-round improvement of
the agency had no effect. The Gov-
ernment’would have lost nothing. This
was not pajd any heed to. One of
the oldest news agencies of India thus
had to go out of existence. This iy the
report of this Ministry during the
last year,

The Press Commission's recom-
mendation about the Price Page
Schedule is still outstanding. The
small paper owners and the small
papers are suffering as a result of the
Government's not taking any deci-
sion. This decision has not been taken
because of pressure from the big press
owner magnates who are not inclined
to oblige the Government and agree

The Government
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Another thing which does not get
any patronage from the Ministry is
the Indian stage. I come from a State
where we are proud that we have had
the tradition of the professional stage
for nearly 100 years, and it is a stage
which has created and helped build
up a national character, a national

Shri Prabhat Kar: The stage is a
medium of education and publicity
also.

Mr. Speaker: But another Minister
is in charge of it Very well, let him
attack the other Minister, His time is
up.

Shri Prabhat Kar: A Central In-
formation Service has been started,
and I think it is a step in the Tight
direction, but the rules that have
been framed which have been noti-
fled in the Gazette of Indin dated

for Grants 8262

February 21, 1959, negate the princi-
ples of justice, equity and fairplay.
The date 1st November, 1057 has been
selected as & crucial date. Even can-
didates selected by the UPSC, who
have completed their period of pro-
bation and whose period of proba-
tion has been terminated as a result
of satisfactory service, have Dbeen
sxcluded because they happen to be
recruited after November 1, 1957,
while many of the appointments
which have been made directly by the
Ministry without going through the
UPSC have been covered. I would
request the hon, Minister to go
through these rules again and see that
wherever they Operate against the
existing employees, particularly those
who have gone through the exami-
nations of the UPSC, such employees
are covered. Otherwise, this will un-
necessarily create bickerings amongst
the staff which will naturally hamper
the efficiency of the department.

Lastly, I would request the hon.
Minister to see that Indian news reels
are sent to foreign countries, because
nowadays we are preparing . really
very good news reels, and it is possi-
ble that we can send them to foreign
countries, particularly in South-East
Asia, and thereby earn foreign ex-
change too. We have not got any re-
port as to how much we got out of

Shri Prabhat EKar: We really can
get more if we popularise these news
reels abroad.

Shri K. U, Parmar (Ahmedabad-
Reserved-Sch. Castes): I thank you
very much for giving me an oppor-
tunity after two sessions.

To me the Ministry of Information
and Broadeasting is a very important
Ministry so far as the eradication of
untouchability is concerned.

Under article 17 of our Constitu=
tion we have abolished untouchabil-
ity, and we have also passed the Un-
touchability (Offences) Act, but in
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Rs 101 by the Chief Minister of
Bombay State A sumilar medal
and cash prize was also awarded
to the heroine of my above play
1n the Natya Mahotsava In short,
our play was highly ecclaimed as
one of the best plays and the
greatest highlight of the season,
having won three awards, two
for the best acting performance
and one for the high rank of the

5

Even in spite or *hese things, when
the artist told the Station Director
to stage his play on AIR, the Stat.on
Director approached the Secretary of
the All India Women's Conference It
has been brought to my notice m his
letter by the artist that the lady who
was Secretary of the All India Wo-
men's Conference there asked the
Station Director to engage her own
son-in-law n the play, as the artist
did not include his name m his list
When this was not agreed to, she saud
she would not execute the contract
As such, the contract was cancelled

I think 1t was no business of the

India Women’s Orgamsation On the
contrary, he should have directly con-
tacted this playwright He shouuld
have very nicely played his role

This s not the only thing in AIR

MARCH 128, 1980
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behind, There is a strong complaint
on thus score Even those papens
which are the party papers once com-
plained that what was gomg on in the
All India Radio Station was not
desirable

Then 1 have seen that some pro-
grammes for Harijan Sapta are broad.
cast from AIR Ahmedabad But only
thirdrate persons have been mvited
and asked to deliver some lectures
Persons who are engaged in  social
welfare or those who have wntten
books on the subject are never bemg
called I hope the hon Mimster will
take that much trouble to see that
untouchability removal should be our
National Programme  He should see
that his whole influence 1s utilised for
thie very purpose 1 expressly say
this for the only reason that ow. In-
formation and Broadcasting Mmiciry
18 guch that it can be useful to this
country for creating public opinon
against observance of untouchability

I have said many things, but whe-
ther the hon Minster will look into
those matters or not, I cannot say,
because many a time when such things
are brought to the notice of the
Ministers, they say something m the
House and efterwards nothing 1s done
B0 1 hope and trust that the hon.
Minmster who is present in the House,
will do something in this matter

sitweft Jwt Age (S 7T) : W
e, vl A arewrfieT o
wgrT agy feedRrd wr agear § o
w Agey RrafRr d W WA ey
fom et 1R frrmd ey
wgen & qarfost o fosdard agy
w1 AfA Ao A arw Y ag Y
fie v T wE ) qged ¥ fad o
W wee <@ wd § e vad 3 N gu
TR A wrrae fafresy amgw @ @y
o o g g v guy iy
wred! ® Nk & fed @ wngm
RN Toy qfia Toh A % ewr
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ooy ug g enwd & w61 | @ A
¥ wngh o fir ya¥ fad wfew o
TAT T |

™ wEER 4 N Iwfy &7 §, I
fag & wwfre S wgew o awk
g fo wft § SEvt 2@
qarywaT § fe g faar A qwAgeR @
Iafr # § i awfe w@r war o
g

s add N A fafrecame ¥
QT Wit g ar I e <
Wil § 1 et ara St g el
£ wg oz § fo 9t & 9v wifeew §,
T N et g, T w gk W
agrgid @d aw ag § fe aax
ag g e § 6 frenfiey s afew
@ wgwA § T E, 7 T o avg
o WX gw § a -fardfcdr w
FT WA ¥ ford wr oy IETE MR G

fredr s W & ger W g
ag g € v 2o wfaw o frd
9 AgEA § surer §, ag 7% W g @
a1 7 g § | & s gl s oo-
Fz dfew 9T w9 & a7 G § ar g
WA RE |

# qg +fr s wrgeh § e o
e wiafes w1 frear § @b W
oY &Y ford ol § & WY W el o
& 1 W o SR e § Wit o A
§, W wifaw §, I 7@ B2 & @
¥ Tore dfee ax feaar wrar § ar af
forar arar § ar fard or @ § ar A
fad o7 awd § ur @ FR W Faw
xuford W mar § e age & Wi
&t Y e Fa¥ w7 afes fisar a1
™)

e ag gark dar § o gar At
sprcagfean Wi afr
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afr wfiew wret it f a1 ww g 0
€ afirw dar w@ § A oY urow et
# agper et ¥ wite g et & v wrr
FR§ W A wely ofr 2 g i
THME ¥ W #Y B qorg it o fis
6 W T §, IR APET T 2w,
TR AT T ] R, IAH W g
T WAET NI 7 B0, TP & wHa<
WHiY #Y & for srar § WK Og % ¥
w Ferar amar § fis & geviaw fere
§ o i wgw smer faw fen g
ofewsr & g%t & aga qF §, wwiwd
Y Sarer i gaEn Tav fie caw
AT | WX GEr Frar § A & gawet f
fE & gt v ¥ fod faegwr S @
g 1 fegemm A ot afvfeofr §,
fgrgam & ey & O s E, A 7R
g, Sub fad 4 fasgwr SR T § |
78 qfewa § e § fo eiwE
WeT F IFA wd goorar Tk @ av 4F
ez & WX agw ¥ g F g

A1
¥

fegwm

¥ ey farerly arefera §
AT T A& § 1 o A A7 W §
WX & | TR §, Ot F e
g fr fafre 7 30 @ Twawg-
ot oy < w g |

s 7 o e game fafaeet aga
¥ ar At gt § o qeelt A A
g e dar i § g frgag @
w7 T T § qg & A gy
£ 1 & tw o § e ga A oot ot
o vwhHdtaafrgfe
< finrsm aga sarer awft §, @
fergwe aga sarar wifee F fear€ Rar
& 1w weftar ag § fie A g aey
& oY 1520 A W Iw ¥ §, ey
drgwd wgt 4, I grew ag ¢ e



VT A ¥ AR Wl & ooy A
i“mm' ﬁoq.aew—&ﬁ
fawely” &Y gy el ot fes e £
# aw de & wd § W wF 6t
it e arfiRg g &1 &
aawlt § e Y w1 v dER
grer § 1 F Wt § e v W ol s
ST ot Wi |

T ¥ foerw, fet feestw
fiery wgr ot & & aweiveore A §
W 3k Ak # Wi wnRT i ww
o orecr § 1 & gwwelt § fe o foew
® & Wi &arc wT R O e
TRt %Y W @, & e dare
wews & fari g AR saraTg),
ot i wout ¥ 5T Y w8, o
ar § fe woet & frg crrge 8 7
“ﬁ' W H M ‘ﬁ’
g @ Rt wifid, fer of ey
Bolr wifigd 1 I o oy e o fieeiY

B Desaands MARCH 33, 3% for Grante tars
{sfrafts ot ge }

Ywd v ¢ 1w g ¥R o R O, ow v & et fiw oy o Ry
ok or g d gt fere T W R @ o v fomr wpt
Mt e AR fesr W@
A 1 A e gt § e oy 0w
L T bt I binthe itk
g fe & wwweh § s o g frewd . ¢ Fe o e
e 7 et fedame o o oy ) w3 e § e e e
G 7% % o awf agt ST ERR 8 | mﬂéﬂmwmﬂﬂl
wIv aoeft ¥ g Qe o § el TN N S
W T A e aw aw ¢
!\'mﬁmwta:::;"ﬁwa; # e A o B wfafew &
RN DT S bl hudintu
o Frnd et o ond o 8T e
o ¥ Wy w0 s v o o R wid § Wi xuwr s @ 8, o 8
¥ 7 e & | it gw Rl o ERfY & o & anwey
w5 o g s Rt 2 el o

¢ 5 o &ard ®Y iR o T A

& i v § 1 7 %Y wT Fr w1y o
€ =% et g ) Y ey § | wTeTT
wTeY Tar O ff e s ot o @}
tawet f e 3 afefew SR g e @ ax
g A% ¥ a1 T Ford, oy wemd
¥ fodt 9 s woe & ol wré
o am 7 § 1 7y g g el
qEgrAT § | W AR wlw S ey
W T AT wT, Ty Al ¥ Aww,
# wawelt § SgwuT 9T A @A o
wwar & 1 & wmur vl g B fafre
g o 9T e faare v )

# ag & wigh g fe oY g
Tut v ek ¥ wfew F §, o) o
whet freer wifid fe @ slc el ¥
forg fadelt & o o, afenft gt &
a1 &% W & 7y ft wght f e ot
wt ford evrordfos Aeif | ot T @
wher e 7 w0 e o ey
® fidy rowY §, fow ot & o'
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w7 w7 gt § e oy Wi & g to Iny stress on my firm belief that
AR IR I X e v e Y
m*m‘*ﬂmm* In the short tims at my digposal, I
Wit v doge LY e o oo 'ving o
it gt f6 @G ol GG % e Pims Division. These  two, o
Wit Y x ¥ AT wrel W oW think, are the most powerful and
¥ R & forar wig | & sy e PoPular media % bring a semse of
AR A U I TR R try and to pave the way for emotion

1ot wifirer &, iy sl wvr 8, wrer al integration of the people of differ-
foreeht sTr AW &0 ctaots o ol v, Siberast cpates sud

wr & & fufrere e W o end 1 am sure within the current year
wrwr gl § e o dad e o
o it W AT o fer, oont W oo of o million and a hait...
T gt N o ey 13 A
¥ & wor el 8, arge ot & wft W Dr. Keskar: More than that.
et & wg sroly g & fY ww et Shrl Manaen: He says it will

W el ¥ A W wgey 3 & million. There is no doubt that
T §, T BT ATER g 0wt P, il be lisen

Edy

2 the

# wire ot femroe dw oYk &, s hon. Members would be doubting my
mmgl lﬂtlilmeﬁnalcalculationﬂldo not
clarity what I mean by saying ‘ens

Shri Mansen (Darjeeling): Mr. of millions. Qur neighbourly

P
E
-

Speaker, Sir, going through the y Persuade us to tune it at a high
debates of last year relating to the pitch to the benefit of our next door
Ministry of Information and Broad- neighbours and sometimes to the
casting, I observed that some hon. benefit of the amblers down the
Members had sought to make out a street. You will agree with me that
case to gve a promotion to the Minis- a large number of people can be con-
ter to the Cabinet rank. The fact tacted by radio, The question is whe.
that this Ministry continues to languish ther this vast potentiality is fully

try tobeh;.ﬂomﬁmwﬂlhu
I do not wish to enter into a discus- w entertainmen ?dﬁlflﬂ‘nve to
sion as to whether this Ministry be free from pardagogical venser. To
should be given a rise or not. I mere. a common man radio means—I



obvious unfortunate results It 18 con-
tradictory that on the one hand we

Mukhesh and so on, host of other
singers and then on the other hand
we want to prevent our listeners
from listening to thewr favounte
singers +hrough the radio I am only
trying to emphasise one fact Listen-
ers in India whoe are in nullions
should be made to listen to All India
Radio as far as possible and as often
as possible We know Radio Ceylon
dms all sorts of fantastic advertise-
fents into the ears of our listeners
everyday and whether they hke it or
not they have Emhsten to it and the
weaker among even succumb lo
some of these advertisements The
All Indta Radio can similarly punc-
tuate their programme of Light music
with information news, views and

of that nature. These interposi-
tions will ‘contribute much towards
making people Plan conscious. On
page 0 of the report for 1968.59, it
is admitted that the Vividh Bharati

e
queston in its clearer perspective. I
wish I could appeal through thus
forum to every lLiglener m thus coun-
try to give his opimuon on this

I will say a few words regarding
the external services In this
the hon Mimister deserves
our praise ] need not say
caution will have to be

i
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will have to be correct and
far as I have been a
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15 exiremely popular A large num-
ber of radio sets have gone into Tibet
during the past few years. The Tibet.
an demands for radios have not been
met entirely Some of the Tibetan
listeners in my part of the country
have complamed that Radio Peking

time and in the same metre band All
I can say 1s that I sympathise with
lhisteners of our programme in Tibet
who are not even permitted ¢o listen
to undiluted true news of the world.

Speaking of the external services,
I am reminded of a gross injustice of

which the Ministry is guilty. It is
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have any knowledge of the language.
The person did not kmow the Nepal
language at all I hope the elements
of nepotism and favourtism did not
come to play in this selection. The
best I can do is to hope that these
elements do not come into play in
the selection of artists in the All India
Radio very often. I want to submit
that besides technical hands, admin.
istrative heads in the All India Radiv
should not be allowed to remain long

L
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¥
F
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must be made for broadcasting the
programmes in Nepali language. I
think it is not asking too much. This

Now, Sir, I will switch on to Films
Division. I will not treverse over
wider fleld of Films Division, but I
will touch upon only one or two im-
portant aspects of this division. The
hon. Member opposite referred to a
particular proposal of the Ministry
on page of its Report under the
caption "“Programme for next year”.
Under item No, 10 it is said: “l1 full-
length film on untouchability (may
be assigned to a private producer)”.
I am noot very sure whether it is the
untouchability complex or the incom-
petence of the Films Division that
the project is contemplated to be as-
signed to a private producer. I cannot
think of a third possibility. I am
sure that the hon. Minister, when he
will rise to give a reply, will kindly
throw some light on this question.

Sir, there are a number of other
points which baffle the average intel-
ligence, but I choose not to scuffie
with them now. But
Institute and
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wrdaafat o & o It wrivafnt
7 91t Nt srewsw, 1€ B arory
W § 1 v wr o rerr wrverwar §
i v fear Wt Wy we fedt e

W W & werir ol §, farer

o e w7 & ywr A §, I wow
® wrraey @Y | fafaw ) F oo
wiatey varfae § /few o F €&
ey il & fForerid s g wrgfaer
W i

TR GT Y 9T X WY S
et & qifedt oy o ¢ afy
s ¥ G o o A gfee &
ot s At § g wwm
W) awaept € 1 wivwhe
TRfet 7, o fin v woay
ot 2 & wiewr w0 & sifwt

EELH

' g o &, W I ek Ie-
iy g sy A gy 1 22 At F
& ok for o ) Forr e -
arofy ¥ siveredf & faft siofy e e
soft #r qroft o ¥ gAT Y | & wwar
£ e vawY wirwa £ @fier wfiy s
T | o feft sfor o ofy 8 oy
oY ¥ wfrr g WG | g T
st age Srefig § o v Sy
awit oY aawd §, S Wit WY wer-
Far v wifi®, ST T PRt
# 9% wron foer wwTer W g
wifg?, %1 g ww FWRw P
¢ | W & o T g &
o, wre w7 swmr Aol & s
ot sy wEaTel w1 ff SRy
g & 1 Sty ST w1 wnRe A
W oww g § el fafenr
*T ¥ guTT PR A srwwwar § )

o meTe oft o wenaanl &
wpw ufw fedroer o 3 oY sui swehr
fetr wraur o ¥ et ¥ AR
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 § o o ol & wmbwlt
dae wr Oyt § 1 e oy e woc
oM i iy gy & e
g% o I el o o o o
o RN gy i T
wearag ¥ afafafidt F o gaaae
¥ur ww ¥ ot e A el
ot oft § 1 ferdr & sl o Rt
¥ ary o doft ¥ wrbwit ¥ Aot
¥ a9 wd gy Ay s @y g
W TR 34y W 7 sivoft i il
¥ aue v ¥ w
¥ anfereT Wk G TEAT @ E
gew e d:

T TR THRE GHA f 7%
wiT fag=fr & 1 =Y

FHIYI @S Wiy & 1) WR
figedy & S v )

YW AHTATC AT et F o
¢ ot ger i & W
¥ 4

oY IgEETEeE § ot & ey
gar ¥ § Wik o fislr & § It
sy 4 §, Rfer o v grames gk
¥ § T uTe Wiy AW @ ¥ me
wifeed & wafe figlt & e
wifead €1

A gAR graTErn § ST Ser
wily  ar ¢ & e il F oW
€

Wt @ § il § T dear
Yo § X fiplt & w3 &

o g sprew § ag Wit F
N Eamfesfri o
g &Y ag Wifed fis ool & wopame
& o fidr & ol F e WX
afeT R W rah $ AR 7
T R § | X e ¥ W aw
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[ wére v ]
¥ A ool & it w dew At
e4 fr ¢ o fh & wdwfat &
frew e grr 4

aft afertrrw feftomr & swmemr
fearr w1 grer & 1 o wgi o WO ¥
wwTes § I s 0 § o fied
& et ff e R, s e
vl & ty ¢ o il & ¢, at 9%
wares § ¥ e el F § e i
der o

W TR & af Wi ¥W Y e
Faramr & ot sioft & i o aer
3w § W i & whwfa) % gan
i wmafm ¥ e e @
o AR FTHIC W 9 & s
wea 7 a1 g A f S s §
fe frd & wga & wfew st
fear o T § 3 ag gom Wi AR
FAAY AT & et A W faamr
farer 92 @ ¥ F gy Wy e A @
foretrar@ §, forr 9% ¥® Ay w7 SO
wifirew § e @ ool & s s Wy A
fagrdt w7 o< wfew &, & woemr @
& § 7y v @ ¢ 1 3% T wRdy
MfvwIirRiwdiwmw
WY Fwd gy dar o § e wrer ot oy
Qo % w @ § fe fgedy Y sfer
o @ § g ey w3 F wred
g farey & wvepw @ i figedy o wriven
ool ferlt P wgeft o o & e
# o 1 afy W wRTAT dA WE wan
wwr fafaw feaelt § w7 &+
wiafcl wr 3 aY qar W fis
AN g ew g G
W ®r% wiiee wg awr § 99 ¥
et Y wre & F | wmerrTen faam
¥ w3t wdwe fowew frear 1 QY
¥ SETRIT S 91T B SreTgAT &
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i wgm Iwarh § I W @ fet
& ¥ feay amar § ) ogt % AW
e vt wer §, o Wy o et
& Fraw ¢ & 3 ax avp R €, few
8t ¥ g ghrandt &1 vy § g I
o wR T el | wanger & fad
<7 % wifede v A frwar, gk
wo1 g foqwan, 97 W o Fo wWe
waw A fawar | g et of S wr
wiw foy fem amr § 1 Wi ofr
37 Y v e Y o w1 I
ara o &€ goar af § | 7 Sd
GHARER TR T TR TR T
R e W IR W ¥
Qrad Yk g | = vy § e
F WO ® g g wifgd o ag

#arerg & fod oF ¥ W e
¥ wra & 6 37 o Y w7 ¥ fas
a® 7% faar amar § e g @Y s

o o Aol o dar 2 ¢, W IR A

£% ay grlt &Y I Y Frprey o 0
ofe & s wmgen g fe o W
Tl & squdY st ¥ o
R § 3 S wwE ¥ A Fewrw
# frafrs wiarr @ § 1 B A
wifeae g aft 3 9x o o sy
T § 3w & sEw™ § o ' oA
J9 W owwT o W 7 o wrfaeer
ArfAimmogfcwF ¥
g oY 7 var A foerey anit F ok
&% w1 o ? way fet & it auw
& @ & wiw 9w o frem ¥ 7
 ford Tl < v fowew w1 Tww
T T § AT 3@ g wifgd
q‘tmtﬁwﬁammmt
<7 ® ot gy Frercfy § Frfer e &
offY ey 7 vy A oy vl wifigd

o % af g Ao Fr ol fF fiw
wreTeaTe w7 ot wwrae feaer g,
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w7 fipdr & ey W & fod
gtoren fieay sy ¢ Sfier & wmwer
% Tir daor vroy o fagfer & womay
g 9T W T A T € 1 X A e
forere srrmr § e Su A fglr &
TR #Y v w1 e A o
TR YT Wi e vy & fafaw
wrt g o fly & 2fufives & gu
§ o & & g e oy gl
femer o | glw sy
gror & fr @ W 7 ar amge o
v g o § ferlt F, ST AT AP
WA wiohr # fear omr §, S
g7 el § av w1 Wi fear
wrer ¢ W w0 ag wafor feay oy
hmm T e o t
afew qart o grft § | o saor figedy
7 fait o ¢ 37 o fgdr & fear o
o I Ao eeft § fed ok § 3
o s F faam o 1 for sl @y
v 95 fedr & ol & v §
T b g wdh ¥ gl & v }
I ¥ I Ay wvow 7T o § Wi gy
Y e fa dur € ot & | o ford
ag o = @t wofgd

g 9T 7% WY v v @ fw
areTEdT & T fmm § gy
®TF ¥ syt 8, dfew ow W
& fod 2 o amar & e &% o ot
1 3feT g Fwd § v Faeely wrerw-
wroft o} s & g sfey gy e o
feelt gt st g et aedeny
® fad qv derer @R wr ew ey
arar § 1 gy oy oft were R s
frg® € oty ereY § o o o fisaar
T = fer gy 1w Ty G W
T ¥ Y wfe & wmds s Y
MU R v 7
T ¥ I e ot ¥ g wwn §
ot wmawn o ¢ fr @ TER
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fardher s ol 4 ¥y oy fear
a7 1% 8 e T qw W
wifeeze W ¥ gwd § wic e s
ol T X wr R &

# g ol & A1F worror feam &
T § A ST wrga g 1 W o
wwrew e o & tens o fedrd
Y W oY TFT T AT 1 ool wvar
#t yc RARY §T TETET guT AW fir
e ¥ 59 30 gRY wT e
g9 & | Ty gATL gEAT WX SETer
e & Aify § ol @ w7 oA
g & e s s o T @ 3
et o gRrer w7 e o wify ¥
g A eR g grad sgrarar § e gw
fefr v s @ 8, AT e @
wt 3w § § 1 w6 swew fnmr
#fer w7 afcomy ATl gwr tee g r
% faeara a1 fe ool wgieT @ gRE
* gy ¥ Ifaw wew g AfE
s wd
cfogre & ¥ ™ &T W gErd i
WTRTE § § ts¥o ¥ I 9T WM
fegr mar § fr srefiy & gard
wrardt ¥t wer€ F grrer far I
FIT WA wEEY WR oI
aris fed 7w § 1 2y wge g Wt A
¢ v g g T W W 3
et & faw wec faw A ®
‘W XAt ATTe gere ferenn T wrefa
oA ¥ et fear aqn, @ o
wreft@r ®r sowife w0 w1 wm
o A F ¥ grre WY forwr w firar
§ 1 oy« ¥ Wy fasy § fr W
ORI 7 gATQ w97 @ vk 9w g
Y GTATAT | T A A7 gAY Sraer
# ot 5 ¥w 7% ¥ gy W vew s
Wi & 307 fre fed o afigd i
T TR ¥ SN A AT wfgd
g grF waw F @ ey & Gl
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ot W 3w o aeere ¥ fad wew W wifgd 1 e w ot wff w6 @

ey § sl Y Fens T SeTwe sfeesr
e g wrar wifgd | F g § e sy
8T WX gy | wary T} o Ia€T g
werew Wt ¥ fed e ot fox
w0 fir war worg § fis @ 2w & grwife
W qewe w7 xfgewr gt e @
GO Y G F ATTHT AT w6
wonfar fear et § o Wil SR
wrq feorary feay amar § )

T W RETCT AT & §eT
*Y aft Wi A A Wy wd fs fow
THR ¥ Wl T § et ¥ |
et sqwgre et amar 9v S
NOTC Y& "o 7 9y gare frdy wmar
a1 v et et & whard § o
e & aff Ref Wi sy
wqagre fear omar & o+ oWeet & oY
fogon Wi wfrerd § ot oty
Erft § orw fis figedt wmer W% e sl
Wt ¥ ot sifiwrd, wiwrd Wik
warew sy § w & & fasmar dar
=g fear amar § 1 @ s
faear o =7 o & SOwT Anw
¥, wfrge At s & s w9
sy grr & Wi ame s A &
A F kg

ot W TF #Tw  CERAeW
sRe s s v@ T Q@ &, g A
Frzer g afad Tt or W §
o Wt il ok o uft wmeet
T Y X wr T §
o sl ¥ el W 4w 3 F
R e qar v @ fe gt oA
W ¥ wwlt W deawr Qo
wofedt afe et awpe F el Tl
¥ geree! % wgy & e @ o ar
Iy dear Frfiewr Y et iR Wi
it Tgfen o dwat i sepeT g

wror st w7 Ao § s ¥
it w1 g NwwTAT WP QAT

¥ e § O foft ot Qo &
urar ke wrer § Wik trs v o
frewar @, fedeft et § 8w aw
¥T THTOT T gy e ey g @
genfrmfemomadwd
wgi fs v amdir W § o sEa
vy fedeft arar & e o swfewy
0t ¢ e ¥ F s gt
T v f sl § e A R
¢ w fis warr nw o A faww
frdy Zefifired w1 wvr W g @
o W WA W oA o § fe
AT W YO HArew st o A
faramer o oy fady Teitfiresd w1 sy
T w9 fgy F awrae AW 0
Tl 0 Sw 3 o Xy o afew
Fawr xa¥ (w3 sy firar g s ag
frdt sy F it At e F @R
/Y ) 9w Tw Wk o faam fed
Sdffir=d w1 wraE & @ e
we o & o o wror ff @ e o
fwmr v ST s WY A e
feri o Wik el & s R
arr gETR A & fod v & T
Bt

ofe & R @d Tar fis dwndi
qroe &y & ol gy s WY
A W T ww v ¥ feg AR
goT & | W gt @ ArOr yow EWw .
o7 A § o & Joeer st ot
& g0 o dfwr v @ gy Wt
o g Wi 3@ o AT W7 WTE Wy
™ W ¥aw gwmw & dyew o
wra! ac ad Y Ty & v o A
ww § gu @ frd ww B bew
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1049, 1030, g08I,
%053, 1053, 1034

‘Import of American flims in  large
numbers

_Buhri M. B. Thakore: I beg to move:
“That the demand under the

head Ministry of Information wnd

Broadcasting be reduced‘to Re. 1.

‘siture to introduce Indion flim musio
,on All India Radio ond its swb-
stations Gll ever India,
mu,n.m:mum

“That the dsmand under the
hand of Information and
mm-ﬂhmluﬂl'
83 (A LED-S.

Remaels  CHAIZEA 7 1881 (SAKA)
Need 10 abolish contract asystem of

Jor Granse Sage

Mmummm

Shri mtmhw
Yool M2 alwn o

“That the tleumdunm“

Follure to check the further pubfics-

tion of books ‘1857 and “The Grest
O‘IIW

Shﬂhnlﬂawzy.,u

Need to give more amenities and
lities to all staff artists of ALR, like
other Central Government employese

Bhri Jagdish Awasthi: I beg to
move:

“That the demand under the
head Ministry of Information and
Broadcasting be reduced by
Rs. 1082 S

smmwnmmuamu

Regional longuage news
nudmuddmmhﬂmm
of AILR.

- - i -
Shri Jagdish Awasthl: I beg e
move:

“qhat the demand under the
head Ministry of Information and

be reduced by
Rs. 100."

Failure to stop the Ministry's publice-
’ latiage.

f.!olu‘

anllwﬁ Awssthl: T beg
move:

'I'hltﬁledlmmd mmm
head Ministry of Intormation 3
Brosdeasting  be  reduced hy
‘Re. 1007 °

1
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Noed to iz the number for every in nine hogusges from Gauheti, s
lenguage in verious posts of the hon, Member from Darjeeling has

Central Information Service #hnmmdﬁuw

Ra. 100

Mr, Deputy-fipoaker: These cut
motions are now before the House.

Shri Heda: Mr. Deputy-Speaker,
have been critical of All India Radio
and I continue to be so. This time,
betore I offer my criticisms, it would be

in the foreign service, every system
bhas to deal with many languages.
Therefore, w

broadcasts  pro-
grammes in 16 principal langua-
ges  including those mentioned
in the Constitution—14

—and English and Sindhy, 29 tri-
bal languages and 48 dialects. This
is quite apart from news bulletins
which are 47 in number in 16 langu-
ages, The duration for this is 8 hours
38 minutes. Also, this does not include

services broadcasts
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rged a fixed sum per year for re-
maintenance. The scheme is

Another point I would like to
mention in this regard is that what
the research department of AIR

achieved regarding the canmuﬁ:;
type of radio is not adequate and so

it i3 not becoming popular. The
scheme under which maintenance is

impact of these imaginatively-present-
ed programmes on a large nation-
wide audience is undoubtedly econ.
siderable. Not only spoken word, but
music is also exploited to carry home
to listeners the message and meaning
of the Plan. To mention only two
varieties “Help the Plan Schemes"
and “Songe of the Nation Builders”
are very interesting.



m *

T
i §443
wmm mmhmw.w .um mmmmwmm m
L it iR
M u Mnmmmmm memmmumm - wmdm-mmmMmmmmwMMm

i il ik iy
fis i mwmﬁwm
Mmmwwu m mm mmhmm prasig 4 mwm w«nmmwmmmmm
L H L 4 ) £
mW wmum ) mmmmw“: hmmwmmmmm:mmmmmmmmm:

il it

- 4% qga s3g893%¢ ¢
Emm“ mm“wmmmw i muwmm mmwm.mmmmm mmw«mmmmmmmm. i
it - £l ;mwm ; mm hmmmm )

N mmwmmw ww
As Mm wmem ww

Qw
m
019
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N qw fw 2 ol yu v
weraeredt & gwew § Qe gy o
wer fis guit wrerfr sifwdt & et
% wEnT op woft §; o 5w Twm
o Tyt ww wrR wy R iy oA vy e
weTarel TNy gEI wwTwrewt
! e fread § ® 9gdd W
wrd §; “amwe e’ ¥ o
Tt € § & wwwe § fin forer sty oY
W wErvr w3 W s B
Wi forgiR fie st wil¥ o 4= wen
wrar g, t o wgand §y

Q% worlle W Wi T %7
wsHt ?

ot wew webr : off gi, ATe o Y
et § | forw Sr o wem g AT Y
og W 1 & o ww F g &
& &Tq %y wwat § e orgh aw smenaaiy
7§50 § J9T 0T HATATET & "y
# g fr Frsqwar wr ofveg far {1y,
@ A 7 fow® felt o & ten] Wk
e ¥ i gt @O ¥
et § s firm v frsqean & gt
"areraRelt & w9t ArAEt W IEn
frar witx fireft & +f 9@ < Wik wiew
W a g T fear

ot W ¥ S TF TR Ay
& v wrvor 7 fgelr & wfr O srere-

for Grents 8298

frlr & wwe Ry WY Wt ¥
wetfoy fisd wid § 1 fisly e &
wrafrr wraret & b wr s
Ty s st ik o
SO /X AT F ek et Wi
sdwifrs Qe st WY e fear
T T § | W waey i wwd wad

oY ¥ ¥ gure ft § v wg g

oy wemar aar § fe oF sk &
e ¥ uf § fred oo fed &
wafaf, aEmdts o=t =1 Ny P
o ¢ Saw fag o afafr fager
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wgr arw § 1 age & W o) Fr W
T we WY § wiife ag 3T w6
mmwmumw
TR | wagreaw § I ¥
§ o 3w ot it e v ff @
wwar § 7 fie ¥cay 1 ¥t o ey
oft o wft ar oft &

it qu ¥ agr 7w T AgRT
# gy wrdq fear ar fie sl
¥ grar sz =gfore ¥ waT< Ag feaw
o 1§ wawar § e @k s
qft 3% o * qedt i b ®@
qaardt <@ §, dfeT ag & A% Ja o
X gT I W HHAT T WR W
srerrarhr gra fafaw el sww
¥ wamia O gy wita yaifa fear
Ay Ay AT AT QW
Wi godl wrelf wrT IE N GRG0
? v waw § Wiy ¥ qg ke wow
wrgar g F wror & i 90 @@ av
QoA W7 gAaT ¥ W AN 9w
Wedy 7y ar1 ¥awr I wT @I
s W wlar . . .

qw wvlil eee: 3 9T Wil S
Terfr &4

off v webr: o i wdel F
¥ a7 o wear g § e gw ol
WY W T ¥ AT G A |

& wrg & qra o § w@T

off wer wiw ;. ogt o ey
greht gro waifr g @i w1
wawy § 9w § age vy e wefa
fer orar @ 1 ¥fier ARl MY
¥ vt ¥ A 7 g fear aolr arfr
R e ww gaee F ot § e

gy, warsray, gfardy sf o st
¥ sl W ey AT F wanfor
fisar wr wr & 1 WS AT F R ww

et ¥ waew F AW OF
ar gy ofr g § 6 o gy Wew
ww ot grfr § 9 flf v & wwt
ot gefrer srarfor #Y o @ 1 @R
aga ¥ wrrel aewt w1 9 o dar
Ruiffmt e g ¥
ag A o wgk § fiF S % Ay
w wiher & oy § v ofy, st
wfere geen wwardt § fr oo any
twwr wig® € | W shew F g6 oy
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frier worr § e v wher & fed
axe agy wu fiar ot § 1 wiw fare
T ' gt W § o7 © 92 o wrdak
® ford wgr v § 1 O N werw,
i} wg fiweft o drwr & W W
ot 8, qiw feore § qu W T W
v | vafed o og gun § fe @
oo w1 WAy g8 QT i

ot ofwromw T : qiw fiae §
froramQarr e} |

ot wew v : 7 2 § W
wiw s s wfi@ )

gl @ e F q@ T
weft & 5 gl F T W -1y
¥ c-30 T gATYIC FEI fied amy
g WX 39 ¥ A s-x¥ 9T §Aw
woifer &Y ot & 1 ¥fer st @
HATAT ¢ ¥ &-tY A% wrfey fed
wd § o gt Wl F o e-ny
Ftcomumfaroarfr 1 2
waRar § s garar @R ¥ a wdan
Wt % W Y st v ) gafed
T guaTa § i didly o ad did
FEAX AP IR T ax N

wit | & v gy F gy frder won
g fs wfr oft 5o e
O gq W guieqew Ry wrae-
o & figdr W oy v s
&Y arar § oY fr 3w O dfewr F
ot § o faw & o 9w
vodwe e g whew § 1 fgedr oY
™ AN W ST oW W W o Qg

E

for Grants 03
¢ ¥t 3¢ w1 Idw Tedex Wl
* frd wrondiw @ | Afier ¥ Ru
§ fie de trordwr SO F o ¥y
welt fr o STeRT e Wit
T ufir 81 @ forr F gL AT R
fedy faferw wrorcm wifsec
&fipr o § ¥ g gF f e X
oft § N fpd a1 fedy gt wrefie

faasft qrer oF Pt F qamqr mar
§ fe Y 333 3w il 7 T
s R B WA X
¥ o o w9 X el F i W
¢ 1w wpETier € 1 xw w1 W 9y
& fe g fearr & fg & oo Oy Pk
et & Wt ¢ o ufvshy s w9
w1z o ¥ fiegy araT § g ol s
] o urerwar )

% uw any fipdy 2fifiee &t
® vt ¥ 1 x@ ¥ sraeay ¥awr wws,
Freroreft wtc qer 7 1 (6 ot sewar
& fe o g e ot st
A woft arerd @ w1 e
¥ wgan § fe figrdy & waroc fly &
@ faed wifgd o I & fad wfies



fofr e wiir)
) wfwd ¥ fker § fr ficdk Sttt e & vu ¥ arr Frdian
Ffire Y gl & gt wt av e A% W | o w T ww
W W w7 waer v wifgd o mﬁﬁtmuy kU
wamminse  TLISIGS
A i @t ™ W far o7 e Wit o
o fikr Ty ¥ fird R € o fy el
At wrofie et & overd § SO § ST ot gt e

wftfrfia fyare & ard O § )\ foelt
X} & gy & qg O gST WY
fiv fgedr ol ey wanelt & sife-

frfad! &Y & v W &t are-

& afy & sy Ay 1 99 ¥ Gy
™ ® ¥y fe mam § whiffy dew
T 47 | I F et et &
w wfefife wd ¢ i< g6 ot srawar
§ fe o gt gy St wix
qORT 7 q oY Ig gHRT Arehw Avardt
¥ o wigw sfefifg ar & ag i & o
Qi oy R war fie o welt oy
g 7 13 fior o e PR
T M ar @ & | ¥ W0 O
arafrg et ey wfafife ot &
T A ) oY # ww 'Y F qg frdey
won Wi g fe afk @ R s
ol el W B 3w 67 she
T T § &t 39 ¥ sfebfwer &
R § of gr W gU W #r g o

& o i O ¥ v Y e e
Y qxfag war§ ok § 5w ¥ waw F
W STEAT E | W & g g ot
Rty X F v A W ¥ R
o § 1 o wwhdt ¥ aaw F sy
war dgw & ofr fors iy {1 by g
¥ # 3 Y Tw an wET iR § 1 qg

oy feur § waw § ) Wfew o fimer .

weiy fsd o3 § o ¥ g gw
©F ¥ s sty €% § 1 o Pt
R o Tur ¢ fis ) W ¢ TR, teke

¥ v R4 oda ? } g s w@w
§ s oy arle fisd smere o ffewer

¥ k¥ | e o A waw F ol v’
fis ot 3w ardrer & wfgh ar e F forid

@ § W e faere wheer oft o

I | W ¥w wer qx fax ¥ e
e wrretr wfigd | sy el Y AT

®T 99T X Oy fear vy § 1 % g

§ 5 v & qwe W wga oo

ot §, wiife  wwar § fis & W

wrfirdt ¥ @ T § o afedt B

T W &R | 7 Fror s A &

vt ¥ frder § fis xw ster ae fac

 fiexrx fivgt o7

h#!{e%’lootﬂﬁﬁ’?-oi
Yoo AT W, o Y Iyo wYEY WY
WX e & Koo TR FrEY ¥ 7 @W
wrTw g R oy e i
W TUaT fF Ao & Yoo qel WY
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ger § s o s e 3l R ¥ faewre -

fear wor wrfigg Y

% womey Py (t) & oy ey
ot ' i wefie “RRefedt” & wrer
ot frelr w%r | W R W g
ot o worr AT e bk w

wreor i ¥ e s Sy QY e g 4 -

wafug A< frdaw & fs oo o WY dw
sgre. & et wifgg fe formd s
0 f& W & swww sromed wr g
o & gy 7 sivve § femer F s
m&«fqi%ﬂmaﬁm
tﬁwﬁmn&ﬁ@ﬁwm
T |

14 hrs.

w© e § § v § qy fakza
s W ¢ e ww fred Rt 2
st &7 fadiireor fisar mr o,
oy gfegrar @9 ¥ Wi § o R e
# 200 ot ow fooew ot ap &
whrfedl #t sty s F faefrr
foar mar a1t Y e fean
w ar fs ww fx fifwzor b v o=
wiwfal wr o fad ofv =f
ot ¥t 1 W ohw ¥ dag
ﬂmmﬁﬁrﬂwﬁum
w@f ox frger @, I oY fisdy o
aer # var arr—yraife Iw ¥ Tew
¥ 3t froqwar w7 spagre fear o
wifgg—afer 31 firdy wwrc W
wreAfrae W F 91 g | SR
¥ ok ¢ afr i€ sfer vio W ¥

Ky i TR s sT e .

Yoo WY ¥ W 7 Tar wry, ay I
TG WY ¥¥o WY g feg wrd Wik @
TRIT Y I syfiey ot e A-femre
-3 forar wrd

i .ﬁithwm#m
WTT %¢ § g vwef ywitd wost

17 s & el oY foad g
Tt Sourt ey vy ek fueweref—
b 3@ & wouy ond far § 1 S8 WS
¥ N “thenr-g W duw iy
“qron wh-fre” shwifie fsar e &,
g a1k W ¥ Frg e afwwrogd—"
wafefer—afmdmm ymar g 1 @
et & fe gk Qo qwe, wrko dre
Two HT dife qHe To % & wltardf
WA JRVET Y ST € JRYW TT STy

* fkcwd § o s et ufvs feeeda

AR § | 9T ¥ gRew § R 0%
fovre v b1 W@ I [ W
Mmgﬂmmtum
e _Sugond, aft iy
dErTT Yoo qf w1 T §, o fipdy
mminnrﬂﬂw&t
wer g § fe fdy dewon dfay wi
frerar amar & ot g U WX A
fermraar ? ww¥ wfafrawd -
Ty ot A fearamar § fe ol deror -
a wk ww ¥ suw gy F e
wrr § o feh dewwr i W ¥
aREATAC H et o g g
wres § fe o gem & QT deet
& g w7 ¥ ot oF gay 7 frer
Lc gl .

I ARIEH, ¥ WA w7 AT
wsqe WERT o sl § fe e @
W W % PR aedsindrere
wny—Frtft ar o firsind? (#reiitz)
witaw frwren &, fore & o W fgdt
§ O geld s 1 W@ s,
weequs W A oF Al seeor
frerer wr § 1 oy Fle won

s f fe ww w0 @ jw o
m%mwadwutl WX
windgrdfpdsramg, drwy
@ o aff §r fe ey qF wilr
wur ff a7 w2 e fear dive qet for
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["m"‘] exist for themselves?! This'is the
forlt wr vt | m‘;;ﬂ: mnmmm‘?ﬁﬂmmn:
aifs n report. And, when one
Mﬁmmﬁmm w”"“'" a Mmmmmmua:
S gt st o SRS - of the Governmental wosk and Gov-
wm gl 7 F sfrer femr wma mm%umﬂmmrmmé
o et § W § aeehe o Plan; Help the Plan” and all of
PPy R i S o
e v q o R sk fe Now, Sir, on page 22, about Budget

Y WA TG F AT R ot O
TR A &, Tro dawx A Freqwa,
wmfimn WX 0 & S W9
W@l g g fe @
o et 7§ o W aw o e &
U W Tgw & T A W WA
o gary feg &, 97 9T frwre W oY
oW W |

Shri Hem Barua (Gauhati): Mr.
Deputy-Speaker, Sir, I have gone
dhrough the report submitted to us by
the Ministry of Information and
Broadcasting and I want to congratu-
late the Ministry for trying to
4ackle this problem of information
snd entertainment through the differ-
4nt vehicles of information. Sir, Dr.
XKeskar appears t0 me to be a very
quiet man, 50 quiet as though butter
would not melt in his mouth. When I
read the report, it proves it to the
contrary. It establishes the fact that
he is not as quiet as he appears to
_ be. Now, the fault, Sir, does not lie
‘with him; possibly, the fault lies with
the media that he is saked to handle.
Well, when I peruse the report, the
«question that comes uppermost to my
mind is about the basic attitude that
4he Governmest has to adopt 30 far
as these media, or the wehicles of
informatiop is concerned, What is
their basic attitude? What are the
vehicles of information? To whom is
the information meant? Is it meant
for the people, or for the Govem-
ment or for else? Or, do
B T T i

of the Plan. There is no doubt about
it. All our vehicles of information

®that case, the whole

degenerates itself into a propaganda
wheel of the Government.

Now, why is it that very often we
find that when an artist or & writer
joint the Broadcasting station or any
other department of the Ministry of
Information and Broadcasting people
feel that here is a man who is lost?
I have tried to find out the reasons
why such an idea prevails among the
people of this country. Why is this
public feeling that whenever a man



1 have mentioned eaxlier
newsreels and documentaries, What
about our newsreels and documen-
taries? Most of them are rather

Development Programme
Bengal, and another Community
Development Programme, say, for
instance, in Orissa? You will find

same background of the furrows and
the land and the same types of
tractors and machinery., You have
the same background. When differ-
ent Community Development Blocks
are focussed on the screen through
newsreels, that gives an impression of
a repeat performance. All the differ-
ence is d.fference between Tweedle
dum and Tweedledee. The only
d flerence is this. Who is the V.ILP.
who is connected with the Community
Development scene in Orissa and
who s the V.LP. connected with the

instance, Sir
reel about the visit of the Prime
Minister of Turkey to this country.

speeches? In this
reel on the visit of the Prime Minijster
of Turkey, Mr. Nehru's wunderfuily
mobile face is presented with his
emphatic gestures, and his
movements, but then his voice 1is
stified and throttled, his speech is cut
out. And, instead of it, a dull routine
resume of the speech, the resume of
the commentator follows. And that
lsﬁu;l;ylnynhaddecﬁvem-
ta .

5

Again, what about the news-
reel, that famous newsreel about the
visit of that colourful persanality to
this country, the Dalai Lama of Tibet,
who is in distress today? What about
that? People enjoyed the sight of



that works behind this problem. What
is the problem? We do not have any

data about it.
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About commerical broadcasts
Ceylon, some four years ago, the Gov-
ernment of Ceylon appointed an

t to co-

Then, th;n was the Film Festival
reveals the uen.l potentiah-
documentary in this coun-
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would say & few words. There are
the of the Pres
Commission, and some of the vital
recommendations have been, till now,

There is a single news agency in
the country today serving us, that is
the PTI. When there is a single news
agency, a monopolist tendency is likely
10 grow, and for the sake of healthy
journalism and in order te provide
employment for a good number of
journalists, we must have more than
one news agency in the country. The
UPI has discontinued its service,
throwing out of employment quite a
good number of journalists,. We think
and we fee] that the hon. Minister
will very kindly try to see that
the country gets more than one news
agency, in the form of a public corpo-
ration or whatever that might be, in
the interests of healthy journalism
and in the interests of the employ-
ment of journalists.

About the Central Information

take much of your time. I must
thank you and thank the hon Minister
ot 5o wto dw (duw) : wEAT

Jor Clrants Qs

g o< wgr @ Wit §, v ¥ i
T ¥ g & whity d vl e v
g v fafredy §-1 farsk qreadile
¥ fogra & afew 3@ ¥ +ff voRT IW W
N A s § Wi gewe T
Ramet A aiferdly & Sl o g
wam g @ e
W ¥ TgR wgr wan, & wwer § E o
¥ wgfe W dwd gT qg vl
¢t fs o fafredy & fafrex Pk
w1 #fade T w1 gom wifge | Fred
w§ wdt 7 aw g fgzore & qfers
3T Wi €, & I & ayitver fafres,
Ty, ¥ gafers o agE w92
g ¥ & e ¢ fe wei
frfret e qewe R e & 3 A
frwaft adty &Y 8, e T feafed
& ag foarer 23 & f Apex ag & e
wit fededfoy @ st w@ dmifes

ow wreim e fafrRYT
aTew A ot g fY Aff-ag A aw A

FoTow W ;g T ey
& oy gt

o o wo Ww: ot ww W
et W aew & tewe-xs ¥
wend 5§ 3 w7 ge §, 96 W ardw
frgafe o qrorewar § 1 Afer
ST W X AR & wat ¥ et WY
¥, & & wawr § fie wit gy st
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N gume § 1 foudt @ gt N
qhepger foitde @iy 8, ¥ onfimr
wivaw & e & a7 wY T e @
wrow & i qltwpre e ot e
ok, ey w et e o
ey & ywfws foml & o war
wt firar o gy §, 39 w1 oy we g
wfgq, P A7 " N
wefrar Fmeerr wifigy, ag Few T @
gragi1 & v faad gt o fd
WU d qgy amy, of qor wwan § fe
w TR & g weR faey fag, *fer
I & o WA }, F X g ar Y, S
¥ g 7R Fredt ar wfl, W 99 o
awway & and, O gw e § fe @l
iz Wit gaR Awet & o wreet
{, o W ofearidz 3 e & ad
T g T W g ow@ § ok dew
sy AuT @ fr wwaEy & fag
st & oy WA F—y e qg wEw
wCawar g o I o wifge—a

wgawatl R fgdaw Foedw- |

#z fmr 3 e el Y R 7O
wr ¥ geade € g frer o O
wifgy, form & *f W T Qe
fird. dfer Wk 3@ WY v wmE o
o sditer ¥ o o oew A, v W
mEifTmmRiwrfem e
wrew ofenfed ¥ wrge worw fergenw
§ dreg, ey g dAfow &
forr F 37 vy ¥ vl gt v
“ e & wewer f fr foeR o @
qeTaR § ay wwr warer @, @ e
1%, o w0 & ¥ gwra we foe
¥ wO% wrefif ow gF oW § OV,
Mge M afit wrx
Mrramwl T gamtfe
fru®t o & ey wnr feay m g,
Wfer amt ot # qued ¥ fag,
duiy gy dat aw & iz W@
O @t & fag, vw & wpanl &

for Grants T 4

fag wrr # e wR, & fag die
oofafef Q2% & gar @ eEw
v ¥ fag qefas dww 9 o
Rfew e w73 13 ¢, 7 o =i
s & fag o wif oY qw wit &

feepr fisar o ar e apn fsar o,
ag & 7 wrren, s ag yeGr g e
Q% ¥ § &7 § & T9TH SR & g

wif +f dfiew €. 3= wolt qet F @
6w R e X F ofr 7 g B
gk At A gy ww woemar fegw
T W aehifac-wam ¥ af@,
ogdw dadt & af@d agt ¥
fer v W mfir s R ¥
AT T 0 O O Y A § 0 v
wa dwt F I & e gope gon &, dar
frag 1 @& el
2w g Ao W ag W
f& T T W wad wT o, M A
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$3a1 Demands CHAITRA 7, 1881 (SAKA)
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2, Wy T i e W & ¥
& ar 7 &, o wge wear & afe F
e & &% | ot aF T T I
% o7 GT T § G¥ I § awew
& 9% 7 St 7 TR qET A
& wrgan ¢ i gt oY e @R a7
sfrmw AT wifgd

A AW F g@I AT A AR T
wit § W e oA ¥ &) T
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8337 Demands CHAITRA 17, 1881 (SAKA)

Shri Angar Harvani (Fatehpur): Mr
Deputy-Speaker, Sir, let me at the
very outset repeat an appeal that I
made while speaking last year on these
Demands to the hon the Prime Minzs-
ter My appeal was that the Minutry
of Information and Broadcasting 1s
one of the most important Ministries
It has a two-way traffic On the one
side 1t has to reach the warmth und
glow of the freedom to the people of
this country, and on the other side 1t
has to keep the Cabinet fully inform-
ed about the aims and aspirations of
the ple I had suggested that the
Minsf of Information and Broad-
casting should be treated as a very
important Miniistry and its Minister
should become a full-fledged Cabinet
Minister Sir, I do not hold the brief
for the present mcumbent who hap-
pens to be my old friend, but I feel
that the Minister of Information and
Broadcasting should be a full-fledged
Cabinet Minister so that he may be
fully in touch with the happenings
inside the Cabinet and, at the same
time, he may be able to give full
advise to the Cabinet

Sir, just now one of our hon friends
mentioned a mncident which recently
happened i1n Delh: It 13 often
described as the ‘Mathai episode’ Mr
Matha: was a friend of mine

An Hon. Member Was he?

Shri Ansar Harvani: The matter i
being investigated by m competent
commission I have neither the inclh-
nation nor the desire to pass any judg-
ment about all that has happened
But I thuink I have every desire and
this House has every right to scrutinige
the role that the Mimstry of Informa-
tion and Broadcasting played m the
whole episode

An excited Special Assistant of the
Prime Minuster, with obviously not
much of poltical background, in
excitement and anger prepared
resignation letter Heapwoachedhb
noble master, but deflmitely an over-
worked master, and secured hus per-
mussion to release that resignation

for Grants 8338

letter to the Press. Fortunately, when
I say fortunately, 1 use that word
dehberately, mnstead of wusing hus
personal assistant or the cycle chaprasi
of the Prime Minister's house for
sending 1t to the Press Trust of India
to be creded, to the newspapers he
sent it to the Press Information
Bureau After all, the Press Informa-
tion Bureau does not consist only of
typists, cyclotpye operators, chaprasis.
and messenger boys It conmsts of a
paraphernalia of nformation officers
of all varieties, agsistants, full-fledged,
deputy principal, principal, and highly
paigd officers Thewr task was to-
scrutimise the statement Their task
was to realise what will be the re-
percussion of the statement Their
task was to feel what will be the

It of releasing this resignation
letter Their task was to tel] firmly
Mr Matha: that this cannot be releas-
ed through the Press, Information
Office because 1t will not have good
results Their task was to tell the
Prime Mmister politely that the per-
mission was wrongly given But our
Press Information Bureau has become
accustomed to get hand-outs from the
Ministries, to cyclostyle them and
send them to Press without care of
consequences

Shri Goray (Pcona) Sir, a com-
mattee has been appomnted to look
mnto this

Mr. Deputy-Speaker: He can depose
other facts there, now he 18 cnticis-
ing the Press Information Bureau

Shrli Ansar Harvani: It has become
their custom to release photographs
of VIP's, most of them un-artistic,
laying foundation stones or perform-
ing the opening ceremonies The
Press Information Bureau thinks that
their only duty s to do thus

Now I come to the Press Commis-
sion’s Report, about which some of
our hon friends have already
referred One of the greatest tasks
that the Ministry of Information and
Broadeasting had performed in the
last two years was the appomniment



expansion of the Ministry is involved.

What is the position of Press today?
We had the Wage Board. The Wage
Board gave its award The Supreme
Court rejected it. And, what is it
that the Press barons are domng
We find that a great institution like
the Amrit Bazar Patrika closed down
tts Hindi edition at Allahabad, We
find that another institution, the
Anand Bazar Patrika unceremoniously
dismussed and secked its editor who
happens to be a Member of this very
House. We find another great institu-
tion, the Bombay Chronicle, built up
by two of the greatest editors that
India has ever

spare parts, when permissions
ven to them to have newsprints, it
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papers Soclety a great Press baron,
Shri Goenka, whose son is standing
prosecuted for certain f ex-
change affairs made a suggestion that
they should stop all the papers and
run the press for doing job warks, and
after gome time they will start the
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news agencies. Well, a fourth

te power, a fourth rate country like
Pakistan has three national news
agencies and four international news
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And, what is the Press Trust of
India? The Press Trust of India
'which is owned by the press barons
and the big business can be trusted
only for one thing, and that 1z to hide
the crimes of the big business.
Only the other day, in this very
House, on the insistence of the hon.
Speaker, the hon. Finance Minister
disclosed nine names of big business-
men of this country who were being
investigated for cheating the country
of foreign exchange. The news was
given in this House. But the PTI
completely blacked it out, because
some of its own patrons, some of its
owners, were 1nvolved in it. Not one
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Minister, I cannot but appreciate the
Ministry as a whole and the splendhd
;'urk whach this Ministry has achiev-

Mr. Deputy-Speaker: Is that a
grievance”?

Shri Achar: I had that grievance
from the very beginning, ever smnce
I came to this House, and at the end
I am going to refer to that grievance.
But, 1n spite of any grievance, I can-
not but appreciate the Minstry,
though I am not very much inclined
to congratulate the Minister, and
@ppreciate the work this Minstry
has done

When we go through the report,
or just the summary alone, we find
that the Muustry has made consider-
able progress, and I cannot but com-
pliment the Ministry on its work A
casual observation of the facts at a
glance would clearly show—without
even gomng to the details—what pro-
gress the Mumstry has made 1
would refer only to a few items
Take for example the number of
radio licences 1ssued. We need not
go mto ancient history I shall com-
pare 1t only with the figures for
1956-57. Now, we find that the
number of licences 1ssued 18 15,38,046,
whereas, as late as 1956-57, we find
that it was only 11 lakhs odd. Take
another item, namely, the number
of community sets supphed It was
hardly 25,000 :n 1857-58, .

An, Hon. Member: Supplied by
whom?

Shri Achar: Now; the number 1=
46000 or so. That shows the popu-
larity and the progress made., That
is the first point to be remembered.
I need not tre the House with many
figures, As I said, the number of
radio commumty sets has increased
from about 25,000 to about 48,000.
Then take the schools with radio re-
cervers. It as 10,000 odd. It is near-
ly 11,000, Formerly, in 1056-57, it
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nistry of Information and Broadcast-
ing 1s something like a utilitanian
mimistry It may not be commerctal
but all the same 1t 1s a utilitanan
service just Iike the Railways or the
Posts and Telegraphs Department.
But I am unable to see why this
Mmustry should be a heavy burden
on the general tax-payer. What I
am pownting out 1s we have got very
much less income from this Mimstry
when compared to the expenditure
we are mcurring Let alone the sum
of Rs 2 crores of capital investment
for which, I think, interest has to be
charged on the Mmmstry hke any
other investment. But what about
the sum of Rs B crores?” I tried my
best to go through these reports and
find out the exact mmcome this Minis-
try 13 having As 1 said, after all,
no doubt ours is a welfare State and
we have got a socialistic outlook. But
all the same, 18 it necessary that this
department should be run like this?
has

E
g
[}
|
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Probably it may not be even half the
expenditure. Of course, from the
Agures given in the Statement A of .

ages of radio. If you view it from
this aspect, is it fair that for the
benefit of a small class of people,
this burden should be put on the
general tax-payer? I do not say that
‘Government should not spend more
to develop the radio stations, the
publications etc., but we know that
in foreign countries like England and
Amenica, these are run more or less
by the private enterprise. Here it is
entirely in the hands of the Govern-
‘ment.

1 would like to ask, is it not neces-
sary to consider whether this depart-
ment should be run more economi-
cally? Of course, efficiency is very
necessary. Only the other day, we
had a report about the great effi-
clency of our airlines, but that very
veport tells us how ineficient they
are economically. Nobody seems to
have bothered about the rupees,

Demands CHAITRA 17, 1881 (SAKA)
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annas, ples or rather, the rupees,
naye paise question. You can spend
a large amount of money and have
an efficient servicee Efficlency s
not the only aspect. I would submit
to the Cabinet as well as to the
Minister to consider this aspect of
the question, whether we cannot rum
this department more economically.

The Speaker preceding me talked
about newspapers. In his enthusiasm
he said that nobody should be allow-
ed to stop any paper. I do not know
how far such a proposition could be
supported. I have also some experi-
ence of running a small paper, more
than 30 years experience, I should
say, With all the efforts we are
making, small papers are finding it
very difficult even to exist. In fact,
80 many small papers are losing
every year Rs. 3,000 to Rs. 4,000

An Hon. Member: It is because of
no advertisements,

Shri Achar: Of course, some get
advertisements and some do not,
That is not the only criterion. There
may be half a dozen magazines and
some dailies which are flourishing—
even in Delhi, I am told that some
of the papers are losing—whether it
is Bombay, Madras, Calcutta or Delhi;
most of the papers are running at a
loss. In addition to that, if Govern-
ment is to have legislation or rules
framed in such a manner that further
burden is cast on them, it would be
very difficult for them. It is easy to
say, prevent the paper from stopping,
but the persons running the papers
are considering whether they should,
whether they can, run the paper at all,
on account of the increased cost of
newsprint, heavy labour demands, high
cost of living, etc. Under these con-
ditions, it is very difficult now to
run a paper. So, to demand legisla-
tion that no paper should bu stopped,
I submit, is crying for the moon,
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away. Probably this is a problem
which has arisen on account of the
re-organisation of States. Before re-
organisation, South Kanara was in
Madras and North Kanara in Bom-
bay. Now, whether it is Bangalore
or Dharwar, it is not at all audible.
That is the point. That is why I gaid
that no good station exists there.

voice should mot be so loud here.

Shri Achar: That is force of habit.
1 hope that at least my loud wolce
will reach the Minister.

From the report I find that many
of the stations have been made
stronger, 100 kw, 20 kw, 50 kw and so
on. I read the report and all the while
I was straining my eyes to see whe-
ther Mangalore or Bangalore or
Dharwar is mentioned. Of course, I
sirained my eyes but 1 could find
nothing. So my only appeal to the
Minister is....

The Minister of Information and
Broadcasting (Dr. Keskar): Dharwar

Shri Achar, Neither Dharwar nor
Bangalore is heard. The Minister
may make enquiries and find out the
position, People anywhere mnear
Mangulore or Udipi or Cooxg or

Membery Bills and
Resolutions

North Ksnara could not hear these
stations. 8o, at least one of- thase
twp stations should be strengthened.
Everywhere we are expanding and
I find that in more than 10 places
power is being increased, but noth-
ing is mentioned about either Banga-
lore or Dharwar.

Dr. Sushila Nayar (Jhangi): Can I
say something?

Mr. Deputy-Speaker:
Now the hon. Minister.

Dr, Keskar: I am very gmateful to
the hon. Members for the very con-
structive criticism that they have
offered. I have heard with great
attention all that they had to may
regarding the various activities of'’
this Ministry.

Mr. Deputy-Speaker: The ' rest he
might continue the next day.

I am sorry.

1532 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THEIRTY-SIXTH REPORT

Shrl Jhulan Sinha (Siwan):
to move:

“That this House agrees with

the Thirty-ninth Report of the

Committee on Private Members’
Bills and Resolutions presented to

I beg

the House on the 26th March,

1939.”

Mr. Deputy-Speaker: Motion
moved

Bills and Resolutions presented
toth:ﬂouuontha”‘lhm
1959,

Shri Frank Anthomy (Nominated—
Anglo-Indians): May I make
mission with regard to item
I do not suppose it will come

B
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That relates to the resolution regard-
ing the mclumon of English m the
Eighth Schedule of the Constitution,
We are making a consistent effort
n that ditection so that we may
ultimately get it included 1 was
hoping that you would please b.ar
m mind that we would hke at least
2} hours for this very interesting
subject Now the Leader of the
House is here and I think on at least
two occasions he has suggested that
Englsh should be included in the
Eighth Schedule to the Constitution

Mr, Deputy-Speaker: The hon
Member has himself said that there
15 no lkelihood of it being taken up
today Therefore, he can try lus
luck again in the Commuttee when 1t
18 taken up there

Shri Vajpayee (Balrempur) May
I suggest that the time allotted for
the resolution on co-operative farm-
ing may be extended in view of the
interest evinced on 1t?

Mr Deputy-Speaker: But that is
not m this Report That has already
been decided We will take up this
question now So, the question is

“That this House agrees with
the Thirty-ninth Report of the
Commattee on Private Members'
Bills and Resolutions presented

to the House on the 26th March,
1958 "

The motion was adopted

1534 hrs,

RESOLUTION RE CO-OPERATIVE
FARMING-—contd

Shri Vajpayee (Balrampur) The

tume allotted for the resolution on co-
operative farming is only 2§ hours
In view of the number of
amendments given notice of by the
hon Members and in view of the fact
that there 13 a serious controversy
going on on this question, may I re-
quest you to extend the time so thatall
shades of opinion may be represented
in this debate?
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Mr. Deputy-Speaker: If I were to
take mto consideration the amend-
ments that have been given notice of
and the names that I have received,
I am afraid even ten hours will not be
enough

Shri Khadilkar (Ahmednagar) As
my hon friend has suggested, let this
matter be discussed from all angles in
this House So, today we can discuss
1t for 24 hours and the next time we
can discuss 1t for another 2§ hours

Mr. Deputy-Speaker There will be
another difficulty The next resolu-
tion, in whose name 1t stands, he mught
have objection that he would lose his
chance as he shall have to try hs
luck again in the ballot

Shri V. P. Nayar (Quilon) The next
resolution happens to be in my name
I shall be satisfled if I get an opportu-
nity to speak As long as that is done
I am perfectly agreeable to the time
for this resolution being extended

Mr. Deputy-Bpeaker: If that be the
condition then there will only be 1%
minutes So, I can extend it by 12
minutes

Shri Ehadilkar: It would not be
doing justice to the matter under con-
mderation

Mr Deputy-Speaker: I have no
objection 1f the House sits longer

Shri Nagi Reddy (Anantapur) We
can sit half an hour more

Mr Deputy-Speaker: If we take the
whole day, Shri Nayar shall have to
try his luck agan next time.

Shri Khadilkar: We can request Shn
Nayar whether 1t cannot be postponed

Shrlv.r.mwzlwouldt:gm:f
1 am given an opportumty move
my resolution My resolution has
come second in the ballot after so
much of effort on my part\

Mr, Deputy-S8peaker: Then he does
not agree

Shri V. P. Nayar: I want an opportu-
nity just to move this resolution.



priority in the programme of land
reforms and agricultural develop-
ment in the country.”

Out of 24 hours allotted for the discus-
sion of the Resolutions, 13 minutes
have already been taken up and 2
hours and 17 minutes now remain for
further discussion today. The only
alternative now is for the House to =it
longer. Shri Patnaik may now con-
tinue his speech.

o W §an fax (wgaww) :
| T aw )

IUCAR WHTA: TZ ST WY
AT 9T §, ag 97 aw 5T W@, &
awar 1

Shri U. C. Patoalk (Ganjam): Mr.
‘Deputy-Speaker. . .

Shri Achar (Mangalore): On a point
<f order. I submit that this Resolu-
tion cannot be discussed or taken up in
this House.

' Mz, Deputy-Speaker: Let it be mov-
-ed first. Let the hon. Member fAnish
his speech. Then it can be taken up.

Shri U, C. Patmalk: In January
1059 the Nagpur Congress session
passed certain resolutions, there was
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a furore in the coumtry, there were
some who were very much in favour
of the resolution, there were some
whomhitmiy aguinst it, and

has been a lenjthy controversy
throu:hou t the country ever since

Mr. mm Just a
second. I shall not be able to give
the hon. Member more than 30
minutes. That would be the utmost,
I should warn him beforehand, so
that he should try to conclude with-
in that time. He took 13 minutes
last time and 17 minutes now remain.

Shri U. C, Patnalk: I did not take
13 minutes that day. According to
the Report itself it is about 11 mi-
nutes or so. Anyway, I would not
like to waste my time over that
minute or two.

As a result of these controversies,
and as a result of this Private Mem-
bers’ Resolution in this House, there
has been a lot of discussion, so many
wvaluable opinions were given out
from various sources and, in this
House itself, a number of amend-
ments have been brought, which ex-
press divergent ghades of opinion and
various points of view. From all
these opinions and from those discus-
sions, certain thoughts emerge, and
I would request Government to exa-
mine them carefully and to adopt a
future policy, a policy which will be
the basis of our new nation-building
and of our agricultural re-organisa-
tion. If necessary, I would suggest
to the hon. Prime Minister and the
Cabinet that they should have a
very small parliamentary committee,
with the aid of technical experts,
to examine this question to consider
why things have not been moving
fast according, to our expectations of
those days, and to suggest what
steps we can take with a view to
accelerate the speed of work and to
gear up the administrative machin-

ery.
The two important points that have

emerged are the suggestions that on
a country-wide scale, we should have



EEEILyRE
Eéésgéw
35,
Egr EE?
gnb_oa
coagie
ol

|
i
2§
!

g
;
E
{7
g
B
3

now expenmented m our country

Then there is also another valuable
suggestion It goes on to say that
our co-operative machinery, official
as well as non-official, should be re-
orzentated and should be geared up
for the envisaged re-organisation of
our country and that there should be
proper training of our staff, that s,
the official staff, the non-official staff
and the part-paid managerial staff

There has also been a proposal
that our co-operative laws should be
made easier and attractive They
should enthuse the country instead
of being an obstacle in the attempt
for co-operation Our co-operative

that we should take to industries
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Then there 15 the real desire of the
whole country that the co-operative
organusation that 1s envisaged should
be a real co-operative organisation—
a hving force which will inspire the
whole country, bring the public and

the officials , bring the
various departments together
the departments for the heavy

18 now envisaged

before the country Fuirstly,
service co-operatives 1 may submt

we have to bear :n mind that the
smaller the group the greater is the
chance of cohesmon will pro-

vide eamsier agricultural credit, agri-
cultural requirements, marketing
faciities and facilities to Incorease
agricultural output, eimmate avowda-
ble expenditure, provide facilities for
the use of modern equpment, im-
proved techmiques and better cultiva-
tion methods, better seeds and ferti-

portant items of agnicultural co-
operation

All this could be done through
these service co-operatives It 1s not
that this mutual axd was not known
to this country Those of us who
come from rural parts know that it
has been the usual practice in rural
areas What we have now to do, is
to modernise and systematise the an-
cient practice, to give it State-aud and
other facilities, mobilise the human
and land resources of this country for
accelerating the food production drive
In these service co-operatives we can
ensure that adequate wages are pro-
vided for agricultural hbour

Then, enforcement of consolidation
of holdings and all laws relating to
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agriculture can be done through these.
It has been suggested that we be not
content with only service co-opera-
tives throughout the country. Side by
side, we should have colonisation m
important places, particularly in Gov-
ernment lands and reclaimed waste
areas, like Dandakaranya, Chilka and
other areas, where reclamations are
going on. We should try ex-service-
men settlements, refugee settlements,
gettlements of enthusiastic young-
men inspired by the spirit of adven-
ture if they would like to go and
gettle down there. We can reclsim
all these areas and have these settle-
ments, and the different types of
agricultural co-operatives, It will
be an advantage because there will
be no difficulty in establishing these
settlements. They do not involve
detraction of ownership rights. They
do not involve expropriation in any
way, but at the same time every in-
dividual gets more land, some new
land, some acquisition, some accre-
tion in which he can be satisfled with
any type of co-operative. Let it be
the collective or the undivided type.
Let it be the individual or the
divided type. Let it be the mixture
of both the types or let us evolve
any other system in this country.
But then let us try to do co-operative
farming of any of these advanced
types in all these villages.

Government has missed the bus all
these years, The AICC has always
had, as its rallying point, social and
economic re-organisation. The Eco-
nomic Committee passed u resolu-
tion. Then the Agrarian Sub-Com-
mittee gave its report. All this took
place in 1948-49 and still we have not
been trying agricultural co-operatives
anywhere, Suddenly, we come and
say that the whole country will be
covered with agrioultural co-opera-
tives, thereby giving rise to so much
of controversy und dissention,

Have you tried it when the zamin-
daries were abolished? There was a
lot of land coming at your disposal.
Statey were merged, A lot of land
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came in your possession. Inams were
liguidated and a lot ¢f land came
under Government Control. You
have not tried it. You bave not been
trying it in any of these areas which
are under Government. Therefore, I
say that if you want to give ¢the
people the knowledge of rural co-
operative work of the advanced type
as in Germany, Norway, Ireland,
Italy and other countries or atill more
advanced type as you have in Israel,
China and elsewhere going up to the
Commune stage, you have got to give
the people the experience.

As an hon. Member has just point-
ed out and ag the hon. Law Minis-
ter pointed out a few days ago when
hon. Member, Shri Bhadauria,
brought forward a Bill—he took all
the trouble to formulate a Bill for
co-operatives and the hon. Law Minis-
ter got up and opposed even the
introduction—and just as my hon.
friend there has opposed discussion
of this thing on the ground that this
is not a Central subject, this is a
State subject. For co-operation you
are giving crores of rupees. Yet it is
a State subject! For agriculture you
are giving crores of rupees. It is also
a State subject, For fisheries you are
giving crores of rupees It too, is a
State subject. This mania, differen-
tiation, according to our Constitution,
between State and Central subjects in
the Schedules is really something
which has got to be thought over and,
if necessary, liquidated rather then
perpetrated and allowed to stand in
the way of our national progress.

Then, Sir, during the last ten years
you find that some banjor lands are
geing fallow. Areas which have been
reclaimed by means of tractors are
getting into individual hands and yet
you are talking about co-operative
farming, joint farming and all that
stuff. I would say this: Try new
methods of agricultural
joint farming, collective farming and
all that on thé reclaimed lands, for
the whole country, you must have
service co-operatives. I would further
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suggest that we must try to approach
the problem in a realistic manner

I would like this House to consder
some of those shortcomings which
have stood :n the way of our co-
operative progress and which has also
stood in the way of our agricultural
development, and which are also
facing us towards the end of our
Second Five-Year Plan also, when we
are depending upon import of food-
grains for our sustenance We would
like the House to examine the snags
n the organisation If possible, we
should rectify that That 1s the first
point that I would submit for the
consideration of the House

Secondly, Sir, T would say that our
Indian fermer i1s hard working In
spite of the fragmentation of holdings
that we have, in spite of the fact that
their holdings are scattered tiny bits
here and there our farmers are
try:ng to make maximum use of their
lands By self-employment, by his
unceasing attachment to his land, he
18 somehow, going on We have now
to see how we can improve his lot
by adopting the modern methods of
cultivation It has been our ideology
to help his lot during the years of
freedom, after freedom and wuphll
now In spite of the decision of the
ruling party on the organisational
8ide to have co-operative organisations
for agricultural development, after

and others, what do you find now’
You find that you have got only 966
Joint-farming societies, 391 Collec-

ing well It 1s true that some of them
are doing well, but it 1s a fact that

this at length, except to say this There
has been a recent report in the Press
that some Punjab Government Officer
was deputed to enquire about some of
these matters and that his report was
that there has been some bungling in
the co-operative organisation I think
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it 1s called Roy Chowdhury report. I

could see only a small press cutting ~

We have not been able to get at the
original report

I would like to pass on now to other
connected reports There 13 a book
on Co-operstive Farming brought out
by the Planning Commission m 1858
It 18 called “Studies in Co-operative
Farmung” brought out in December,
1956 It mentions about twenty-two
model co-operative farms set up by
the Planmung Compussion and it 18
not a very happy report, nor does it
show that co-operative farming has
been a great success There is another
book by Sir Malcolm Darling, K.CSI
who has been the ex-Co-operative
Regstrar of the Punjab State He has
come on the mvitation of the Planning
Commussion and has given us a report
on the Co-operative farming envisaged
under our Five-Year Plan  Sir
Malcolm Darling's report of 1087
contains a very stringent criticism of
our co-operative capacity and even in
respect of credit facilities on the
agricultural side, he has not been
very hopeful The reason is thus In
British days, the Britishers were never
thinking in terms of Co-operative
farming They were all thinking in
terms of Credit Societies, with the
result that you had 1,789,000 Credit
Societies m this country and very few
Co-operatives and even those Co-
operatives were not functioning well
In England, they do not believe in
Co-operative farmung The result is,
the more of Malcolm Darlings that
you import to give you reports, the
less will be the result. The approach
of Malcolm Darling or his understudy
who are still 1n the country is very
unhelpful They think in terms of
Credit Co-operatives only We have
got to think in other terms In
January, 1950 a team of the CP.A.

right and 1t corroborates what we,



Shri U. C Patnaik: I would require
two or three minutes more, Sir

Mr. Deputy-Bpeaker: The hon
Member does not appreciate the
pressure that 18 put upon my head

Shri U, C Patnaik: There was a
Committee to report on Co-operative
Law ‘That Comnuttee has reported,
but then, that Commttee did not have
any non-official on 1its personnel and
therefore it has not been able to
achieve much

From all these facts, 8Bir, we have
to draw some lessons Furst, legusla-
tion has to be enacted, not by us, but
by the States, but at oor instance,
because the Planming Commission and
the Government of India are giving a
lot of financial aid to the States
Legislation has, therefors, to be com-
pleted as early as possible Then, we
should have adequate and qualified
staff for the purpose The House wil}
remember the success of agricultural
co-operatives 1n countries like Den-
mark, Norway, Ireland and Italy

tional bodies should be taken Adult

education m Co-operation and Agri-
cultural production and marketing

Mr Deputy-Speaker: We have also
to think about the time

Shri U, C Patnaik. I have just a
few more words to say I will take
up only two or three nmunutes,
because it s an important subject

Mr., Deputy-Speaker Theretore,
there are so many hon Members who
are anxious to speak That 15 all the
more reason why he should take less
time This 1s a very mportant
subject and almost every Member
who 18 present ;n the House desires
to speak.

Shyl U C. Patmaik: I will take only
two minutes, Sir

Regarding the machinery for wark-
ing out the scheme, the services of the
village schogl-masters could Tbe
utilised The Lok Sahayak Sena conld
be utilised for mutual aid schemes



8361 Resolution re:

the question of introducing co-
operative farming be given top
priority in the programme of land
reforms and agricultural develop-
ment in the country”.

Bhri Achar; I beg to submit that
this resolution will gome within the

tution. If you analyse the resolution,
you will fing that the pith and
i that co-operative
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protection against pests and pre-
vention of plant diseases.”.

Let alone the method of farming;
even education, research, protection
against pests and prevention of plant
diseases indirectly affect agricilture
as contemplated in entry 14. Certain-
ly, about development of agriculture,
there can be no doubt at all that it
comes within the scope of this State
List.

Again, if we look at entry 32 of the
Il Schedule, we find that it reads:

“Incorporation, regulation and
winding up of corporations, other
than those specified in List I and
universities; unincorporated trad-
ing, literary, scientific, religious
and other societies and associa-
tions; co-operative societies.”.

g
g
g
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{Mr Deputy-Speaker]

and other inconvenience that I
feeling as to how to select
speakers

But my difficulty 1s that ali
Bchedules and thesé Lists
formed under article 248 of the
stitution which reads thus

STET

“(1) Notwithstanding anything
in clauses (2) and (8), Parlia-
ment has exclusive power to make
laws with respect to any of the
matters enumerated n Last I in
the Seventh Schedule L

and sumilarly, there are provisions
with regard to the other lists The
power that the leguslature Was got 1s
to enact legislation We are not
enacting legislation on those subjects
Then, we have instituted our Flanning
Commussion also, and the development
of agriculture and all those schemes
that we are formulating have been
entrusted to the Planning Commis-
sion Therefore, the discussion of this
resolution or even the passing of 1t
18 not prohubited under the entries in
the List that the hon Member has
referred to

I am very sorry that I cannot agree
with him. Now, we take up the
amendments that have been tabled to
this resolution

The first amendment 13 1n the name
of Shri P R Patel Does the hon
Member want to move 1t*

Shri P. R. Patel (Mehsana) Yes, I
want to move it

Mr, Deputy-Speaker: I think that
would be out of order, because he goes
much beyond the scope of the resolu-
tion He says

“This House feels that the pre
sent urgent need 1s the increase of
food production with other agri-
cultural production and henee
nothing may be done which may
disturb the present attachment of
farmers to lands and the present
family holding system This House
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apprehends loss in production in
disturbing the present system.”

Perhaps, the hon Member seeks to
have a chance {0 speak, and we shall
see if he can get it

Shri D R. Chavan's amendment also

would share the same fate, because he
also says

“This House is further of opinion
that no haste be made to disturb
the present pattern of individual
cultivation unless sufficlent ex-
perience 15 gained after first try-
mg the co-operative farming on
the surplus and reclaimed lands” ~

Then, there 1s an amendment in the
name of Shr1 Shree Narayan Das

Shri Bhree Narayan Das (Dar-
bhanga) I am mowing it

Mr. Deputy-Speaker: So, this s
moved Then, there is an amendment
mm the name of Shn N, B Mat:

Shri N, B. Maitl (Ghatal) I am
moving 1t

Mr Deputy-Speaker: Then, there i«
an amendment m the name of Shn
M C Jain This also would be out of
order For, he says

“Steps be taken to mimplify co-
operative laws and rules and to
train adequate admunistrative and
non-official personnel

(e) Adequate steps be taken to
counteract the poisonous propa-
ganda carried on by vested mter-
ests even aganst the principle of
co-operative farming”

Shri Raghubir Sahal (Budaun): May
1 draw your attention to amendment
No 2?

Mr. Deputy-Speaker: I shall draw
his attentior to it, but he has to wat
for a little Amendment No, T is
the name of Dr Ram Subhag Singh

Dr. Ram Subhag Singh: I am moving
it
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Mr. Deputy-Speaker: So, this 1s

moved The next one is in the name
of Shri Ranga. The hon Membor is
absent So, it goes by default The
next one is in the name of Shn
Mohammed Imam

Shri Mohammed Imam (Chitaldrug)
1 am moving it

Shri R, C, Sharma (Gwahor)' 7 am
moving my amendment

Mr. Deputy-Speaker: As for Shr
Vajpayee’s amendment, that 1s also
beyond the scope of the resolution; so,
I am afraid it would share the same
fate

Shri Jhulan Sinha (Siwan) 1 am
moving my amendment

Mr. Deputy-Speaker: Then, therc
are amendments m the name of S8hn
Bibhuti Mishra

Shri Bibhuti Mishra (Bagaha) I am
moving

Mr. Deputy-Speaker: So, both arc
moved

Shri Raghublr Sahal: I move my
emendment No 2

Shriznatl Ila Palohondhurl (Naba-
dwip) I move my amendment No 16

Mr. Deputy-Speaker: It is not yet
carculated, I think

An Hon Member: She has got a
copy of 1t

Mr. Deputy-Speaker: Now, I come to
Shr: Raghubir Sahai's amendment

Shri Raghublr Sahai: I am moving
it

Mr. Deputy-Speaker: This is not a
substitute resolution, but this seeks fo
add to the original resolution As for
Sardar A 8§ Smgal's amendment, the
hon Member is not here So, that
eould not be moved

Shri Raghnbir Sahal: I beg to move’
That in the Resolution,—

add at the end—

“and should be taken up first
in Gramdan villages and newly
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reclaimed agricultural colonies
as an experimental measure.”

Shri Shree Narayan Das: I beg to
move,

That for the oniginal Resolution, the
following be substituted, namely

“Thus House 13 of opinzon that
the Central Government along
with various State Governments
should adopt suitable measures
for the establishment of Service
Co-operatives in the next three
years throughout the countiy and
thus creating an atmosphere of co-
operation in which formation and
development of joint co-operative
farnung by the people themselves
may facilitated "

Shri N B. Maitl. I beg to move

That for the original Resolution, the
following be substituted, namely

“This House 1s of opinion that the
future agranan pattern should be
that of co-operative joint faiming,
in which the land will be pooled
for joint cultivation, the farmers
continuing to retain their property
rights, and getting a share from
the net produce in proportion to
their land Further, those who
actually work on the land,
whether they own the land or not,
will get a share in proportion to
the work put m by them on the
jomnt farm

As a first step, prior to the insti-
tution of joint farming, service co-
operatives should be organised
throughout the country This stage
should be completed withun a
period of three years Even with-
in this period, however, wherever
possible and generally agreed to
by the farmers, joint cultivation
may be started "

Dr. Ram Subhag Singh: I beg t»
move

That for the original Resolution, the
following be substituted, namely

“This House recommends that
during the mext three years every



following be substituted, namely:—

“This House is of opinion that
a Committee be appointed to as-
sees and investigate if suitable
conditions exist in the country for

{e) to complete lagislation re-
garding celling on land by the
end of 1859."

Skri Jhulan Sinha: I beg to move:

That for the original Resolution, the

following be substituted, namely:

“This House is of opinion that
in the present state of our agricul-
tural economy co-operative farm-
ing is the most practical way of
production of more food and for
accelerating the pace of attainment
of socialistic order in the country.
The House, therefore, recommends
that prompt steps be taken to pre-
pare the ground for the establish-
ment of co-operative farming in

and fixation of ceiling on land
holding.”

Shri Bibhuti Mishm: I beg to move:
That for the original Resolution, the

following be substituted, namely:—

“This House is of opinion that
top-moat priority be given by
Government to the principle of
Co-operative farming in the deve-
lopment of agriculture and pro-
gramme of land reforms, but
considers it essential that prior to
undertaking farming on a co-
operative basis, the basic principles
of and benefits accruing from such
farming should be made known to
farmers within some stipulated
period and in the meanwhile ap-
propriate education to farmers be
glven so that they may make the
co-operative farming a success;

This House is further of opinion
that Government should frame
necessary laws in respect of co-
operative farming.”

That for the original Resolution, the

following be substituted, namely:

“This House recommends to the
Government that the Government
should organise Co-operative
Societies in the country promptly
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and steadily during the ensuing
three years and introduce them
in order to create the spirit of co-
operation in the country and there-
after to introduce the co-operative
farming at places where the
atmosphere for co-qperative farm-
ing is ripe. In the meantime the
Government should provide for
4mparting suitable education to the
farmers in order to make Co-

operative farming be formulated.”

Shrimat! Ila Palchoudhuri: I beg to
move:

That for the original Resolution, the
following be substituted, namely:—

“This House is of opinion that
the Government of India should
take steps:

(1) to bring in suitable legisla-
tion in order that co-operative
farming may be introduced in
the country without delay;

(2) to frame such simple rules
under the legislation that the
cultivators will not feel any
difficulty in joining co-opers-
tive farms and be attracted to
them; and

(3) to give due consideration
in the legislation as regards
establishment of small-scale in-
dustries and marketing facili-
ties.”

Mr. Deputy-Speaker: Now, all these
amendments a5 well as the original
resolution are before the House. Now,

Shri A. C. Guba (Baramt): Wil
those who sre not movers of amend-
ments also got some time?

Mr. Deoputy-Speaker: Yes, surely;
and those who have moved may net
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{Bhri Nagi Reddy)

begun to quote even Gandhiji against
co-operative farming. That is the
whole fun of the matter.

Shri Nath Pal (Rajapur): He 15 a

national heritage. Ewverybody quotes
hum or musquotes hum,

Bhri Nagi Reddy: Yes, and the devils
quote lum most,

Bhri Naushir Bharucha: The ques-
tion is what the devil is,

Shri Nagi Reddy: Today every kind
of advantage 15 being taken to some-
how or other nullify the new trend
that is now developing in the country,
and we are told that the smaller the
farm the greater the production. This
13 the new economic theory that is
being paraded even by those who
believe 1n monopoly control of the
largest industrial enterprises in our
country. Monopoly control of the
Iargest enterprises is essential for the
greater profits of the monopolhists, and
there that is genuine democracy; and
the smallness of the farm 15 essential
for the sake of keeping society as 1t 1s,
as otheiwise, once we begin to change
the agricultural pattern in our cour-
try, naturally the change will have to
develop m the course of history th=
biggest change, namely the socialisa-
tion of industry itself, if not now,
some time later. Therefore 1t 1s that
the ruling party in 1ts resolution has
placed before the country the idea of
soclalism and a socialist society, and
it is towards that end that we are ex-

pected to progress,

‘We must think as to how we should
change our land relations in our couu-
iry. Co-operative farming 1s good, but
co-operative farming is of different
types. Quite naturally, there i
primary farming which Is not joint co-
operative farming or collective farm-
ing of the biggest type. There is no
doubt about that. We cannot progress
without first beginning with the ABC
of cur foundations. We must have a
very strong foundation to progress to-
wards co-operative farming, and to-
waills that end, the first pre-condi-
tion for anything important to be
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achieved, is land reforms. Therefore
it is that we are told in the Nagpur
Resolution that by the end of this
year, 1959, the State should come for-
ward with the Bills for ceilings and
the whole of the surplus land should
be pooled so that we can progress to
the next stage.

There are people who opposs the
ceilings themselves. As a matter of
fact, m his opposition to ceilings, the
expert of the Forum of Free Enter-
prise, Shr1 Masani, speaking here last
time on co-operative farming, said that
there were not more than 14 per cent
of the landless labourers in our coun-
try, and all the rest were peasants. I
thought he must have taken his statis-
tics from a very important Govern-
ment document But I find that the
Agricultural Labour Enqury Commit-
tee has given us a detailed account as
to what the state of affairs in our
country is. It says that 68'9 per cent
of the cultivators own less than 13
per cent of the land, and every one
who owns, for example, half an acre
or one acre, cannot be called a peasant
for the simple reason that his mam
income, the income on which he
mamnly depends, is the income which
he gets from wage-earning. Thzre-
fore, when we calculate the actual
number of agricultural labourers in
our country, we should be able to
see the actuahties, and the real actua-
lity m our country today is that even
after the abolition of the zamindaris,
even after the abolition of the prince-
doms, less than 45 per cent of the
cultivators own more than 34:4 per
cent of the cultivated land. That is
the fact of the matter.
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Unt. we change this pattern of
society, until land reforms take prior-
ity over else, and until the
surplus land is dustrmbuted to the
landless poor, to talk of co-operative
farming 1n the sense of changing the
pattern of our soclety 13 useless, and
1 do not think co-operative farming
will be a real success Therefore, we
should lay our foundations strong,
but we are told that smaller farms
will be created out of this If Shn
Masam 1s really true to the ideology
for which he stands on land policy,
he must have been one of the few
who would stand for the division of
land because the smaller the farm,
the greater the production Somehow
or other, when 1t came to the ques-
tion of divimion of land, he 15 com-
pletely opposed to i1t He 18 opposed
to ceiling The Communist Party be-
lieves in larger farms and mechani~
sation of production, but why does
even such a party talk of land dis-
tribution? The sumple reason s that
unless we create a kind of enthusiasm,
a kind of enthusastic atmosphere m
the villages through this measure of
social justice, there 15 no possibility
of creating co-operation for further
progress Co-operation can be creat-
ed on the basis of enthusiasm, on the
basis of even self-interest There-
fore, co-operatives, to be successful,
must play the role of democracy

Today, what do we find? Qute a
number of co-operative societies are
not functionng in the interests of
the peasant, in the nterests of the
agricultural labourer, for the sumple
reason that most of these co-operative
societies or organisations are manned
by landlords, by money-lenders in
the wvillage and traders who have a
gnp over the whole of the wvillage
economy and the village peasants If
we think of co-operative farming in
this pattern or condition of society, I
am sure that, however good our in-
tentions, they will not yield good re-

sults

It 1s for this reason that we believe
that the first, major important task
of the Government 13 to see that land
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reforms are put through ag early as
possible and surplus lands distribu-
ted to landless labour

Last time, we were told that co-
operative farming had failed m all
countries The name of even Mr
Gomulka—whom Shr1 M R Masam
quotes qute often—has been brought
in and it was said that he has been
against co-operative farmung Here
15 his address to the 8th Plenary
Session of the Communist Party of
Poland on October 20, 1956 He
says

This great social idea of trans-
forming the production relations
in the countryside requires not
only State assistance in 1ts imple-
mentation It also requires a
great amount of explanatory work
and clarification to popularise the
importance of co-operative farm-
ing In order to bwld co-opera-
tive farms, we need creative and
progressive thinking, which 13
the monopoly of no party and
no single man"

Therefore, i1t 13 not that he 1s aganst
co-operative farming It 1s that cer-
tain pre-conditions should be created,
both materal and mental, for the
proper growth of co-operative farms

Again, in October 18958, when direc-
tions were given to the Party
*workers, 1t was said

“The quick and lasting growth
of agricultural production, the
application of modern technique,
the many-fold ramse of labour
productivity, are possible only on
big, compact farms Such 1s the
way of advance throughout the
world”

Whether we like 1t or not, whether
one wishes it or not, that 1s the way
history is gomng to progress He says
this happens in a capitalist soctety
by taking the form of large agm-
cultural farms 1n the hands of lsnd-
lords to the detriment of the small
landholders, whereas in a socialist
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[Shri Nagi Reddy]

society, it should take a different
form. That form is—

“Qur way lies in the voluntary
joining of peasant land to co-
operative farms, husbanding them
in various forms, according to
peasants’ will and adapted to
local conditions and needs”.

SBo we see now how people try to
quote in their own interests, to save
their own property or their own pro-

where

s
J
i

“A great day has come, but the
fear whether it will happen or not
has been expressed”.

It is sald:

“The unanimous vote on the
Nagpur Resolution should mnot
delude anyone into the belief
that the august assembly that
adopted it were aull thirsting for
its implementstion. There are in-
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Then it says:
“If left to themselves, some
State Governments may just
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d the next three years every
possible effort should be made to
organise service co-operatives all
over the country and to develop
the spirit of co-operation in
general so that co-operative farms
may be set up voluntarily by the
people concerned wherever condi-
tions aré ma L

We have heard enough gquotations
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is selling at a still higher prices.
Therefore, because of these, people
started thinking that we should make
some change in our agricultural
pattern—due to fall in production and
rise in prices. Also because of the
maldistribution of our commodities,
it was thought that we should also

Besides, the growth of our popula-
tion is very rapid. Every year our
population is increasing by about 6
million. So we have to import large
quantities of foodgrains from foreign
countries. Even last year, we had to
import about 3-17 millign tons which
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whatever may be the quantum of in-
crease, I would also like to repudiate
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[Dr. Ram Subhag Singh]

work or threshing operations—even
ploughing and levelling—on co-opera-
tive lines because they cannot
afford to have a good number of bul-
locks etc. Apart from that, it is
inherent in their system that they
should work on co-operative lines.
The fault is ours because our depart-
ments have not studied the eo-ope-
rative form of work which exists
among our villagers. Had they
studied it, the present problems
would not have arisen,

Now, the point is that wuntil and
unless we increase the fertility of the
s0il the farmers would be nowhere
and the country also would be no-
where, It would not be possible
for the farmer to increase the ferti-
lity of the s0il without proper
manuring, irrigation and other things
And, these things, canals and fertili-
ser factories cannot be constructed or
built by the farmers. They will have
to depend on big investment or better
organisation and that ean only be
possible if Government or some better
organisations come to their rescue.

Therefore, I think, if they are or-
ganised on a co-operative basis that
problem could be solved. But, for
getting them organised on this basis,
it is necessary that a climate of co-
operation should be created; and that
could be created only when po indi-
vidual is left to have large means of
production, because, by having larger
means of production, one is in a posi-
tion to exploit another man’s labour.
In order to avoid that, ceiling is
necessary. It is also necessary that we
should end this exploitation not only
there but everywhere. The ceiling
should be put on means of production
and also on the means of distribution
by State activity such as State trad-
ing. But the challenge is not so much
to the farmers today because as I said
they are already to some extent hav-
ing some sort of co-operation. The
only thing required is to encourage
them. But the challenge is before the
Government because a better organisa-
tion is needed—a better organisation
with miembership of persons who are
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known for their honesty and integrity
and efficiency. Without efficiency, it
may not be possible to cut much 1ce
and the Government should also make
up its mind that once we formulate
any policy, we must have a firm deter-
mination to implement it.
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The Minister of Finance (8hri
Morarli Desal): It has been wrongly
reported. That is all I can say.

Mr. Deputy-Speaker: That has been
wrongly reported,

ft sl : wre ag Twe foded
R @R
Shri Morarjl Desal: I onoly said that

some people say that this is so. I said,
“No” I also said that democracy does
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$0 strengthen democracy, and demo-
cracy can be guaranteed only by co-
operation. That is all that T said.

wrgh, oY 3w & aforry weg adr g,
1 &) & | & ¥¥ yenw &7

3
Shri Jaganatha Rao (Koraput) Mr
Deputy-Speaker, Sir, my friend Shri
Patnatk in his resolution wants to
five top priority to co-operative farm-
ing in the programme of land re-
forms and agrneultural development
«of the country I am afraid that co-
operative farmung cannot be taken
out of its context of land reforms
Land reforms occupy a special and
significant place m our planned eco-
nomy, because they provide the
social, economic and mstitutional
framework for agricultural develop-
ment and because of the imnfluence
they exert on the vast majonty of

agrarian economy with high levels of
eficiency and productivity.
The two vital decisiony contained
i the Nagpur Congress resolution are,
a ceiling on land holdings and co-
operative joint farming That resciu-
tion took mnto account the fact that
millions of landless people and hold-
ers of uneconoruc holdings can-
not be rehabilitated on an individual
basis Therefore, the obvious alter-
native was co-operative joint farm-
ing
Co-operation, like any other insti-
tutional organisation, must first of all
have a definite purpose and meet the
developmental needs They rust also
sdapt themselves to the economue,
social and political situations, tem-
characte-

While co-operative jont farming is
a new technique of tackling economic
development, which brings about a
social change, the resolution hag pro-
ceeded on a very cautious and flexi-
ble basis The most mmportant part
of the Nagpur resolution 15 the
second part which says

“As a first step prior to the
instatution of joint co-operative
farmung, service co-operatives
should be organised throughout
the country This stage might be
reached within a period of three
years Even within this period,
however whenever possible and
generally agreed to by the far-
mers, joint cultivation may be
started.”

Therefore, 1t is a cautious and flexi-
ble approach and it is not possible
to rush through co-operative joint
hminsnt.theouhet.

The present food stuation in the
country calls for 1mmediate action
If the programme of organising
service co-operatives 1s started in
every village in right earnest, 1t will
g0 a long way towards increasing the
agricultural production in the coun-
try While there 13 controversy m
the country about jomt co-operative
farming, all sections are agresd that
service co~operatives play a vital role
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in augmenting agricultural production
in the country. The Congress
Agrarian Reforms Committee in 1949
and the Planning Commission also
recommended that experiments in
co-operative farmung should be start-
ed. However, much progress has not
been made, and this fact has been
taken mnto consideration when the
Nagpur Congress resolution was
passed. The Plannmmg Commussion
wanted that at least 3,000 co-opera-
tive societies should be formed.
Much progress not having been made,
the resolution on a cau-
tious basis and said that =as a first
step, service co-operatives should be
introduced in every village, so that
people will get accustomed to this
and ultimately, they will agree to
co-operative joint farming

This programme of service co-
opecatives should be accepted by all
sections of thought Those who be-
lieve i1n co-operative jomnt farming
must agree to thig because it 1s a first
step in that direction Those who are
opposed to joint co-operative farming
should also agree, because the service
co-operatives will result in increased
agricultural production and also mn
.raising the standard of the people,
and eliminating unemployment.

Co-operative jownt farmung ig only
the means or the first step, because
under the first and second Plans, the
ultimate objective laid down 1s co-
operative village management So, to
create this climate and feeling among-
st the willagers, we should go in a
phased manner. Then, we can be
sure of quick results Even the
Planning Commission expressed the
view that during the trafsition perod
leading to the ultimate goal of co-
operative village management, in
every village lands will be managed
in three different ways: there will be
some individual farmers cultivating
their lands; groups of farmers pooling
their lands into co-operative farming
units; some lands belonging to the
village community; and lands avzil-
able for settlement of landless people
During this transition period, there
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will be an individual sector, a volun-
tary co-operative sector and a com-
munity sector in every village. This
ultimately will lead to the establish-
ment of village co-operative manage-
ment.

The Planning Commission under-
took a study of the working of the
various co-operative farms in Indm
and from their report you find that
defects like lack of spirit of co-oper-
auon amongst the members of co-
operauve farming societies led to the
co-operatives being run more or less
mn a bureaucratic manner like the
joint-stock companies. Again 1f there
18 a member owning 2 acres of land
and another owning 1 acre, the mem-
ber who owns 2 acres does not like
that the man owning only 1 acre
should get the same benefit, because
that 1 acre 15 not as fertile as his 2
acres of land Simlarly, a man who
owns one acre of land thinks that by
introducing 1mmproved seeds and In-
tensive methods of cultivation he can
produce much more, or as much as
the one owning two acres of land
Then, we find that in the villages the
landless labour will get a share with-
out owning any share in the land.
But then there are several complexes
which have to be removed. People
have to be educated We must rase
the educational and cultural level of
the people. We must also give them
considerable experience so that they
can get accustomed to this co-opera-
tive way of life. To make these co-
operatives successful we must create
a cohesive force and sustaining failhs
m them.

The objections raised by some
sections of the people to joint co-
operative farming are more or less
ideological It 1s said that introduc-
tion of co-operative joint farming is
the backdoor method of ushering in
communism. They are entirely mus-
taken. It 1s a purely wvoluntary
affair. We find that according to the
1851 census 70 per cent of the popu-
lation live on agriculture, out of
whom 10 per cent are landless and
48 per cent own lands ranging
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from 1 to 4 acres Now the unecono-
taic holdings can take advantage of
the services of the co-operatives
They will help them a great deal

It 1s also said that co-operatives i
the Eastern European countries have
resulted in poor production They
are again mustaken In those coun-
tries 1t 1s collective farming where
the mmdividual has no freedom Fur-
ther, in those countries collective
farming is resorted to so that they
can raise maximum capital for n-
dustries and gam of industral labour,
whereag the mamn objective of co-
operative jomnt farming here 18 to in-
crease the agricultural production and
also to rase the rural welfare of the
Jnnple

So, this bemng the background, I
am afggd the analogy which 15 re-
lied upon by the opponents to this
co-operative jont farmmg is not
correct This 15 a purely voluntary
affair and people who are capable of
cultivating thewr lands up to a certain
standard are left out for the present
The hon Member, Shr1 Ranga, has
referred to peasant proprietors They
can stay out Nobody compels them
to joun

Mr. Deputy-Speaker: Order, order
Why should there be so much of in-
coherent voices when we are discus-
sing co-operation?

Shri Jaganatha Rao: So, my sub-
missjon 1s that co-operative jomnt
farming here 1s purely voluntary
without any measure of force or
coercion To create the proper ch-
mate in the country, ;n the masses,
that co-operative jomt farming 1is to
their advantage, the Nagpur Resolu-
tion says that it should be introduced
in a phased manner Therefore, the
Resolution of my hon fnend, Shn
Patnaik, which seeks to give top
pnority to it, I submut, 13 not feasm-
ble, and so I oppose that resolution
On the other hand, the amendment of

CHAITRA 7, 1881 (#4KA) Co-operative Farming 8390

that we are resorting to co-operative
farmung because we want masg pro-
duction, because the prices are soaring
high and because there 1s much
burden on lIgnd But A we go
through the statistics, in our country
in 1055-56 the cultivable waste
lands are 542 crores of acres,
and fallow lands are 5 97 crore acres
That means that 11 crore acres which
can be cultivated are not cultivated
Whose fault 15 this” It 15 not for me
to say But we have not given full
care to cultivation and agriculturists
at large of the country

17 hrs.

I would quote another figure The
total crop area in 1955-58 was 36 33
crore acres ©Out of this only 31 98
crore acres were under cultivation
That means that about 5 crore acres
were not cultivated even though that
was under the crop area

Then, another argument 1s put for-
ward that there are so many labourers
m the rural area What to do with
them®” The general i1dea 13 to giwve
them land That 1dea 18, land to the
landless I would give some figures
for that also In our country owmer-
cultivators are 1673 mllion, tepant-
cultivators are 31 8 million and cult:-
vating labourers are 44 8 million, that
1s about 12 6 per cent of the whole
population I would ask @ question,
that 1s, whether farmung requires any
labour or not? If a factory requires
labour, farmung also requures labour
and if we eliminate labour then how
farming*is going to be done” That 1s
also & measure to be considered But
I do not go into at

Then, another point has been put
forward and that 15 that it 1s only the
co-operatives that will give more
yield As the time 13 very short I
would read some passages First, I
would read a passage from the Report
of the Indian Delegation to China on
Agrarian Co-operatives [ read a
passage on page 9 of the Report In
villages i China, so highly spoken of,
the Report says

“There was no source of pure
water supply in the villages Many
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wells were flush with the ground
and the weter supply was conta-
manated ™

This 15 the condition of the villagers
in China, with high 1deals and what-
ever talks we may hear today! Then
1t further states

“Every famuly in the co-opera-
tive had been allotted a small
plot of land close to thewr house
for vegetable cultivation If there
wag no suitable land near the
house, a piece of land 1n the flelds
close to thesvillage site was given
This appeared to be the general
system 1n all the co-operatives
These plots were very carefully
and intensively cultivated end 1t
wag a treat to see many of them
growing a rich crop of vegetables”

What does 1t show® It shows one
thung It shows that individual farm-
ing yields more This shows another
thing, that, if there 13 attachment to
land, naturally that also helps in more
production However, I would say
to hon Members that we cannot just
imitate Chma I wil] leave 1t to our
friends here to think over that We
have to follow democratic methods
and we should follow the best thing
that could be done in this country

Then, I would like to refer to a
small passage from the Report of the
Indian Co-operative Delegation to
USSR and Czechoslovakia It states
as follows an page 35

“Private plots are available
even on State farms In certamn
mnstances the private income 1s as
high as 50 per cent of the total
income of a person from the col-
lective *

If a man joins the Collective farm-
mng and whatever he gets for all the
labour from a plot allotted to him, he
gets 50 per cent of the 1ncome that he
gets from this Collective farm It has
been stated here that whatever is
produced there in private farms 18
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in Ruseia, whatever yields they coujd
sell in the market after giving to the
State its fixed share at a fixed price
and they can fetch any price and there
18 no limit We are talking of eetling
here We do not say that farmers
should get more from the yields

Then, I would like to refer to the
experience of Yugoslavia 1 would
only read a few lines about this
because I have very little ime at my

this House
alsp mtroduced co-operative

The result was that the yield went
down instead of getting more ‘The
experience of Yugoslavia will help us
because 1t shows to us that Co-opera-
tive farming does not increase produc-
tion but, on the contrary, it decreases
production So, they gave over lands
to ;ndividuals That created mitiative
in the farmers ‘That helps to achieve
more and more production I will only
read one line from the article It will
help us

Mr Deputy-Speaker: Only two
nunutes more

ghrl P. B Patel: I will read a few
lines only from this article by Paske
Romac He says

“Production, as a matter of fact,
greatly fell and did not leave any
surplus for marketing The society
mvested large funds m these co-
operatives, but they did not bring
results”

So, a more elastic gystem has {0 be
found which would appeal more to
inereasing production In 1853, the
Yugoslav Government passed the
regulation on the reorganisation of the
peasants’ working co-operatives The
bas:s of this regulation was that peas-
ants were free to remam in or leave
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would just read out a line about the
experience of Poland Very recently,
there was a meeting of the -third
Congress of the Polish United Wor-
kers’ Communist Party at Warsaw.
Their experence 13 ag follows

“The party and Government
will not act on the advice of those
dogmatists who would Lke to
speed up the development of co-
operative farming with the help
of administrative measures, with-
out taking into account the degree
of consciousness of the peasant
masses or the need to protect the
country from a regression in agri-
cultural production similar to that
which we expenienced between
1951 and 1853 *

And the result was

“The Polish commumasts wall
continue to place their main hopes
upon the so-called ‘middle peas-
ant' who owns less than the fixed
limit of 20 hectares (approximate-
ly 50 acres) ”

So, they also bade good-bye to co-
operative farmung and turned to indi-
vidual farming, or family farming

Mr. Deputy-Speaker: The hon
Member should conclude now

Shri P. K. Patel: I would not take
more than a munute It ig saud that
production increases because of co-
operative farmung But 1 would
submit that this 1s not a correct state-
ment I would just read out a line
from the book Induan Agmculture in
Brief published by the Minmstry of
Agriculture, Government of India
There, at page 34, we find....

Mr. Deputy-Spesker: He might just
gve the reference only.

Shrl P, B. Patel: At page 38 of the
book, we find that m Chma the
paddy yield per acre was 2,387 Ibs,
while n U.S.A 1t was 3,080 lbs; 1n
Russia, 1t wag 1,018 1bs 8o, you wall
be pleased to see from thiz that the
production in America is more than
what 1t 13 m Russia and ;m China or
in other countries

Pandit K. C. Sharma (Hapur). The
temperature 18 different

Shri P, B, Patel: That is so In
wheat, maize and other things also

1718 hrs
[Mr SrEaxEr 1 the Chmr]

So, so far ag the figures etc are
concerned, they show clearly whether
co-operation will increase production
or not But certamly there 18 one
thing, that 15, that it will kill demo-
cracy, I have no doubt regarding this

Nehru):’Mr Speaker, Sir, I should
lhike to express my gratification at the
fact that the hon Member has brought
thig resolution before this House I
should like to express also my pecu-
lLar satisfaction that thus subject of
co-operation and co-operative farming
has met, to a smal]l extent, with rather
aggressive and wirulent opposition
from some people, some Members in
this House and some people outside,
because it would have been a pity if
a move of this kind should have been
quietly and unthinkingly accepted
without conmdering all the conse-
quences of it  Therefore, the person
most to be congratulated i1s the hon
Member who is not here.

Shrl U. C. Patnalk: I am here

Shri Jawaharlal Nebhru: No, I was
not referring to the hon Member Shri
Patnaik, but to another hon Member
who 1s not here, and who had cpposed
this 1dea with a wealth of rhetorical
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vitaperation which is perhaps unparal-
lelle;.-l in this House. N

I welecome this because we want this

subject to be understood, to be treated
as a hive subject as it is, and not
sccepted as many things are willy
nilly and then allowed to be passed
by.

I must confess, though, that I have
not been quite able to understand
still, m spite of the strength of langu-
age used sometimes on the other side,
the rationale or the logic or the
reasonableness or the science of the
opposition to this, I can understand,
of course, an wunreasoned passion,
prejudice, a difficulty to comprehend
something which you are not used to,
apprehension, fear of everything new
That, of course, one always has to
meet with whenever there 1z any kind
of step forward, but the attempt to
argue and reason about this has not
been understood by me because
spite of every effort I have not fol-
lowed that argument

What are we after You can put 1t
in any way you like. We are after,
well, broadly speaking, raising the
standards of our people, increasing our
production, organising or reorganising
our agrarian economy, so that it can
yield better results and bring better
results for the people indul in it
and for the country. We a after
having higher forms of social
organisation; we are after
having a social orgamsation which
helps 1n realising the social objectives
that we have in view. There are so
many ways of approaching this ques-
tion These are positive approaches
Let us examine the negative approach,
and 1t 13 only the negative approach
that applies to hon Members who
oppose this idea

The negative approach 1s: do not do
it, it 1s dangerous, people will not like
it, there will be trouble; and some-
fimes, it is even said that it will
lessen, lower production. Well, of
courze, if any step that we take lessens
production, not suddenly but basically,
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then it is a wrong step. It iz not a
matter for argument. If anything
done which basically lowers our pro-
duction, yield per acre, it is a wrong
step, because, obviously, we are am-
ing at higher production, and one
reason, among others, why we com-
mend the co-operative method is te
increase production, If one wants to
argue on that subject, one should
argue on the basis of facts, figures
ete, and present a scientific argument.
There 15 no good my making a state-
ment, and an hon. Member contradict-
ing that statement.

Nevertheless, 1 want this House to
consider for & minute the negative
aspects of it. If we do not do it, then
what do we do about our agrarian
economy and agriculture—that is, if
we leave 1t in the small tiny patches,
tiny holdings, the poor farmers strug-
gling hard to eke out a poor subsisa
tence, some a lttle better, some a
hittle worse, but all really on a level
of just eking out their subsistence; a
bad harvest comes and they are
knocked on the head

Now, 1t 18 conceivable that with a
great deal of help from the State, or
otherwise, the wield mught go up a
little—by better seeds, better this,
better that, slightly better technigues,
although hon. Member Shri Vajpayee
does not seem to like any better tech-
nmiques because that might be mecha-
nisation. If you use a better plough,
it may be mechanisation. I do not
know at what stage mechamsation
comes In,

Shri Vajpayee: I am opposed to
tractors, to the use of tractors.

Shri Jawaharlal Nehru: I see. I do
not know i the hon. Member is
opposed to a big tractor or a small
tractor, or all tractors “Tractor’ is a
vague word There are tractors
almost as big as half the size of this
House; there are tractors as small as a
tiny car—just an overgrown plough
.19 a tractor.
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S0 I am not entering into that argu-
ment, But it is worth considering
what' all this leads to. What is the
negative aspect? Leaving things as
they are, I submit, leads to the mevi-
table conclusion that you want to
petrify the poverty of the peasants and
the poverty of this country I say
there 1s no escape from that conclu-
sion, leaving things as they are. Of
course, it may be that this process may
take a little longer for them to go
under, but most of them Lve at the
wverge.

Therefore, the first thung that we
have to decide 15 that we cannot leave
things as they are. Or, if you like to
put it this way, we are just not going
to admit or accept the fact of Indian
poverty continuing or the poverty of
our agricultural classes continuing.
And if Shr1 Masan!’s views are accept-
ed, whatever may happen to the cities
or industries—they may advance or
not—one thing is certain, that the
Indian peasant remains poor and
‘becomes poorer and poorer, with his
small patch of land, and he just never
gets out of this morass of poverty

Now that 1s a conclusion which, I
am quiie certain, nobody will think-
mngly accept; they may unthinkingly—
some hon Members apparently do—
but thmkingly they will not accept,
because we all want progress

Now, therefore, the negative aspect
has to be ruled out The positive
aspect has to be put there, the posiive
aspect of increasing our food produc-
tion, of reforming our agrarian eco-
nomy and all that. How? Now, I do
not mean to say that there is only one
particular way of doing it—I mean
one rigid way—although the broad
approach may be more or less the
same

Also consider this While we may
compare conditions 1n Russia or Ching
or Yugoslavia or Poland or America
and we should profit by them—I see
absolutely no reason why we should
not profit by something that has been
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done in America or China or Russia
or Poland or Yugoslavia—I just do
not understand thug kind of apprehen-
sion and fear that we may do some-
thing that has been done in China and
that may-lead us to perdition I do
not accept the basic philosophy, if I
may use the word, of China at present;
it 13 up to them to do what they like,
and 1t is up to me to do what I like,
as I do not accept the basic philosophy
of any other countries. But I do
accept the fact that if a country does
something well, I should profit by it
and learn from 1t and copy it, if neces-
sary, whether 1t 13 America or China
or Russia or Poland or any other
country

But having sayd that, it 15 also
equally important to remember that
anything that we do should fit in wath
conditions m India We have to
evolve our own policies, profiing by
the expertence of the rest of the
world Agamn, 1n evolving our policies,
there 1s a2 major consideration, that is,
however good some kind of social
progress might be, ultimately social
progress comes from certain objective
conditions existing m that area, in that
country where we are doing that The
best of theoretical approaches will not
fit in if the objective conditions are
not ready for it. All these factors
have to be borne in mind

Now, I have not a shadow of
doubt—I say so with respect to those
who may disagree with me—that co-
operatives are the right approach, that
co-operative farming 1s the right
objective to aim at The only criti-
cism that might be a valid criticism—
I do not say it is—s, how far our
objective conditions in all the paris of
India are suited for that at the present
moment?” Might be. Or one may
say—and rightly say—‘You cannot
have this kind of thing which requires
a good deal of training, without any
trained persons to do it; you cannot
simply pass a law and expect things
to happen’ Now, these are right
approaches and right criticisms which
we can answer or remedy or do away
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with by training people or by creating
those objective conditions, That is a
different matter. That is the scientific
approach to the problem. It is not
good enough just to say that co-
operative farming or co-operatives are
unsuited or something new or some-
thing against the gemus of the Indian
people, something aganst the lack of
genius of the Indian farmer—cal]l 1t
whatever you hke—and, therefore, you
must not have them That, of course,
has no meaning That 1s an unscienti.
fic approach And, if you accept that,
you accept remaining sunk in poverty
all the time because you can never go
ahead without doing something new

On the other hand, it would not be
correct to say that co-operative farm-
ing 15 good and, therefore, have 1t
everywhere tomorrow, because, that, 1
think, ig difficult I agree with Shn
Pa that 1t would not be practi-*
ecable for me to say something which
I cannot do In domng that I have to
prepare the ground, I have to prepare
the people’s minds, I have to wan them
over

And, there 15 the gquestion—I think
Shri Va)payee referred to 1t with some
force of voluntariness or not That
too 15 an odd question It 1s an odd
question so long ag our Constitution,
as 1t 13 today, remamins in this coun-
try If the Constitution 15 broken
down and changed, I do not know
what wil] happen I cannot guarantee
then But, s0 long as the Constitution
is here,—a democratic Constitution,
—, these fears and apprehensions
are unfounded But, I would go
further than that It 1s difficult—l
would say almost impossible in Indian
conditions, certainly impossible, else-
where it is hardly possible—to bring
about this kind of change-over over
a wide country by methods of com-
pulsion You cannot You can pass a
law in a gense; but you have to get
people to work that law and get people
in hundreds and millions to work that
law Otherwise, you do not succeed
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And yet 1t seems to me quite
absurd to say that one farmer
can hold up the whole village and can
prevent that whole village from go-
ing ahead I do not accept that pom-
tion I want to make it perfectly
clear If you accept that position there
will be no law passed by thus Parlia-
ment or by a village panchayat or by
the village co-operative; it is mmpos-
uble If the village co-operative wants
to do something and one man says,
‘No, I veto it', the willage co-operative
becomes helpless No co-operative can
function like that, no panchayat can
function like that, no legislature can
function Democracy does not mean
that each person can hold up the rest
of the community So, fundamental-
ly, this thing can only come by a
widespread general acceptance of it,
some enthusiastic acceptance of it, 1f
you like, rather passive acceptance,
but acceptance

Then again Shri Vajpayee talked
about pressures being exercised and
among them, I believe, he mentioned-
Oh, you stop water and this and that.
I want to make 1t perfectly clear that
if we consider a policy a right policy,
we shall give every incentive in
favour of that policy Not a guestion
of pressure Yes, 1t would be a wrong
pressure to cut off water I do not
mean that kind of thing, but, of
course, other incentives just as today
we give or try to give mncentives to the
good farmer who grows more eand
give prizes or awards and take him
JJor Bharat darshan or a tour all round,
whatever you like That 1s a«differ-
ent matter We give him incentives
For a right policy we have to do it.
Are we to give mcentives for sloth
for the lazy farmer, the bad farmer,
the backward farmer or to a person
who just refuses to change even
though the world may change? Surely,
we are gomng to gwve incentives
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ghri P. R, Patel: Will it not be dis-.
erimination if some preference is given
to one type of farmer?

Shri Jawaharial Nehru: It will be
discrimination We will exercise this
mnation every time for better
work ) Discrimination 1s given to the
better worker by better wages He
produeu more and we give hum better
Discrimination 1s allowed to
the better farmer because, of course,
he produces more. That 1s a type of
mncentive that you do always give In
fact, I should like that type of discri-
munation somehow to be applied to all
our factories and farms and plants and
even government services But, 1t 18
difficult in government service because
1in government service everything goes
by time-scale and time-scale rather
suppresses

I put 1t to thus House that we had
rather shightly lost ourselves in think-
ing about these questions, if I may
say so, 1n a rather wrong way [ say
so with all respect What has Yugo-
slayia done” What has some other
country done?” We ask whether this
1s democracy or not Of course we
should profit by what Yugoslavia,
Russia, China or America or England
or Germany has done That 18 a duff-
erent matter We are trying to mea-
sure these questions by yardsticks
which really may be useful occasion-
ally, but which have no great rele-
vance today We ought to consider
the conditions 1n India We have to
consider how to achieve our objective
What 15 the best way? When I say
conditions 1n India, 1t means not only
the agricultural conditions but the peo-
ple of India too—the farmer and
everything comes into the picture I
have no doubt theoretically—let us
take the theorefical part of 1it—co-
operation, co-operative working 18 good
m every single department of human
activity, except perhaps high artistic
effort vocationally and that 18 a diff-
erent thing Even there co-operation
13 good But I can understand the
indivadual creative artist You cannot
produce a book by co-operation The
individual writer writes a book or a
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poem or whatever 1t may be. Leaving
such artistic activity, m every other
activity, co-operation 15 the bstter
method There can be no doubt about
1t 1n theory You may raise difficul~
ties that i practice people may not
accept it Let us meet that pomnt.
But it 15 a better way of Lfe and mn
fact 1t is an mevitable way of Lfe
when you lLive in crowded communi-
ties It 1s all right that in a sparsely
populated country, people have large
farms hiving apart from each other If
you go to the Vedic age, when there
was much more land than the people
presumably the land tenure system
was then suited to that time when
there was vast land and forest area 1
a relatively small population You
cannot create conditions of the Vedie
age 1n terms of the population in India
today It was one hundred times less
or more than one hundred times less
than today and it grows apace The
problem has changed Because the
problem has changed you cannot, even
for that reason, apply the old methods
of dealing with 1t There 1s no other
way I say with some confidence that
there 1s no other way except the cé-
operative way Now, co-operation can
be of many types There are the ser-
vice co-operatives and they too can
be of many types There 13 the joint
cultivation type and they too are of
several types

Now again, there was the old idea
of the separate farm There 1s noth-
ing bad 1n 1t but 1t 18 good enough only
when the people are few and the land
1s much Or else, you conceive of the
landlord system or the jagirdari
systm where a person has a big farm
and can profit by 1t and large numbers
are held as serfs m that farm If you
reject that, as you must, the alter-
native 18, if you have too many people
and too lhittle land to give each of them
an adequate quantity of land, what
are you to do?—a little sguare or
patch of land to each mdividual liv-
ing a terribly hard life and getting
hardly anything at the end of it and
the population increasing and making
that problem more and m difouit?
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“There 15 no solution that way  That
is accepted

The solytion hes only mn two ways
One 18 co-operation and ultimately co-
operative farmung and the second 1s
drawing people away from the land
mnto industries—whether that industry
1s big, middle or small 13 another
matter A fact which 1s rather uni-
que 1n the hustory of our countiry and
which no doubt many hon Members
of this House know 1s the ratio of
agricultural and urban population n
India and how 1t has varied In every
country of Europe, so far as I know,
in most of the industrialised countries
of Europe throughout the 19th century,
the urban population went up By
urban’ I mean particularly, the popu-
lation engaged in ndustry It went
up and up The agncultural popula-
tion went down somewhere to 5 50
60 40 somewhere somewhere 40 60 and
so on In Amenrica, of course, the agri-
cultural population 1g much less Pro-
portionately India 15 one of the very
few countries—I do not know the
figures relating to other countries—
where throughout the 19th century and
nght up to a part of the 20th century
the rural population went up and up
at the cost of the urban population
where m spite of the fact that great
cities hike Calcutta and Bombay were
built up the total urban population
went down and down

What does that mean? Lack of op-
portumities of work, lack of industnal
activities, and everybody for lack of
that falling back on the land and be-
coming a burden on the land The
land was not empty The land was
full, and more and more people came
That 15 the basic cause of India’s po-
verty the burden on land So we have
to take away people and give them
occupation By ‘taking away’ 1 do
not mean bring them to Caleutta ot
Bombay and leave them there, but have
industrial activities there, whether it
be small industry, big industry, cot-
tage industry, whatever you like That
19 one aspect of 1t
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. The other aspect is the co-oparative
approach to land problem 1 submit,
Sir, this 15 the logical, scientific and
reasonable approach to it.  Further,
apart from that, it helps you in
other objective you have; that is
say, we have 10 raise
production from land Now, it goes
without much argument—surely, it
should be obvious—that, given other

the
10
ihe

the world that you can learn from it
To say that primitive tools or bad
technique will give you more seems
to be on the face of it contradictory

Now, better techniques cannot be
utilised on small patches of land
It 15 difficult It 1s possible for a big
farmer with a very big farm of hund-
reds and hundreds of acres to use
better techniques When you are not
having that you have to come back
to small farms, small holdings You
cannot utilise better techniques there
I am not for a moment talking about
tractors Not that I am opposed *to
tractors but I do not think that trac-
tor, 1n piesent conditions n India can
be used on a mass scale It may be
used and 1t should be used I am not
thinking of tractors but I am think-
ing nevertheless 1in terms of better
tools and better techniques They
cannot be utilised on small patches of
land First of all, the small, poor
agriculturist has no resources at all
Secondly, he has no mental tramming
background to do 1t He just can’t do
it  Therefore, i1n order to use these
techniques you have to have larger
areas

For my part I do not want the
area to be too large for other reasons
not connected with this, although a
larger area will give more production
I have no doubt, for instance, if I may
say so, that a State farm of 1000 acres,
10,000 acres or 20,000 acres will yield
good results

Shri P R Patel' In Rajasthan thev
failed
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Shrl Jawaharlal Nehru In
Rajarthan® I am grateful to the hon
Member for reminding me In
Rajasthan the most wonderful results
are being achieved today—amazing
results 1 am gomg to see 1t in the
next week In about four days time
I am visiting that place They only
had 5000 acres, and the crops there,
I am told by people who have seen
them, are just astonishung A normal-
ly 4 ft high crop 1s 10 ft high there

{ shri P. B Patel: This information
was given in the Assembly there

Shri Jawaharial Nehru: Crope do
not grow in the Assembly, crops grow
in the flelds

But I 54y, I do not recommend that
I am not recommending that, except
that I think, we should have State
farms—few or more 1s a different
matter We are not suggesting that
as the normal pattern of agricultural
economy, not because it does not pro-
duce more but because there are other
human factors involved and many
things which we do not accept But I
do think where possible, without dis-
turbance to the people there, state
farms can be created, they should be
created—a few such farms—for a
variety of reasons, for greater experi-
mentation and greater production
which will come to the States, 1 car
not say as a reserve, but to meet 2
contingency But that 1s by the way
‘We are aimung at an agrarnan economy
by having small farms co-operativelv
organised oh the village basis, because
T would rather that the area was not
too g, for, I do not think co-opera-
tion functions successfully if it 1s too
big Co-operation 1s essentially the
idea of a big family becoming bigger
and bigger

And here, may I, wath all respect
Pput an aspect before this House, and
especially before the hon Member
Shr: Vajpayee” What is a large Hindu
famly except a co-operative® A large
Hindu famly mdulging in jomnt culti-
wvation, what 1s it except a co-opera-
tive for that area” Itis It functions
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now Just enlarge that 1dea of jomnt
farming and make the whole village
wmto a famuly It i just a slight en-
largement of that idea There 15 noth-
ing novel about 1t, nothing very revo-
lutionary about it

I do not want that to go beyond a
wvillage or two villages 1f you lke,
because, otherwise, that very intumate
factor 1s lost, the knowledge of each
other Strangers come in and people
do not know one another Then
two things may happen One is,
the officcal may come n there
and 1 want, as far as possible,
not to have official intrusion Secondly,
a few clever people in that group of
big willages may become bosses there
and may exploit others Of course,
there 1s always that danger in every
democratic instifution But there 1t
15 But 1n a small village where peo-
ple know each other, the senseg of
knowledge of almost famly relation
ship 1s still there Therefore, they
know who the knaves are and who
the good people are More or less
they can pull together and quarrei
together and still carry on This 15
the idea That 1s, a village, or ma,
be two villages 1f one village 13 too
small a untit will form a co-operative
unit, and these unils forming ten to
12 units, will become a union of co-
operatives for economic purposes and
for various things A small unit may
not be capable of producing results or
may not be wholly viable But the
union 1s viable It can hélp them
That 13 the approach to this question,
and 1f they can undertake joint culti-
vation, well and good They can do
so tomorrow well and good But I
do not ask them to do so because I
realise good as jomnt cultivation 1s,
vou grow Into 1t It cannot be im-
poscd  You have to learn it and learn
the psychofy of it, and learn the
practice of

So far as practice 15 concerned, 1
think 1t 1s of the utmost importance
that from now onwards we shou'd
train peopl large numbers of peo-
ple; 1t will never succeed unless they
are trained co operators and training
means, the Central Government and
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the State Governments and the Com-
munity Development movement, all
should undertake this task m 1its
varwous stages and degrees Furst,
there should be some--not too many
but a fairly hmited number—high-
class, trained people who are really
experts in it, and whom we tram
We may have special classes, in our
agricultural colleges, rural nstitutes
and other places That 1s to say, every
State should have a handful of people,
with complete knowledge and exver-
ience The next stage 18, people of a
good deal of experience, not with that
much standard, but still The next
stage 15 of courst the Panchs and the
Surpanchs who should be given some
training in 1t by the co-operatives, by
the Community Development move-
ment, etc, so, that there should be
a large base of some traiming, a little
higher base of more adegquate training
and the top with really very high-class
training That 1s essential

The other part which, I said, 1s the
psychological part, grows and will
grow 1f they start in two ways If
they start with service co-operatives
and work 1it, and work 1t to a success,
the next step i1s the smaller step for
them It is not I who decide or Parha-
ment that decides The service co-
operative decides They deade it
I do not come into the picture at all
If they want some help from us, we
should try to give it They will decide
at ultimately by theiwr own expericnce
in the service co-operatives as well as
by seeing how they are functiomng m
the joint cultivation areas The farmer
goes more by example than by
theory These are the stages that I
ses

I accept, I am convinced that for a

variety of reasons joimnt tivation 1s
desirable for greater production,
greater cohesion and a progressive
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panchayat and all these village orga-
nisations, should build up the real
democratic basis of our society.
Whether you look at it from thus larger
framework of going towards a social
structure which 13 more in consonance
with the ideals which you are“wmimung
at, more m consonance with real demo-
Cracy as well ag a more productive
structyre and gradually leading up to
raising the peasantry and the farmers
to & higher level of life, whichever
way you look at it, it is desirable My
saying so does hot mean that 1t 18
simple and easy It means each step
following the other, it means hard
work, millions of people bemng ap-
proached It means also not too rigid
an approach A broad outlook may
be clear enough, but in 1its application,
1t shoyld not be ngid

I am not an expert, but 1n a huge
country Iike India, I do not Iike any
rgid approach which must apply to
every it of India Sometimes the
approach you may make to a wheat-
growing area may not be the same as
the approach to a rice-growing area
Conditions are different and the ap-
proach will have to be adapted to the
conditions Let not the approach be
too rijmd It should be flexible and.
mewvitably, there will have to be
stages The first stage, broadly speak-
Ing, 1s the service co-operatives, multi-
service cooperatives There too, I do
not wish to be mgid about it The
next stage 1s joint cultivation societies,
not suddenly overnight all over the
country, gradually, the service <o-
operatives will become joint cultiva-
tion societies There will be a period
when you can see both functioning
and there will be better experience

In theory, I would submit to the
House, there can be no doubt that
jomnt cultivation is better, more pro-
fitable and better from the social point
of view, from the point of view of
greater produchion and bringing higher
techmques A fair amount of land
that is often wasted today in boun-
dariey and other things can be culti-
vated and that raises the income of
that area
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Of course, the House will remember
that we have said that the ownership
of the land will continue. Some peo-
ple say that this is either a ruse or
even if we mean it, we will not be
able to stick by it. I do not know;
how can I say about the future? This
concept of ownership is' & peculiar
<concept which has changed through-
out the ages. The House knows
Acharya Vinoba Bhave thinks there
should be no ownership of land at all.
‘There it is; I respect it and I should
be very happy indeed if that was so.
But I do not think it can be so today.
1 do not reject it at all, but I do not
think it is feasible today and therefore,
I do not press for it. But this idea
‘of ownership itself is an incorpcreal
thing, almost an invisible thing.
Suppose there is a very big zamindari
and a limited liability company with
gshares. The man owns 10 per cent

_ of the land. But he cannot say. “this
particular bit of land iz mine”. He
owns 10 per cent of the larger area;
the ownership is solid enough. He
gets the dividends, or whatever i% is.
8o, ownership remains and ownership
tends to become that. Today land of
eourse, is only terribly important in
countries which are industrially back-
ward. It is somewhat important every-
where, but it is more important in in-
dustrially backward communities, But
wherever industry goes ahead owner-
ship becomes scrips and shares,
ownership becomes credit, an invisible
thing. A man with credit can raise
almost any amount to start industries,
do this and that and sometimes
to bamboozle people; but that is
a different matter, The whole
concept of ownership is changing
and yet we are sticking to owner-
ship by sitting on a square yard
of land and being proud that “this
square yard is mine and nobody can
take it”, Even there it goes, as com-
munal life goes—not “communal” in
the Indian sense of the word, limited
senge. In the cities there used to be
roads privately owned, bridges pri-
wately owned, all kinds of things. Now
a rosd has become a public, municipal
property, a bridge has become munici-
pal or public property, public utilities

and so on. Railways and so many
things have become public property.
The idea of private ownership changes
and the public and the individual
benefit by it. So, this changing
society changes its ideals about these
basic forms of ownership. That will
happen. One should not be afraid of
it. In fact, one should welcome that,
provided it leads to the objectives that
we are aiming at.

Of course, all thig that I have said
just now has really no relation to this
petty, limited problem of cultivation
or joint cultivation. That is a limited
problem and that can be justified,
quite apart from other sociai ap-
proaches, I have said this betcause I
find a certain note, even on those who
approve of this a certain note some
times of apology, sometimes of appre-
hension “Oh, let us experimeat, let us
see what happens”. I just don't urder-
stand it. Experiment what witn? We
have been experimenting on 'and for
the last 20,000 years or 10,0(0 or
whatever the period may be. Land
is a place where experiments have
been taking place more than cn any-
thing else; modern industry is a new
thing. Land has been experimented
upon by everyone for thousands of
years. And does anybody imagine
that the starting of co-operatives.
or joint cultivation is a dangerous
experiment which may lead to all
kinds of harmful consequences? 1
just don't understand this business,
Of course, we have experimented
with various forms; all social
forms are experimented, experi-
mented in the sense from one to a
higher form. The object i; that we
should not remain where we remain
and, worse still, to go down. Well, it
is experimenting in the wrong direc-
tion.

So, I submit that in whatever way
you look at this problem, you are
driven to this conclusion thet our
- future lies in a co-operative approach,
i1 would add, a co-operaiive approach
not in the land only but in the indus-
try also. For the moment, we are
dealing with land. The co-cpcrative
approach has to be prepared for,
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worked for, trained for. We start, if
we go by stages, rapid stages I hope,
but, nevertheless, stages. And that
is why I would myself venture to
support the amendment put forward
by my colleague Dr. Ram Sabheg
Singh. Not that I have aiy objechion
to the main Resolution. Only [ wont
to make 1t a practical appicach. I
should like the main Rcsolution if it
could be effected as rapidly as
possible. I shall welcome 1t But, for
the moment, a practica! approach :s
given jp Dr. Ram Subhag Singh'’s reso-
lution.

On®Thing more Shri Patrak smd
something about a Parliamentary
committee or commission being
appownted to study this question. I do
not know; 1 do not myself understand
how that will be profitable at this
stage Maybe, at some stage 1t will
be useful We are studying 11 1n all
manner of fields—the Planning Com-
mussion studies 1t, the All India Con-
gress Committee has got rather high
power sub-committees studying 1t and
mn a sense, the Co-operative Move-
ment, of course, 18 studying it. And
many Members of Parliament have
their own committees, Party commit-
tees and others. Certainly, let us study
it in that informal way But I do not
think 1t will be any good for a formal
commuttee to study it and try to find
out as to what has happened and, if
1 may refer to Shri Patnaik's speech,
what Mr. Darhng said some time
ago. It 1s totally immaterial as to
what Darling said or did not say or
did or did not do—Darling's work 1s of
the past whichis of no interest to me—
or what faults we committed 1n the
past. Of course, we have commutted
faults during the British time and
during the subsequent time. The past
is all right where it is. Let it remain
there. We have to do with the
present and more s0 with the future.

Shri Sinhasan Singh: About ceiling,
whether land on which co-operation 1s
to begin will be carved out from
bigger landholders® About ceilings,
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he has himself given in the Second
Planning Commission’s Report that
certamn types of land will be exempted
from ceilings, that 1s, plantations, big
farms, sugarcane companies farms and
all these farms will be exempted.

Shri Jawaharial Nehru: I have not
quite understood the hon. Member's
question except that I have heard the
word ‘ceilling’ several times

Shri Binhasan Singh: The Report of
the Second Planning Commission has
exempted certain lands from ceilings.
They are big orchards, farms, sugar-
cane farms etc

Shri Jawaharial Nehru: I cannot
answer that at length here. I accept
entirely the proposal to have ceilings
on land In fact, all this is rather
correlated Ceiling, co-operatives,
state trading are all correlated and
should be looked at as a common pic-
ture State trading will be com-~
pletely successful with co-operatives.
Without that, 1t will succeed in some
measurc but not that completely

The hon Member referred to the
Second Plan and to some exemptions
of ceiling I cannot say yes or no to
a question lhike that. There may be
some exemptions One has to exa-
mmne them The exemption may
change from time to time. The whole
tdea of exemption give there was that
we were so anxious so that food pro-
duction might not suffer and we did
not wish to touch real good farms
which were producing a lot for the
time being. It is a temporary phase.

Shri U C Patnaik: May I know
from the hon. Prime Minister as to
what are his reactions to the proposal
made by some hon, Members in their
amendments that side by side with
service co-operatives in Government
lands, reclaimed lands snd bhoodan
lands higher types of co-operative
farming be tried urgently and imme-
diately?
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Shri Jawaharial Nehru: Yeb, Sir
‘Wherever they can be tried they
should be tried Undoubtedly, 1n new
lands reclaimed we mught try it In
bhoodan lands certamaly i1t should be
tried. In fact, wherever possible, it
should be tried

Shri U. C Patnaik: As the hon
Prime Minuster has commended
amendment No 7, may I draw his
attention to another amendment
which incorporates the same thing
with some additional suggestions,
namely, the amendment by Shri Radha
Charan Sharma and Shr1 Pahadia and
another hon friend The first para-
graph 15 the same as that of amend-
ment No 7 but i1t has added a few
other valuable suggestions which are
now accepted by the hon Prime
Minister What are his reactions to
amendment No 10* I would per-
sonally agree to that amendment be-
cause i1t has some additional concrete
suggestion

Shri Jawaharial Nehru: I have just
read amendment No 10 There are
some parts 1n 1t to which I would
not like to commit myself For
mstance, the part about traming ade-
quate cadres of officials 1s all right,
start co-operative farms m Gramdan
villages—I think 1t should be a tright
thing but 1t 1s not for me to say, it
1s for Acharya Vinoba to say as to
what 1s going to happen to Gramdan
villages, 1t 1s not right for me,
Dandakaranya 1s a very special place
for refugees and to say start co-
operatives there, well there are
Jungles there, there 15 no land and 1t
will not be feasible Therefore, as
drafted, I am afraid, I cannot accept
it although in the main I agree with
1t

Mr Speaker: May I call upon the
hon. Member who moved the Resolu-
tion to reply?

Shri Braj Raj Singh (Firozabad)
We have agreed to st up to 7 P M

Mp. Speaker: Who has agreed? We
bave not agreed I understand there
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was @ suggestion but there has been
no decision Agamn and agamn, 1t has
been our experience that even in cases
of important subjects coming up, hon
Members refused to speak and re-
fused to be in thewr benches, except
for one or two hon Members who
spoke That has been the experience

Ap Hon. Member: Today we have
sufficient Members m the House

Mr. Speaker: Mr Patnatk may

speak

Shri U. C. Patnalk: Mr Speaker,
Sir, I am grateful to the House and to
the Members of the Treasury Benches
and ta the Leader of the Hause far
the interest that they have evinced
m this subject and also for the weight
that they have attached to it It 1s
really a welcome thing, Sir that, the
Nagpur Resolution which has evoked
go much of controversy in this land,
has now been reoriented in this House
1n a very realistic manner which will
be acceptable to the whole country
As regards the amendments that have
been given, I agree with the hon
Leader of the House that amend-
ment No 7 given by Dr Ram Subhag
Singh to the House 1s the least con-
troversial and 1t could be accepted by
everybody 1 personally would have
gone a little further to agree to (a),
(b) and (c) of l.lmendment Neo 10,
because they gave certain positive
suggestions—not merely a sort of
general thesis—but posiive sugges-
tions for improving the orgarusation,
because, today, the most imporant
thing 15 to improve the organisation
in such a manner that it inures the
benefit of co-operatives and to the
development of agriculture As the
Prime Mimster has stated, they are
all very good suggestions but he
would not commut himself to any of
them I would personally suggest
that he might consider at least giving
directives to the Ministries and the
Btate Governments about the points
raised n (a), (b) and (c) of Amend-
ment No 10 This may be communi-
cated for acceptance, along with other
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suggestions made on the floor of the
House, so that the new experment
may be crowned with success

1 em very happy to agree to amend-
ment No 7 I hope the whole coun=
try will try to make this experiment
a success 1 hope that Government
also will try to have the co-operation
of one and all, co-operation of the
departments inter se, co-operation
between the Centre and the States,
and between the Government and
the public, so that ultimately
this great movement will be a
great success 1 will only add, Sir,
that we will try to do thus with the
least possible foreign assistance We
will do 1t by pooling our national re-
sources—human as well as material—
so that Co-operative farming becomes
a success, with the help of one and
all Thank you

Mr. Speaker: I shall put Dr Ram
Subhag Singh's amendment to the vote
of the House

"The Question 1z

“That for the original Resolu-
tion, the following be substituted,
namely —

This House recommends that dur-
ing the next three years every
possible effort should be made
to orgamise Service Co-
operatives all over the country
and to develop the spirit of
co-operation in general so
that Co-operative Farms may
be set up voluntarily by the
people concerned wherever
conditions are mature ”

The motion was adopted

ment of Commaitiee of
Members of Parliament to
enquire into malpractices

in foreign exchange

Mr. Speaker: The amendment 1s
carried All the other amendments
are barred Now, Mr V P Nayar

1805 hrs.

RESOLUTION RE APPOINTMENT
OF COMMITTEE OF MEMBERS
OF PARLIAMENT TO ENQUIRE
INTO MALAPRACTICES IN
FOREIGN EXCHANGE.

Shri V P Nayar (Qulon) I beg to
move

“Thus House 1s of opiuon that
n view of undisclosed foreign ex- *
change held by vanous industria-
lists and others, a Committee con-
sisting of Members of Parliament
be appointed to enguire mnto and
report on the measures whch
ought to be taken with a view to
effectively eradicate malpractices
m foreign exchange”

Mr Speaker: Resolution moved

“This House 1s of opinion that
in view of undisclosed foreign ex-
change held by various industria-
hsts and others, a Committee con-
sisting of Members of Parliament
be eppointed to enquire into and
report on the measures which
ought to be taken with a view to
effectively eradicate malpractices
in foreign exchange”

The hon Member may continue on
the next day

18.08 hrs,
The Lok Sabha then adjourned t:ll

Eleven of the clock on Monday, March
30, 1958/Chastra 9, 1881 (Seka)
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Parhament

Thereafter Members stood 1n
allepce for a minute ay a
mark of respect

PAPERS
TABLE

Ihe following papers were lad
on the Table

() A f the R:pun of

' °E§3£;§Lx¢= for Plan-
"ﬂmllﬁslnutalsluulfmuxh
and similar Calsrmities in
Delhi

LAID ON THF

(2) A copy of the Punab
Suswn:me (Prohibinon  of
for Manufacture of
G-u:) Order, 1959, published
in Notficanon No. GSR
2;:5F1&= Com/S, dated the
bruary, 1959, under
sub-section  (6) of Secdnn
3 of the Essential
modities Act, 1055

8420

Corunns

8237-3h
8238
823439
K239
8240
R240-41

Y241~42
8242

8243
H243-44
R244-45

5245
8245

8246

Bac1-2



8421

PAPERS LAID ON THE
TABLE—contd

(3) A copy of esch of the
following Notifications ssued
under the Aﬂneultunl Pro-
duce (Deve t and
Warehousing) Corporations
Act, 1956

) G.S.R. No. 318 dated
the 14th , 1959
() G. SR. No. 319 dated
the 14th March, 1959

(m) GSR. No 320
dated the 14th March
1959.

REPORTS OF ESTIMATES
COMMITTEE PRESENTED

Fortieth and Forty-firt Re-
ports were presented

{ Dary Diceer |

CoLumns

8252

DEMANDS FOR GRANTS 5253—R348

Discustion on Demands for
Grants  in respect of the
Minastry of Information
and  Rroadcasting  com-
menced The discussion
was not concluded

REPORT OF THE COMMIT-
TEE ON PRIVATE MEM-
BERS' BILLS AND RESO-
LUTIONS—ADOPTED

'Thhtg-m'mh Report was adop-
PRIVATE MEMBER'S RESO-

8422

Corunns

8348-49

LUTION AS AMENDED 8349— 8416

Further dilr.'mllcn on the
Resolution re Coopﬂlt!

m onnﬂj‘r”

was |dopted as amended

PRIVATE MEMBER'S RESO-
LUTION UNDER DIS-
CUSSION .

Shn V.P. lelr moved Ih:
Resolution re * Ap'poinunen
of Commuttee of Members
of Pn::lhmt 1o ;nqum
mnto practices 1n Foreign

. The discussion
was not concluded

AGENDA FOR. MONDAY,
g&.:gspm
% m: (

Purther discussion on Demands

t-M.i.|:|m’ Gmm.o}nlnfmun dx
on

also dis-

cussion oOn Del'mndl. for

Grunts 1n  respect of the

lb}d::{;my of Steel, Mines and

b416



